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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
APPEAL NO. 22 OF 2024 (WZ)

Paramparik Machimmar Bachav Samajik ...Appellant
Kruti Samittee
Versus

Jawaharlal Nehru Port Authority & Ors. ...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.
1

I, Mr. Shripad Kawathekar, an adult Indian inhabitant, aged: 57

years, post / designation: Deputy General Manager (Traffic), the
authorized signatory of Respondent No. 1 in the captioned matter,
having its administrative office at Admin Building, Sheva, Uran,
Raigad — 400 707, do hereby solemnly declare and state as under:

1. I am filing the present Affidavit in Reply on behalf of the
Respondent No. 1 in the present Appeal i.e. Jawaharlal Nehru
Port Authority (“JNPA”). I am fully conversant with the facts
and circumstances of the present case and am able, competent
and authorized to depose the present Affidavit from my personal

knowledge and office records.

2. 1 vehemently deny all ﬁverment‘s, contentions and allegations
made in the Appeal Memo which are contrary to and / or
inconsistent with whatever is stated ﬁerein, and nothing stated
therein shall be deemed to have been admitted due to want of a
specific denial or by non-traverse. I am not responding to the
Appeal in seriatim at this juncture, and expressly reserve the
right and craves leave to file a further / additional Affidavit in

Reply for such purpose, if deemed necessary and expedient.

Subject matter of the present Appeal

3. By way of the present Appeal, the Appellant has sought to
challenge the composite Environment Clearance (“EC”) and

Coastal Regulation Zone Clearance (“CRZ Clearance”) dated
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15" March 2024 granted by Respondent No. 2 i.e. the Ministry
of Environment, Forests and Climate Change (“MoEF&CC”) to
JNPA for the widening of the existing container berth at
Jawaharlal Nehru Port.

Brief background of JNPA

4. JNPA is India’s premier container handling port operator,
accounting for around 50% of the total containerized cargo
volume across the major ports of India. Commissioned on 26™
May 1989, in three decades of its operations, JNPA has
transformed from a bulk-cargo terminal to become the premier
container port in the country. JNPA is connected to over 200
ports in the world and is ranked 26™ in the list of top 100
container ports globally. INPA, inter alia, operates the
Jawaharlal Nehru Port situated on the west coast of India across
the Mumbai harbour in Maharashtra. As India’s leading
container port operator, JNPA is constantly upscaling its
operations to provide eco-friendly and state-of-the-art
technology, efficiency and manpower which comply with
international standards. JNPA has firmly anchored itself as the

major catalyst for trade and commerce in India and is committed N ARY

to providing seamless services to the world that docks here.

Relevant Facts
5. The relevant facts leading up to the filing of the present Appea
are as under:
5.1. On 16™ September 1988, an EC was granted by the
Ministry of Environment for development of the Nhava
Sheva Port as per the extant rules prevailing at the relevant
time, i.e. prior to the Environmental Impact Assessment
Notification, 1991 (“1991 EIA Notification™) published
by the Ministry of Environment.

5.2.  In pursuance thereof, a container berth with a quay length

of 680 mtrs. was duly constructed and completed in 1989.



3.3.

5.4.

3.5,

5.6.

On 26" May 1989, the Nhava Sheva Port was renamed as
the Jawaharlal Nehru Port Trust.

Since then, JNPA has been successfully operating the
Jawaharlal Nehru Port, which is the second largest
container port in India. The Jawaharlal Nehru Port
operates an Environment Management System which is
ISO-14001-2015 certified and also operates an
Occupational Health and Safety Management System
which 1s IS0O-45001-2018 certified. In addition,
monitoring of the environment parameters like ambient
air, marine water and ecology are regularly done to
monitor the impact of the Port’s work on the environment,
as per JNPA’s Environmental Monitoring Plan prepared
based on the guidelines of the Indian Institute of
Technology, Madras and the Central Pollution Control
Board (“CPCB”). Further, JNPA routinely ensures that
even the private terminal operators of the Port also keenly
follow good environmental practises in their working. In
order to develop the Port in a sustainable way, the
development plans are synchronized with the Coastal Zone
Management Plan and Land Use Plan of the Port.
Environmental parameters are routinely monitored through
Indian Institute of Technology, Madras and steps are taken
to ensure enforcement of all regulations. Infact, the Port
has been acknowledged by most leading agencies for its

efforts in environmental management practises.

From time to time, JNPA has obtained and / or re-
validated the requisite statutory permissions / sanctions /
clearances for operating the Port strictly in accordance

with law.

Modernizing and expanding the port's infrastructure is
essential to keep pace with global standards and

technological advancements in the maritime industry. This
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includes enhancing transportation connectivity, and
improving logistics efficiency. Additionally, JNPA was
facing congestion issues at the Port due to its heavy
utilization. Further, the condition of the existing container
berth had deteriorated over time due to regular wear and
tear. Accordingly, in or around 2022, JNPA proposed the
widening of the existing container berth at the Port having

a cargo handling capacity of 22.1 million tonnes per

annum (“MTPA”), which involves:

a. Increase of existing crane rail span from 20 mtrs. to
30.50 mtrs. for 680 mtrs. berth length;

b. Increase of deck width of the berth by 15 mtrs. on the
landside for smooth vehicle maneuvering and for
keeping vessels’ hatch covers;

c. Upgradation and strengthening of the existing 530
mtrs. berth and 150 mtrs. wharf to accommodate design
vessels of size 12200 twenty-foot equivalent unit
(“TEU”) for which the facility was originally designed
and commissioned;

d. Upgradation and strengthening of fenders and bollards;

e. Repairs and strengthening of existing damaged portion
of the berth structures;

f. Underdeck repairs of the existing berth structures.

5.7. The proposed widening of the existing container berth at -
the Port would not only help alleviate congestion, but also
reduce waiting time for vessels and enhance the overall

operation efficiency of the Port.

5.8. It is crucial to note that contrary to the impression sought
to be given by the Appellants, the proposed works do not
involve any large scale construction activity in the sea. As
enumerated hereinabove, the same only entail works for
widening of the existing container berth towards the
landside within the Port limits. It is also crucial to note

that no sea side extension and dredging is envisaged. The
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area in question is part of the port operational area and is
therefore, a “No fishing area”. Thus, the impact on the
fishing activities in the area would be almost nil. Hereto

annexed and marked as Exhibit “A” is a copy of the map

of the existing container berth at the Port superimposed

with the proposed widening works.

Considering that the site of the proposed works fell within
CRZ-IVA area classification under the Coastal Regulation
Zone Notification dated 6" January 2011 issued by the
MoEF&CC (“CRZ 2011 Notification”), on 7% December
2022, JNPA duly submitted it’s application / proposal to
the Maharashtra Coastal Zone Management Authority
(“MCZMA”) for grant of CRZ Clearance. Hereto annexed
and marked as Exhibit “B” is a copy of the said
Application dated 7" December 2022.

Accordingly, JNPA’s application / proposal was
considered by the MCZMA during its 163™ Meeting held
on 2™ February 2023 and 3™ February 2023. After going
through the relevant material / documents and the
presentation made by JNPA, due deliberation and proper
application of mind (as is evidenced from the detailed
discussions recorded in the relevant Minutes of the
Meeting), the MCZMA was pleased to recommend
JNPA'’s application / proposal for grant of CRZ Clearance,
subject to the terms and conditions contained therein.

Hereto annexed and marked as Exhibit “C” is a copy of

the relevant portions of the Minutes of the 163" Meeting
held on 2" February 2023 and 3™ February 2023.

On 14" February 2023, the aforesaid recommendation was
communicated by the Director, Environment & MS of the
MCZMA to the Director (IA-III), Coastal Zone Regulation
of the MoEF&CC. Hereto annexed and marked as Exhibit
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5.12.

513,

5.14.

5.15.

“D” is a copy of MCZMA'’s recommendation dated 14"
February 2023.

During this period, on 11" February 2023, JNPA awarded
the work of upgradation, operations, maintenance and
transfer of container terminal berth at the Port under a
Concession Agreement to the Nhava Sheva Freeport

Terminal Pvt. Ltd. for a period of 30 years.

As the nature of the works proposed fell under Serial No.
7(e) — Ports, harbours, break waters, dredging; under
Category ‘A’ of the Schedule to the Environmental Impact
Assessment Notification dated 14" September 2006
published by the MoEF&CC (2006 EIA Notification”),
JNPA duly submitted an online proposal to the
MoEF&CC, inter alia, seeking Terms of Reference
(“TOR”) to obtain Environment Clearance (“EC”) in
accordance with the 2006 EIA Notification and the

subsequent amendments thereto.

After duly considering JNPA’s application / proposal and
the detailed presentation made by JNPA, the Expert
Appraisal Committee for Infrastructure, CRZ and other
Miscellaneous Projects (“EAC”), inter alia, recommendedﬁ
the grant of TOR in respect of JNPA’s application
proposal during it’s 33" Meeting held on 12" July 2023. |

Accordingly, on 1% September 2023, the MoEF&CC
issued the TOR. Hereto annexed and marked as Exhibit
“E” is a copy of the said TOR. The conditions imposed in
the TOR issued by the EAC, which comprises experts
from diversified domains with vast experience,
comprehensively covers all requisite studies and surveys
required to assess the vulnerability, risk and project

associated socio-economic and ecological impact.




5.10.

In furtherance of the TOR, JNPA has itself undertaken and
/ or commissioned various studies in compliance with the
conditions mentioned in the said TOR, which have all
been completed. A detailed chart of the various studies

undertaken / commissioned by JNPA is as under:

Sr.
No.

Study

Agency / Authority

Status

.

CZMP as per CRZ 2011
Notification (As
compliance of TOR
Condition Nos. 1.1 and 3.4

Institute of Remote
Sensing (IRS) Anna
University, Chennai

Completed

Traffic Management and
Traffic Decongestion Plan
for Widening of Existing
Container Berth at
Jawaharlal Nehru Port,
Navi Mumbai, Maharashtra
(Cargo Handling Capacity
22.1 MTPA)

Qmax Techno
Consultant Pvt. Ltd.

Completed

Impact of dredging and
dumping on marine ecology
and draw up a management
plan

through the NIO. (As
compliance of  TOR
Condition Nos. 9 and 13).

CSIR-National
[nstitute of
Oceanography
(NIO), Mumbai

Completed

Hydrodynamics study on
impact of dredging on flow
characteristics

Central Water and

Power Research
Station (CWPRS)

Completed

=1 g 8

I crave leave to produce, refer and rely upon a separate

compilation of the studies undertaken and / or
commissioned by JNPA in compliance with the conditions

mentioned in the TOR.

On 23" October 2023, the Maharashtra Pollution Control
Board (“MPCB”) was pleased to issue a Consent to
Establish for Expansion (“CTE”) under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 and Authorization under Rule 6 and Rule 18(7)
of the Hazardous & Other Wastes (Management and
Transboundary Movement) Rules, 2016 for the proposed

works for a period of 5 years or until the commissioning of
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the unit, whichever is earlier. Hereto annexed and marked
as Exhibit “F” is a copy of the said CTE dated 23"
October 2023.

5.18. One of the conditions of the TOR was to conduct a public
hearing for ascertaining concerns of local affected persons,
which was to be conducted in accordance with Appendix
IV of the EIA Notification. As per clause 7(III)(ii1) of the
EIA Notification, the public hearing is required to be
conducted by the concerned State Pollution Control Board
or Union Territory Pollution Control Board within 45 days
of a request being made by an applicant, at or in close

proximity to the site of the project.

5.19. Accordingly, at the request of JNPA, on 1% December
2023, a public hearing was duly conducted by the MPCB
at Bahuuddeshiya Sabhagruha, Sector — 2, JNPT Colony,
Jawaharlal Nehru Port Authority, Taluka Uran, District
Raigad, Maharashtra. The Minutes of the said public
hearing held on 1% December 2023 was duly submitted to
the MOEF&CC on 11" January 2024. Hereto annexed and
marked as Exhibit “G” is a copy of the Minutes of

Meeting of the said public hearing held on 1% December
2023.

5.20. Having complied with all the conditions of the TOR and /
additional TOR, JNPA had also duly submitted its

application for grant of an EC to the MoEF&CC.

< @
¥ Uran %
> Raigad =

5.21. Consequently, JNPA’s proposal for grant of an EC and
CRZ Clearance was duly considered by the EAC of the
MOoEF&CC during its 356" Meeting held on 6" February
2024 and 7™ February 2024. After going through the
relevant material / documents and the presentation made
by JNPA, due deliberation and proper application of mind

(as is evidenced from the detailed discussions recorded in
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the relevant Minutes of the Meeting), the EAC of the
MOoEF&CC recommended the grant of a composite EC
and CRZ Clearance for the proposed works, subject to the
various terms and conditions contained therein. Hereto

annexed and marked as Exhibit “H” is a copy of the

relevant portions of the Minutes of the 356" Meeting of
the EAC held on 6" February 2024 and 7" February 2024,

Accordingly, on 15" March 2024, the MoEF&CC was
pleased to grant composite EC and CRZ Clearance,
subject to the terms and conditions contained therein.

Hereto and marked as Exhibit “I” is a copy of the

composite EC and CRZ Clearance granted by the
MoEF&CC dated 15" March 2024.

From a perusal of the above, it is evident that the entire
procedure for grant of the composite EC and CRZ
Clearance has been followed ‘to the tee’ and there is no

procedural lacuna in the same.

. Having obtained all the requisite statutory permissions /

sanctions / clearances, on 1% April 2024, JNPA duly

commenced the work of widening of the existing container

berth at the Port.

Reply to the Contentions raised by the Appellant

6. 1 shall now deal with some of the contentions raised by the

Appellants:

a. False and misleading information contained in the EIA

Report

6.1. In that regard, it is submitted that the Environmental

Impact Assessment Report (“EIA Report”) submitted
by JNPA was prepared by Mantec Consultants Pvt.
Ltd., which is a Quality Council of India, National
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Accreditation Board for Education and Training

accredited project consultant.

6.2. Interestingly, the Appellants have sought to place
reliance on a Report dated 17" December 2007
prepared by the Assistant Commissioner of Fisheries at
the instance of the District Collector, Raigad to counter
/ negate the contents of the EIA Report dated December
2023 prepared by the said Mantec Consultants Pvt. Ltd.
Admittedly, this alleged Report is extremely old and
outdated, having been prepared in the year 2007 i.e.
nearly 17 years prior to the composite EC and CRZ
Clearance dated 15" March 2024, and therefore, ex
facie does not reflect the true and correct position, as on

date. Thus, no reliance can be placed on the same.

6.3. In any event, it is submitted that the Appellant cannot
selectively pick and choose portions of the EIA Report
and draw its own conclusions so as to arrive at an
adverse finding. Infact, the very passages relied upon
by the Appellants use the words “potential risk” and -

“may”, which by itself are not conclusive.

6.4. As stated hereinabove, the members of the EAC, being
experts from diversified domains with vast experience,
are deemed to have perused and considered all the\
relevant material placed before it (including the said

Report of the CSIR-NIO) with proper application of

mind, before deciding to recommend the grant of the
composite EC and CRZ Clearance for the proposed
works. It is to be noted that the Appellants are not
themselves experts in the field of environment, and
have not produced any scientific or technical data to
negate / counter the various reports, studies and
permissions granted by the Authorities, which are all

experts in their respective fields.



6.5.

It is repeated and reiterated the proposed works do not
involve any large scale construction activity in the sea
and the same only entail works for widening of the
existing container berth towards the landside within the
Port limits. No sea side extension and dredging is
envisaged. The area in question is part of the port
operational area and is therefore, a “No fishing area”.
Thus, the impact on the fishing activities in the area

would be almost nil.

b. Non-compliance of conditions of previous ECs granted

6.6.

6.7

Although the Appellants have surreptitiously sought to
raise several grievances with respect to alleged non-
compliance of the conditions of ECs previously granted
to JNPA, admittedly, the same do not form a part of the
subject matter of the present Appeal. The same can
only be agitated by the Appellants in an appropriate
proceeding, and not in the present Appeal. Infact, save
and except for making several bald and baseless
allegations, no details and / or particulars have been
stated by the Appellants with respect to the same, let
alone any reliable material having been produced, to
even remotely substantiate these grievances. Thus, it is
submitted that these statements have been made purely
in an attempt to prejudice and / or misguide this
Hon’ble Court, and therefore, ought to be completely

ignored.

In any event, I say that JNPA has not violated any of
the conditions of the ECs previously granted to it and
utmost care is being taken to strictly comply with the
same. All environmental parameters are being strictly
monitored and timely reports are sent to the MoEF&CC
and the MPCB in compliance of the conditions of these

ECs.

487



488

c¢. Compensation

6.8.

6.9.

6.10.

6.11.

One of the major grievances of the Appellants appear to
be alleged loss of livelihood of the local fishermen,
who the Appellant claims to represent. The Appellants
have premised their claim for compensation (though no
specific prayer has been made in that regard) seemingly
on account of the activities being conducted by JNPA
at the Port generally, and not specifically in relation to
the proposed widening of the existing container berth at

the Port.

In that regard, it is submitted that as set out in the
present Appeal itself, previously, Original Application
No. 19 of 2013 had been filed before this Ld. Tribunal,
inter alia, with respect to the issue of the impact of the
activities being conducted by JNPA at the Port on the

livelihood of the local fishermen.

Vide its Order dated 19" February 2014, this Ld.

Tribunal had directed the Respondents therein

(including JNPA) to pay an amount of Rupees Ninety- :
Five Crore as compensation to 1630 affected fishermen |
(including members of the Appellant), out of which,
JNPA was personally directed to pay 70% of this .

amount.

Although JNPA had initially challenged the said Order .\
dated 19" February 2014 passed by this Ld. Tribunal
before the Hon’ble Supreme Court in Civil Appeal Nos.
4455-4456 of 2015, subsequently, the same came to be
withdrawn vide an Order dated 14" December 2022.
The said Order specifically records JNPA had handed
over a Demand Draft for an amount of Rupees Sixty-
Six Crore and Sixty-Three Lakh (being JNPA’s 70%

share of the total compensation of Rupees Ninety-Five




Crore) to the Standing Counsel for the State of
Maharashtra, who was to remit the same to the

Collector, Raigad for his necessary action.

6.12. In addition, thereto, JNPA has also duly deposited an
amount of Rupees Thirty-Five Lakh (being JNPA’s
70% share of the total amount of Rupees Fifty Lakh
payable towards mangrove plantation) to the Mangrove

Cell, Government of Maharashtra.

6.13. Thus, the local fishermen (including members of the
Appellant) have already received compensation with
respect to the issue of the impact of the activities being
conducted by JNPA at the Port on their livelihood. The
Appellant and its members ought not to, under the guise
of the present Appeal (which only relates to a limited
challenge to the composite EC and CRZ Clearance in
respect of the proposed widening of the existing
container berth at the Port), once again agitate their

alleged claim for compensation.

. 'Advantgages of the works

7. Modernization and expansion of the Port’s infrastructure is
essential to keep pace with global standards and technological
advancements in the maritime industry. This includes upgrading
container terminals, enhancing transportation connectivity, and
improving logistical efficiency. JNPA is currently facing
congestion issues at the Port due to its heavy utilization. The
proposed widening of the existing container berth at the Port will
not only help alleviate congestion, but also reduce waiting time
for vessels and enhance the overall operation efficiency of the
Port. The same will lead to increased economic activity in the
region, which, in turn, can create jobs and stimulate economic

development in the surrounding area.
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Mitigation Measures

8. One of the grievances raised by the Appellants for assailing the
composite EC and CRZ Clearance was that the EIA Report
submitted by JNPA does not provide for adequate mitigation
measures to counter the environmental impact from the proposed
widening of the existing container berth at the Port particularly

on the livelihood of the local fishermen.

9. However, the Appellants have failed to notice that the composite
EC and CRZ Clearance itself imposes several terms and
conditions which not only include protection, preservation and
mitigation measures, but also detailed monitoring measures, all
of which are to be followed during the construction as also
operational phase, including:

a. JNPA to ensure that no creeks or rivers are blocked due to
any activities at the project site and the free flow of water is
maintained (Condition No. 4.1);

b. Appropriate measures to be taken while undertaking digging
activities to avoid any likely degradation of water quality.
Stilt curtains to be used to contain the spread of sediment
during dredging within the dredging area (Condition No. 4.2);

c. All erosion control measures to be taken at water front
facilities. Earth protection work to be carried to avoid any

erosion of soil from the shoreline / boundary line from the -

land areas into the marine water body (Condition No. 4.11);
d. Dredged material to be disposed off safely in the designate|
area (Condition No. 7.1);

on shore line changes to be conducted and mitigation carried
out, if necessary. The details to be submitted along with the
six monthly monitoring reports (Condition No. 7.2);

f. Necessary arrangements for the treatment of the effluents and
solid wastes to be made and it is to be ensured that they
conform to the standards laid down by the competent

authorities including the Central or State Pollution Control



Board and under the Environment (Protection) Act, 1986
(Condition No. 7.3);

. The solid wastes to be managed and disposed as per the
norms of the Solid Waste Management Rules, 2016
(Condition No. 7.4);

. Any wastes from construction and demolition activities
related thereto to be managed so as to strictly conform to the
Construction and Demolition Waste Management Rules, 2016
(Condition No. 7.5);

A certificate from the competent authority handling municipal
solid wastes to be obtained, indicating the existing civic
capacities of handling and their adequacy to cater to the

M.S.W. generated from project (Condition No. 7.6);

j. Dredging not to be carried out during the fish breeding and

spawning seasons (Condition No. 9.1);

. Dredging, etc. to be carried out in the confined manner to
reduce the impacts on marine environment (Condition No.
9.2);

The dredging schedule to be so planned that the turbidity
developed is dispersed soon enough to prevent any stress on
the fish population (Condition No. 9.3);

. While carrying out dredging, an independent monitoring to be
carried out through a Government Agency/Institute to assess
the impact and necessary measures shall be taken on priority
basis if any adverse impact is observed (Condition No. 9.4);

. A detailed marine biodiversity management plan to be
prepared through the NIO or any other institute of repute on
marine, brackish water and fresh water ecology and
biodiversity and submitted to and implemented to the
satisfaction of the State Biodiversity Board and the CRZ
authority. The report to be based on a study of the impact of
the project activities on the intertidal biotopes, corals and
coral communities, molluscs, sea grasses, sea weeds, sub-tidal
habitats, fishes, other marine and aquatic micro, macro and
mega flora and fauna including benthos, plankton, turtles,

birds etc. as also the productivity. The data collection and
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impact assessment to be as per standards survey methods and
include underwater photography (Condition No. 9.5);

0. Marine ecology to be monitored regularly also in terms of sea
weeds, sea grasses, mudflats, sand dunes, fisheries,
echinoderms, shrimps, turtles, corals, coastal vegetation,
mangroves and other marine biodiversity components
including all micro, macro and mega floral and faunal
components of marine biodiversity (Condition No. 9.6);

p. JNPA to ensure that water traffic does not impact the aquatic
wildlife sanctuaries that fall along the stretch of the river
(Condition No. 9.7);

q. JNPA to have an environmental policy (Condition No. 11.1);

r. A separate Environmental Cell both at the project and
company head quarter level, with qualified personnel to be set
up under the control of senior Executive, who will directly
report to the head of the organization (Condition No. 11.2);

s. Action plan for implementing EMP and environmental
conditions along with responsibility matrix of the company to
be prepared and to be duly approved by competent authority
(Condition No. 11.3);

t. Self environmental audit to be conducted annually. Every

three years third party environmental audit shall be carried

out (Condition No. 11.4);

u. JNPA to upload the status of compliance of the stipulated

monitored data on their website and update the same on hal
yearly basis (Condition No. 12.3);

v. JNPA to submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the 2
website of the ministry of Environment, Forest and Climate
Change at environment clearance portal (Condition No. 12.4);

w. JNPA to submit the environmental statement for each
financial year in Form-V to the concerned State Pollution
Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on

the website of the company (Condition No. 12.5);
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Xx. The Regional Office of the MOoEF&CC to monitor
compliance of the stipulated conditions. The project
authorities to extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data /

information/monitoring reports (Condition No. 12.6).

10.As per Condition No. 12.10, concealing factual data or
submission of false/fabricated data may result in revocation of
the composite EC and CRZ Clearance and attract action under
the provisions of Environment (Protection) Act, 1986. Further, as
per Condition No. 12.11, the MoEF&CC may revoke or suspend
the composite EC and CRZ Clearance, if implementation of any
of the above conditions is not satisfactory under the provisions of
the Environmental (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time
bound and satisfactory manner. Thus, sufficient safeguards have
been in built in the event any violations are found of the

composite EC and CRZ Clearance by JNPA.

Sustainable Development

11.A balance between environmental protection and developmental
activities can only be maintained by following the principles of
'sustainable development', as propounded by the Hon’ble
Supreme Court of India. The principle of sustainable
development is a development strategy that caters to the needs of
the present, without negotiating the ability of upcoming

generations to satisfy their needs and that strict observance of

sustainable development would put us on a path that ensures
widevelopment while protecting the environment, a path that works
Ii‘cr‘);kaﬁ"‘“béﬁple"éndgﬁl generations. All environmental related
e opmental activities should benefit more people while
maintaining the environmental balance which could be ensured
only by the strict adherence of sustainable development, without
which life for coming generations will be in jeopardy. The
adherence to the principles of sustainable development is a sine

qua non for the maintenance of the symbiotic balance between
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the rights to environment and development. The right to
development cannot be treated as a mere right to economic
betterment or cannot be limited to as a misnomer to simple
construction activities. The right to development encompasses
much more than economic wellbeing, and includes within its
definition the guarantee of fundamental rights, which are an
integral part of human rights. The construction of a port is
definitely an attempt to achieve the goal of wholesome
development and must be treated as integral component for
development and improving trade and commerce. To ensure
sustainable development is also one of the goals of EP Act,
which is necessary to make effective, the guarantee of the right

to life under Article 21 of the Constitution.

Conclusion
12.For all the aforesaid reasons, it is respectfully submitted that the

Appellants are not entitled to any reliefs of whatsoever nature as \ f\-;
they have miserably failed to show any reason that would ~
warrant interference of this Ld. Tribunal. The present Appeal

ought to be dismissed in /imine and with heavy costs.

Solemnly declared at Mumbai ) § = P

This i_gﬂiay of July, 2024 )

For Jawaharlal Nehru Port Authority,f"

(Mr. Shripad Kawathekar) :
Authorized Signatory, Respondent No. 1

For Vidhii Partners, — ogd'&m' M;»ma' wcemorre) |[F
M(“gh Qh I oA S ﬁm‘dmr 1= ’7
Advocates for Respondent No. 1 BEFORE ME " :—:q‘o é-qv F:
THE PART N el s
Y IS KNOWN TO ME A N E!iﬁf,? :
AND IDENTIFIED BY ME B-_&\ PACAEA ) . =
| Mrs. JAGRUTI C. G
Notariai Reg?t r 18 JUL U Aslémwag
Serial No.....7 L. 3...Date........... ADVOCATE & NOTARY '
| RAIGAD DISTRICT

19/8, Inamdar House, State Bank Bldg. Uran



o

5,

A8 Q3A0HddY

A8 Q31d1¥3A

A8 Q3VdIUd

L0L 00% ~ IVENNIN IANVN
VAIHS ONIOTING NOLLVHLSININOY
ALIMOHLINY L¥Od NEHIN TV IEVHYMYT

ZZ0Z '} 22 10 ZZOZ-LETISW/SHUNY ON 434

SZ0 009 - IVNN3HD CE=)

ALISHIAIND VNNV E

ONISNIS FLOW3Y 40 JANLILSNI \.t.‘&l
. iy

Lg paredaiy

Sy, —— T
oo 008 002 00! 0%
000'¥:} 3TVOS

o

-

‘pooysnogybiav 1o 510)d 12430 Jo smaRis Ty
10/ Aaqigrsuodras A1y Jou op Bupsuas sroway fo aImnsul
w08 343 [0 32uBI03 34} 03 payuy 5| Asopuncg 2y
wo[iopy|oa ‘adusy Aju0 AiDpunoq s 13afesd
paisafas 34y 01 Nf|2ads N0 PajiIe) som A2AiNS SO0 YL ¥
£ZOTTE TE 10 LEOT-TEL/SIN/SHI/NY
100 23uBiBfai awDS 34} Bupivaq
Li0das 3y1 qam Buojs pasn pus paiuaisfas 3§ o1 5 dow iy
waaB 210 yyeaep 1n0AB) 313f0id fo uopoUDT 78I
| [0 vapdieap WIIByM 140031 B Y1 13wa3 O 3yl F
18413 ue|IBE)BIBLSE pus 3jads a1 133(qns
1 dWZI pasoaddy wo alys 13efoid fo vopisodwiiadns ¢
199 430W 0 TTOT VOUONHNON 22
58 JINZ) Pasoiddy Bujiapriuad
pasadaid i1 25 241 [0 A8 240 voBIRORY [FIS00) |
ion

H1d38 HINIVINGD 40 ONINIOIM 0350408d
SWVLIO ONILSDG

LA 3HA A OHSUNIO L3ANNS S49) WINEHOD
H1H3I8 YAINIVINGD 40 ONINIAIM QIS0d0ud ®

INIOd FON3HIITU UH @

anv-zeo R

VAL Z80

i - 740

a1 Zu0

(3NOZ 34408 IAOHONYI Wos) v 280
w1~ 28D

AHVONNOB A3AMNS

Auvannog 3ovTia [ ]

(SH006 HALYM OIONITIING TYOL

W1 ONOTY 55371 §1 HIAIHOIMNM HITHO 3l 40
HACHIM MO w001 “AVE ¥O4 W00L VIS O wW00%)
AMYONNOS 740

(1LH) 3NIT 3011 HOIH
LT INN 3CIL MO
f N ZHD 1ed 3y

N dew) dNZD peacidd

aN3oa

JUIS DAJHSOIPYD N IRQuIngy 120N Nraoiny Jiod

Fi g eeg ue|qelY

s

Ly g

T

< LG0T wonjvarfnioN 23 dad sv gz porosddy u
N aN (ppavypmp| v ylaag durvuo) fo Suiuapipyg pasodoa g o) sof dopy 7y jaaa’] pao] fo uoyvand

Hisoduncadns iy

ddd

Uy LIATHXA




m (B) Ex bbb 1 L%
£ 1SO 9001 : 2015
SAIgYeliel Agw Ucdad UIfIeeol 5o s 2o

2 SO 45001 : 2018
= JAWAHARLAL NEHRU PORT AUTHORITYWM i
e e Prafed : g Wad, fia, Jd gag - 400707, Port Office : Administration Bldg., Sheva, Navi Mumbal - -
g wifirastor Faar SrEE 5 . yyaw) wd |fra Chief Manager (Admn.) & Secy - (022) 2724 :
INPA {;’?} s (m‘l’ﬂ():hi&"ﬁ::g:::::gg:ﬁ :rratég)n-) (2::2‘)4211?;4 ﬁ? intw 2:\‘.!:!.&.3.) Chief Manager (MBEE) - (022) 2724 4181 ;

: . (022) 2724 4156
fama) Chief Manager (Fin) - (022) 2724 4081; ¥&@ yaus (v.41.@.) Chief Manager (PP&D) - (

b o anagw-mt) Dy. Conservator (022) 2724 4171; ¥R WIeR (022) 2724 4173,

Website : www.jnport.gov.in « E-mail Jnlo@]npoﬁ.uouh

JNPA/PPD/CRZ/2022/ /1SS Date: 07.12.2022

The Member Secretary,

Maharashtra Coastal Zone Management Authority
Environment & Climate Change Department,

15th Floor, New Administrative Building,
Mantralaya, Mumbai- 400 032

Sub: Widening of existing Container Berth at Jawaharlal Nehru Port Authority, Navi
Mumbai- CRZ clearance reg.

Sir,

Jawaharlal Nehru Port Authority is in the process of widening of existing
Container Berth at JNPA, Navi Mumbai. The port was developed by Government of
India to decongest the Mumbai Port and was commissioned on 26t May, 1989. The
traffic at these JNPA terminals is being handled with cargo handling equipment like,
Rail Mounted Quay Cranes (RMQCs), Rubber Tyred Gantry Cranes (RTGCs), Rail

Mounted Gantry Cranes (RMGCs), Reach Stackers, Tractor Trailer, Fork Lifts etc.
which are also having power backup facility.

Jawaharlal Nehru Port Authority now proposed widening of container berths
which involves:

1. Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.
2. Increase of deck width of the berth by 15 m on land side for smooth vehicle
maneuvering & for keeping vessels hatch covers.

3. Up-gradation and strengthening of existing 530 m berth and

accommodate design vessels of size 12200 TEU for whic
originally designed & commissioned.

The project for widening of Container Berth at Jawaharlal Nehru : 1
at Sheva, Navi Mumbai superimposed in 1:4000 Scale CRZ map. Since this proposed
widening part falls within the CRZ category- CRZ IV- A (The water area and the sea

!1’/5“":@'&

g4 \1’&‘-’3'\ ﬁé‘“ﬂ“ \j<_7

o
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20w

bed area between the Low Tide Line up to twelve nautical miles on the seaward
side shall constitute CRZ-IV A), CRZ mapping and study is carried out for through
Institute of Remote Sensing, Anna University Chennai. In this regard, we are hereby

submitting the following documents to seek CRZ clearance for widening of container
berth at JNPA:

1. FORM-I as Annexure |

2. Rapid EIA Report incorporating Risk Assessment- Annexure II.
3. Disaster Management Report.
4

.-CRZ maps indicating HTL & LTL in 1:4000 scale demarcated by Institute of
Remote Sensing, Anna University Chennai as Annexure-III.

5. CRZ Report by Institute of Remote Sensing, Anna University Chennai,
6. Original DD of Rs. 5,00,000/-

Since the project is of National importance, we Tréquest you to kindly process the
application for obtaining CRZ clearance at the earliest,

Yours Faithfully,

: b v
Dr. G. Vaidyanathan
Chief Manager (PP&D)

@3{ &R o g, VAIDYANA
e~ cu?:Mm i, -
rea MAGER (PP&D)

oy, + ¥, T $0§-400 0707,
J.N.RPA. Sheva, Navi Mumbai-400 707,

Enclosure: as above,

TRUE COPY
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For Vidhl Partners
Advosstes
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EXHIBIT ‘¢’ .

Minutes of 163™ meeting of the Maharashtra Coastal Zone Management Authority held on
2™ and 3 February, 2023

Table Item No.4: Proposal for widening of existing container berth at
Jawaharlal Nehru Port Authority, District Raigad by JNPT

INTRODUCTION:

The INPT officials presented the proposal before the Authority. The JNPT has proposed
widening of existing container berth at Jawaharlal Nehru Port Authority by JNPT.
Jawaharlal Nehru Port Authority is in the process of widening of existing Container Berth
at JNPT, Navi Mumbai. The project is located between NSICT container berth and exiting
shallow water berth of JNPT.

Jawaharlal Nehru Port Authority now process widening of container berths which involves:

e Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.
Increase of deck width of the berth by 15 m on land side for smooth vehicle
maneuvering & for keeping vessels hatch covers.

e Up-gradation and strengthening of existing 530 m berth and 150m wharf to
accommodate design vessels of size 12200 TEU for which the facility was
originally designed & commissioned.

» Up-gradation of Fenders and Bollards as may be necessary.

e Repairs and strengthening of existing damaged portion of the berth
structures as may be necessary.

e Underdeck repairs of the existing structure wherever necessary.

DELIBERATIONS:

The Authority asked the JNPT officials about the Environment / CRZ clearance obtained
for existing container berth at JNPT. The Officials of JNPT informed that activity of
existing berth was part of the Environment Clearance was obtained for the JNPT port was
obtained in 1989 (i.e. prior to CRZ Notification, 1991).

The PP presented that the JNPT has proposed widening of existing container berth.

The Authority noted that the project for widening of Container Berth at Jawaharlal
Nehru Port Authority at Sheva, Navi Mumbai superimposed in 1:4000 Scale CRZ map

" prepared by IRS, Chennai. Proposed widening part falls within the CRZ category- CRZ IV-A

area.

JINPT has submitted the EIA/ EMP report prepared by Mantec Consultants Pvt Ltd) Nabet
accredited consultant). The report states that there is no removal of mangrove involved in
the project. Due to continuous ship movement, fisheries are not weli developed in the area.
Hence no significant impacts on fisheries are antici

Qs
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Minutes of 163™ meeting of the Maharashtra Coastal Zone Management Authority held on
2™ and 3™ February, 2023

DECISION:

In the light of above, the Authority after deliberation decided to recommend the proposal
to MoEF&CC, New Delhi under CRZ Notification, 2011 subject to following conditions

1. The proposed construction should be carried out strictly as per the provisions of
CRZ Notification, 2011 (as amended from time to time) and guidelines/
clarifications given by MoEF from time to time.

2. Construction constructions should be carried with with minimum interference with
tidal water flow, so that free flow of tidal water is not obstructed.

3. Natural course of creek/river water should not be hampered due to proposed
activities.

4. During construction phase, the project implementing agency should proactively
implement all possible appropriate environmental measures to achieve minimum
disturbance to coastal ecosystem.

5. The construction debris and dredged material should not be disposed off in the
creek water to avoid any adverse impact on marine water quality.

6. PP to ensure that best industrial practices should be followed for fire safety
measures and for conservation of coastal environment

7. Debris generated during the construction activity should not be dumped in CRZ
area. It should be ensured that debris is processed in a scientific manner at
designated site. /

8. The Project proponent should be effectively implement the mitigation measure and
Environment Management Plan during construction and operation phase of the
project.

9. All other required permission from different statutory authorities should be
obtained

TRUE COPY
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Advocates
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500 EXHIBT ‘0’

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No.: 2202 9388 No. CRZ 2022/CR 312/TC 4
E-mail : dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" Floor, New Administrative Building,
Mantralaya, Mumbai- 400 032

Date: 14" February, 2023

To,

Director (IA-I1I),

Coastal Zone Regulation,

Ministry of Environment, Forests & Climate Change,
Indira Paryavaran bhavan, Jor Bagh Road,

New Delhi - 110 003.

Subject: Proposal for widening of existing container berth at Jawaharlal Nehru Port
Authority, District Raigad by NPT

The Maharashtra Coastal Zone Management Authority in its 163" meeting held on 2™ & 3 February,
2022 deliberated the subject proposal for widening of existing container berth at Jawaharlal Nehru Port
Authority, District Raigad.

8 The Authority noted that proposal is for widening of existing container berth at Jawaharlal Nehru Port
Authority by INPT. Jawaharlal Nehru Port Authority is in the process of widening of existing Container Berth
at NPT, Navi Mumbai. The project is located between NSICT container berth and exiting shallow water
berth of INPT. Jawaharlal Nehru Port Authority now process widening of container berths which involves:
e Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.
e Increase of deck width of the berth by 15 m on land side for smooth vehicle maneuvering & for
keeping vessels hatch covers.
 Up-gradation and strengthening of existing 530 m berth and 150m wharf to accommodate design
vessels of size 12200 TEU for which the facility was originally designed & commissioned.
o Up-gradation of Fenders and Bollards as may be necessary.
e Repairs and strengthening of existing damaged portion of the berth structures as may be necessary.
o Underdeck repairs of the existing structure wherever necessary.

3. The Authority asked the JNPT officials about the Environment / CRZ clearance obtained for existing
container berth at JNPT. The Officials of JNPT informed that activity of existing berth was part of the
Environment Clearance was obtained for the JNPT port was obtained in 1989 (i.e. prior to CRZ Notification,
1991). The PP presented that the JNPT has proposed widening of existing container berth.

4. The Authority noted that the project for widening of Container Berth at Jawaharlal Nehru Port
Authority at Sheva, Navi Mumbai superimposed in 1:4000 Scale CRZ map prepared by IRS, Chennai.
Proposed widening part falls within the CRZ category- CRZ 1V-A area. JNPT has submitted the EIA/ EMP
report prepared by Mantec Consultants Pvt Ltd) Nabet accredited consultant). The report states that there is
no removal of mangrove involved in the project. Due to continuous ship movement, fisheries are not well
developed in the area. Hence no significant impacts on fisheries are anticipated.

- In the light of above, the Authority after deliberation decided to recommend - posal to
MoEF&CC, New Delhi under CRZ Notification, 2011 subject to following conditiO/.s/ -

A
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Specific Conditions:

i.  The proposed construction should be carried out strictly as per the provisions of CRZ Notification,
2011 (as amended from time to time) and guidelines/ clarifications given by MoEF from time to
time.

ii.  Construction constructions should be carried with minimum interference with tidal water flow, so
that free flow of tidal water is not obstructed.

iii.  Natural course of creek/river water should not be hampered due to proposed activities.

iv.  During construction phase, the project implementing agency should proactively implement all
possible appropriate environmental measures to achieve minimum disturbance to coastal
€cosystem.

V. The construction debris and dredged material should not be disposed off in the creek water to
avoid any adverse impact on marine water quality.

vi. PP to ensure that best industrial practices should be followed for fire safety measures and for
conservation of coastal environment

vii.  Debris generated during the construction activity should not be dumped in CRZ area. It should be
ensured that debris is processed in a scientific manner at a designated site,
viii.  The Project proponent should be effectively implement the mitigation measure and Environment

Management Plan during construction and operation phase of the project.
ix.  All other required permission from different statutory authorities should be obtained.

General Conditions:
a) Construction Phase:
i.  Any hazardous waste generated during construction phase should be disposed of as per applicable
rules and norms with necessary approvals of the Maharashtra Pollution Control Board.
ii.  All the topsoil excavated during construction activities should be stored for use in horticulture /
landscape development within the project site.
ili. PPto strictly adhere to all the conditions mentioned in Mabharashtra (Urban Areas) Protection and

Preservation of Trees Act, 1975 as amended during the validity of Environment Clearance.

Vi.  Vehicles hired for transportation of Raw material shall strictly comply the emission norms
prescribed by Ministry of Road Transport & Highways Department. The vehicle shall be adequately
covered to avoid spillage/leakages.

vii.  Ambient noise levels should conform to residential standards both during day and night. Incremental

pollution loads on the ambient air and noise quality should be closely monitored during construction

phase, so as to conform to the stipulated standards by CPCB/MPCB.

viii.  Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during construction phase should be of enclosed type and conform to rules made under
the Environment (Protection) Act, 1986. The height of stack of DG sets should be cqua!)}'ﬁm Tght
needed for the combined capacity of all proposed DG sets. Use low sulphur diesel rﬁﬁﬁ‘edﬁ'h_fc!f & \
location of the DG sets may be decided with in consultation with Maharashtra:_’?gﬂ Gawitrgl \ "
Board. O SIS ‘%x .

iX.  Regular supervision of the above and other measures for monitoring should be in,g]tz;g a-tﬁﬁ@ugh o «

; ik ae ; . Ot SN A
the construction phase, so as to avoid disturbance to the surroundings by a separft éqvfkmgem \.7 5
\ 2 ¢ s
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iil.

iv.

vi.
vil.

viil.

Xi.
Xil.

Xiii.

b) Operation phase:

A separate environment management cell with qualified staff shall be set up for implementation of
the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection measures/EMP
along with item-wise breaks-up. These cost shall be included as part of the project cost. The funds
earmarked for the environment protection measures shall not be diverted for other purposes.

C) General MCZMA Conditions:

In case of any change in project profile, the project would require fresh appraisal by the MCZMA.
The MCZMA reserves the right to revoke this recommendation, if the conditions stipulated are not
complied with to the satisfaction of the MCZMA.

The MCZMA or any other competent authority, concerned planning authority may stipulate any additional
conditions subsequently, if deemed necessary, for environmental protection, which shall be
complied with.

The clearance accorded to the project under CRZ notification shall be valid for a period of seven
years from the date of issue of such clearance: Provided that the construction activities shall
commence within a period of five years from the date of the issue of clearance and the construction
be completed and the operations be commenced within seven years from the date of issue of such
clearance.

The recommendation from CRZ point of view is being issued without prejudice to the action initiated
under EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon'ble court will be binding on the project proponent. Hence this recommendation does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

PP has to strictly abide by the conditions stipulated by the MCZMA.

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control

Board under Air and Water Act and a copy shall be submitted to the Environment department before

start of any construction work at the site.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against

the project proponent if it was found that construction of the project has been started without

obtaining MCZMA clearance.

No further Expansion or modifications, other than mentioned in the CRZ Notification, 2011 / 2019

and its amendments, shall be carried out without prior approval of the MCZMA. In case of
deviations or alterations in the project proposal from those submitted to MCZMA for clearance, a

fresh reference shall be made to the MCZMA as applicable to assess the adequacy of conditions

imposed and to add additional environmental protection measures required, if any.

This MCZMA clearance is issued subject to obtaining NOC from Forestry & Wild life angle

including clearance from the standing committee of the National Board for Wild life as if applicable

& this MCZMA clearance does not necessarily implies that Forestry & Wild life clearance granted

to the project which will be considered separately on merit.

PP to submit an indemnity bond to the MCZMA for any future litigation.

MCZMA reserves the right to cancel / revoke CRZ permission in case of any violation of CRZ

Notification, 2011 /2019 issued by the MoEF&CC, New Delhi amended from time to time without
prejudice to any liability on MCZMA.

The MCZMA clearance is being issued without prejudice to the action initiated under EP Act or any

court case pending in the court of law and it does not mean that project proponent has not violated

any environmental laws in the past and whatever decision under EP or o TVIHE:;HﬁTIfBIQjQQUn will
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XVv.

XVI.

XVil,

be binding on the project proponent in the case filed against him, if any or action initiated under Ep
Act.

This MCZMA Clearance is issued purely from an environment point of view without prejudice to
any court cases and all other applicable permissions / NoCs shall be obtained before starting
proposed work at site.

In case o f submission of false document and non-compliance of stipulated conditions, MCZMA wil|
revoke or suspend the MCZMA Clearance without any intimation and initiate appropriate legal
action under Environment Protection Act, 1986,

The above stipulations would be enforced among others under the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(protection) Act, 1986 and rules there under, hazardous Wastes (Management and Handling ) Rules,
1989 and its amendments, the public liability Insurance Act, 1991 and its amendments.

Any appeal against this MCZMA clearance shall lie with the National Green Tribunal (Western Zone
Beach, Pune) New Administrative building, 1% floor, D wind, Opposite Council Hall, Pune, if
prepared, within 30 days as prescribed under section 16 of the National Green Tribunal Act, 2010.

Agenda item & minutes of the meeting is available on the website of MCZMA ..

hgp://mczma.gov.in.

(Abhay Pimparkar)
Director, Environment & MS, MCZMA

Copy for information to:

I 8

2.

3.

PS (Environment) & Chairperson, (MCZMA), Environment & CC Department, Room No. 217
(Annex), Mantralaya, Mumbai - 32.

Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and 4th
floor, Road No. 8, Sion Cir, opp. PVR Theater, Mumbai - 400022

District Collector, Mumbai Subarbun, New Administrative Building, Near Chetna College,
Bandra (E), Mumbaij - 51

M/s Jawaharlal Nehru Port Trust (JNPT), Admin Building, Sheva Uran, Nayi Mumbai, Dist,
Raigad - 400707 - You are requested to apply online on Parivesh Portal of MoEF&CC, New
Delhi along with this CRZ recommendation letter. o

Select File (TC 4) R T,

TRUE COPY
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EXHIBIT ‘£’ Exhibig €

File No: File no: 10/48/2023-IA.111
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
k%%

Dated 01/09/2023
To,
Shri Sunilkumar Vishnu Madhbhavi
JAWAHARLAL NEHRU PORT TRUST
Jawaharlal Nehru Port Trust Admin Building Sheva Uran Navi Mumbai Navi Mumbai, RAIGAD,
MAHARASHTRA, , 400707
cmppd.jnpt@gmail.com
Subject: Grant of Terms of Reference under the provision of the EIA Notification 2006-regarding.
Sir/Madam,

This is in reference to your application for Grant of Terms of Reference under the provision of the EIA
Notification 2006-regarding in respect of project Widening of Existing Container Berth At Jawaharlal
Nehru Port, Navi Mumbai, Maharashtra (Cargo Handling Capacity= 22.1 MTPA) submitted to Ministry
vide proposal number |A/MH/INFRA1/426533/2023 dated 21/08/2023.

2. The particulars of the proposal are as below :

(i) ToR ldentification No. TO23A3501MH5915492E
(ii) File No. File no: 10/48/2023-1A.111
(iii) Clearance Type Fresh ToR
(iv) Category A
(v) Project/Activity Included Schedule No. 7(e) Ports, harbors, breakwaters, dredging
(vi) Sector INFRA-1
Widening of Existing Container Berth At
(vii) Name of Project Jawaharlal Nehru Port, Navi Mumbai, Maharashtra
(Cargo Handling Capacity= 22, AY-
(viii) Name of Company/Organization JAWAHARLAL NEHRU
(ix) Location of Project (District, State) RAIGAD, MAHARASH;/
(x) Issuing Authority MoEF&CC 7 X
(xii) Applicability of General Conditions no ! 8 = Raigad
(xiii) Applicability of Specific Conditions no \ % fyp. oy 24

IAIMH/INFRA1/426533/2023 Address: 1A Division, Ministry of Environment, Forest and Climate Change, Page 10f 9
indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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(Cargo Handling Capacity= 22,1 MTPA) by M/s Jawaharlal Nehru Port Authority.
2. The following will be Concessionaire scope of work the details are as following:
3. Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.

4. Increase of deck width of the berth by 15m on land side for smooth vehicle manoeuvring & for keeping
vessels hatch covers.

5. Up-gradation and strengthening of existing 530m berth and 150m wharf to accommodate design vessels of
size 12200 TEU for which the facility was originally designed & commissioned.

6. Up gradation of Fenders and Bollards may be necessary.
7. Repairs and strengthening of existing damaged portion of the berth structures as may be necessary.
8. Under-deck repairs of the existing structure wherever necessary.

9. The proposed project falls under Schedule 7(e), Ports, horbours, Category “A” of EIA Notification 2006.
Total estimated civil cost of the project is about Rs. 87216 Lakh.

10. Land use/ Land cover of project site in tabular form:

1. Terrain and topographical features: The district has three physiographic divisions i.c. (1) Coastal zone in
west covers about 20% percent of the district (i) Central zone covers about 1/3rdof the district, consisting of
fertile land in low lying area (iii) Hilly zone in the castern part highly uneven in altitude and covered with
forest. This hill range is characterized by ruggedness and uneven topography, with crestline of peaks and
saddles forming the eastern horizon. Ulhas, Panvel and Patalganga are the three main rivers in northern part.
Kundalika River is the main river in central part whereas in the southern part Savitri River is the main river.

2. Details of water bodies, impact on drainage: There will be no adverse impact on drainage system due to
widening of existing berth terminals at INPA.

3. Water requirement: water will be required for Existing — 50 KLD and for Expansion-30 KLD. During
operation Phase Existing — 50 KLD and for Expansion-30 KL.D. Water supply from JNPA'’s existing own
source. No ground water extraction is there.

4. Diversion of forest land: The project does not involve any diversion of forest land.

5. The project is not located within 10 km of Protected Areas (PA) including National Parks, Sanctuaries and
Tiger Reserves, Eco-Sensitive Zone (ESZ) or Eco-Sensitive Area (ESA) notified by the MoEF&CC:

6. Details of CRZ: The project falls under CRZ-IVA, MCZMA recommendations-issequired.

marginal land reclamation. \\"\\ C. 644_ e\
" 0 A 'i\

8. Land acquisition and R&R issues involved: No R&R issues inv n%lc“‘ag@pro =\
= o - |

9. Employment potential: during construction phase th project wi
operational phase the project will generate employment of 375,

\
10. Benefits of the project: The execution of the project brings \
neighborhood and the State by bringing industry, roads, employment -
and economic growth.

I'1. Details of Court cases: No court case is involved in the proposed project.

IA/MH/INFRA1/426533/2023 Address: IA Division, Ministry of Environment Forest and Climate Change, Page 2 of 9
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12. The EAC based on the information submitted and clarifications provided by the project proponent and
detailed discussions held on all the issues during its 333" meeting during 11th-12th July, 2023
recommended the proposal for grant of Terms of Reference(TOR) with stipulated specific conditions along
with other Standard ToR Conditions.

13. The Ministry of Environment, Forest and Climate Change has considered the proposal based on the
recommendations of the Expert Appraisal Committee (Infrastructure, CRZ and other Miscellaneous
projects) and hereby decided to grant Terms of Reference for the ‘Widening of Existing Container Berth at
Jawaharlal Nehru Port, Navi Mumbai, Maharashtra (Cargo Handling Capacity-22.1 MTPA) by M/s
Jawaharlal Nehru Port Trust’ and for preparation of EIA/EMP report with public consultations under the
EIA Notification, 2006 as amended and CRZ Notification 2011, subject to strict compliance of the following
specific conditions, in addition to all standard ToR conditions applicable for such projects.

14. This issues with the approval of the Competent Authority.
S. No. Land use/Land cover Area (ha) % Remarks, if any

l. Non Forest Land 54 ; .

Copy To
1. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and 4th floor, Opp. PVR
Cinema,Sion Circle, Mumbai-400 022.
2. Parivesh Portal.

3. Guard File.

Specific Terms of Reference for (Ports, harbors, breakwaters, dredging)

‘?Fxp July %4
& No. 1"7-5

S. No Terms of Reference\ j‘/’f\ HA s 5

1. PP shall submit the latest Certified EC compliance report by the concern IRO of the Ministry.

1. Specific Conditions

2. Importance and benefits of the project.

.Subﬁ)it a copy of layout superimposed on the HTL/LTL map demarcated by an authorized
agency on 1:4000 scale.

(U]

4. Recommendation of the Maharashtra CZMA shall be obtained and submitted.

b 5. Submi; sup'erim.pos;'mg of latest CZMP as per CRZ (2011) on the CRZ map.

: 6. Submlt a comple;_c set of documents required as per para 4.2 (i) of CRZ Notification, 2011.
;?. Hydrodynamlcs study on impact of dredging on flow characteristics shall be carried out.

‘ 8 Smdy the 1mpact of dredging and dumping on marine ecology and draw up a management plan
through the N1O or any other institute specializing in marine ecology.

IA/MH/INFRA1/426533/2023 Address: |A Division, Ministry of Environment, Forest and Climate Change, Page 3 of 9
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S. No

Terms of Reference

9. Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract),

10. A certificate from the local body supplying water, specifying the total annual water availability
with the local authority, the quantity of water already committed the quantity of water allotted to
the project under consideration and the balance water available, This should be specified
separately for ground water and surface water sources, ensuring that there is no impact on other

11. A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project.

12. A certificate from the competent authority handling municipal solid wastes, indicating the
existing civic capacities of handling and their adequacy to cater to the M.S.W. generated from
project.

13. An assessment of the cumulative impact of all development and increased inhabitation being

14. Disaster Management Plan for the project shall be prepared and submitted.
15. Details and status of court case pending against the project, if any.

16. Public hearing to be conducted and issues raised and commitments made by the project
proponent on the same should be included in EIA/EMP Report in the form of tabular chart with
financial budget for complying with the commitments made.

17. A tabular chart with index for point-wise compliance of above ToRs. The spedific ToRs as
recommended above are in addition to all the relevant information as per the ‘Generic Structure
of EIA’ given in Appendix I11 and I1IA in the EIA Notification, 2006.

18. As per the Ministry’s Office Memorandum F. No. 22-65/2017-1A.111 dated 30th September,
2020, the project proponent, based on  the commitments made during the public
hearing, shall include all the activities required to be taken to fulfill these commitments in the
Environment Management Plan along with cost estimates of these activities, in addition to the
activities proposed as per recommendations of EIA Studies and the same shall be submitted to
the ministry as part of the EIA Report. The EMP shall be implemented at the project cost or any
other funding source available with the project proponent.

19. In pursuance of Ministry's OM No stated above the project proponent shall add one annexure in
the EIA Report indicating all the commitments made by the PP ‘to_the public during
public hearing and submit it to the Ministry and the EAC. <

e s

2 WRY x
L -//Sm'?}
\
/ - Ql\ O % o)
Standard Terms of Reference for (Ports, harbors, breakwaters, dredging) | v (%- \3\'3 @Q % Tl
! N " 7 o
. . \l“ 5’ Q:b \‘S\&\ﬁ"\? - !
1 Project details \\ T A N -
\‘ C 0 A W0 ',.’,
S. No Terms of Reference * N\%
. A]
2 X OF W 2
1.1 Reasons for selecting the site with details of alternate sites examincd/reje_éiéd}’sélécted on merit with
IA/MH/INFRA1/426533/2023 Address: IA Division, Ministry of Environment. Forest and Climate Change, Page 4 of 9
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S. No Terms of Reference
comparative statement and reason/basis for selection.
12 The examination should justify site suitabilityin terms of environmental angle, resources
’ sustainability associated with selected site as compared to rejected sites.
13 The anlysis should include parameters considered along with weightage criteria for short-listing
’ selected site.
1.4 Submit the status of shore line change at the project site
L5 A detailed draft EIA/EMP report should be prepared in accordance with the above additional TOR
- and should be submitted to the Ministry in accordance with the Notification.
16 The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation
) of EMP should be clearly spelt out.
Any further clarification on carrying out the above studies including anticipated impacts due to
1.7 theproject and mitigative measure, project proponent can refer to the model ToR available on
Ministry.

2 Land use,Land Acquisition and R&R

S. No Terms of Reference
21 Details of the land use break-up for the proposed project. Details of lan 0 km radiusof
’ the project site.
2.2 Submit details regarding R&R involved in the project V-(’ C N o) \
: g g proj Q 3 Uran 2 \
2 Ralgag Z| < |
3 ESZ, CRZ, International Boundary and Acts i .xp it %4 & E /
o 1542
S. No Terms of Reference \l\ ~/ /
\\fJ (¥ r\\—)\‘ s
Examine and submit detail of land use around 10 km radius of the pro“‘em—sﬁe’and map of the
project area and 10 km area from boundary of the proposed/existing project area, delineating project
3.1 areas notified under the wild life (Protection) Act, 1972/critically polluted areas as identifiedby the
CPCB from time to time/notified eco-sensitive areas/interstate boundaries and international
boundaries. -
32 Erosion and accretion study at the mouth of the creek which is adjacent to the proposed site be
’ carried out and submitted
33 Detailed modelling studies to understand whether the selected site can withstand severe cyclones
’ and develop design in accordance to due safety measures.
Submit superiinp’osing of latest CZMP as per CRZ Notification (2011) on the CRZ map. And also
34 submit a copy of layout superimposed on the HTL/LTL map demarcated by an authorized agency
on 1:4000 scales.
IA/MH/INFRA1/426533/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 5 of 9
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S. No Terms of Reference
3.5 Submit a complete set of documents required as per para 4.2 (i) of CRZ Notification, 2011.
3.6 Hydrodynamics study on impact of dredging on flow characteristics shall be carried out.

A detailed study on the impact of proposed activity on marine ecology and marine biodiversity with
3.7 specific focus on the corals, mangroves and Mud flats in the proximity of the site should be
conducted and required mitigation plan be submitted.

A management plan for the area under which mangroves are or likely to be removed and

3.8 : ;
compensatory mangrove plantation plan be submitted.
4 Remote Sensing & GIS
S. No Terms of Reference
4.1 Analysis should be made based on latest satellite imagery for land use with raw images.
5 Forest and Wildlife
S. No Terms of Reference
5.1 Submit the present land use and permission required for any conversion such as forest, agriculture
- etc.
5.2 land acquisition status, rehabilitation of communities/ villages and present status of acquiring Forest
’ and Agricultural activities.
53 Submit details of the trees to be cut including their species and whether it also involves any

protected or endangered species.

5.4 Measures taken to reduce the number of the trees to be removed should bee aﬁﬂi},det Mo
LA e v

5.5 Submit the details of compensatory plantation.
5.6 Explore the possibilities of relocating the existing trees. ; W oL
Ll SO o/ g
; AP K
5.7 Examine the details of afforestation measures indicating land and fin c‘x&p g. “?' Q
AN ot PE ™

N OFMAYS

5.8 Landscape plan, green belts and open spaces may be described. A tmb@gﬁd{ould be
) planned all around the nearest settlement to mitigate noise and vibrations.

59 The identification of species/ plants should be made based on the botanical studies.

6 Water Environment/Quality Analysis/ Hydrology and Water Bodies
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S. No Terms of Reference
6.1 Examine the details of water requirement, impact on competitive user, treatment details, use
’ oftreated waste water. Prepare a water balance chart.
Examine and submit the water bodies including the seasonal ones within the corridor of
6.2 impactsalong with their status, volumetric capacity, quality likely impacts on them due to the
project.
6.3 Submit the details of fishing activity and likely impacts on the fishing activity due to the project.
6.4 Specific study on effects of construction activity and pile driving on marine life

7 Waste Management, Drainage and STPs

S. No Terms of Reference
7.4 Submit a copy of the contour plan with slopes, drainage pattern of the site and surrounding area
12 Examine details of Solid waste generation treatment and its disposal.
1.3 Details of oil spill contingency plan.
"4 Details r_af the layout plan including details of channel, breakwaters, dredging, disposal and
reclamation.

8 Terrain and Topography

S. No Terms of Reference
8.1 Submit the details of terrain, level with respect to MSL, filling required, source of filling materials
) and transportation details etc.
8.2 Submit a copy of layout superimposed on the HTL/LTL ma ed by an authorized
J agencyon 1:4000 scale along with the recommendation of the
J
e 4 l L4
83.. Details of bathymetry study. // Q.U C \\
“ . RUran 75.;:\ ’
: 4 L [ Raigad =3
84 . Details of sh1 tranquillity study. =) e
- P quillity 4 \l/\ﬁ‘.-mi.;”a Q‘?/m
8.5 “The ecolog:cally fragile area including CRZ 1A area etc sha}l XxLémh(célééJ { d.su}(cnmposcd on
’ the layout plan and submitted. B R
1’ Al \‘//
. 6 ‘y/

9 Road/Transport Connectivity and Traffic measures

S. No Terms of Reference
9.1 Examine road/rail connectivity to the project site and impact on the existing traffic network due
) tothe proposed project/activities
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S. No

Terms of Reference

9.2

A detailed traffic and transportation study should be made for existing and projected passenger and
cargo traffic.

9.3

Details of handling of each cargo, storage, transport along with spillage control, dust
preventivemeasures.

9.4

In case of coal, mineral cargo, details of storage and closed conveyance , dust suppressionand
prevention filters.

9.5

An assessment of the cumulative impact of all development and increased inhabitation being carried
out or proposed to be carried out by the project or other agencies in the core area, shall be made for
traffic densities and parking capabilities in a 05 kms radius from the site. A detailed traffic
management and a traffic decongestion plan drawn up through an organization of repute and
specializing in Transport Planning shall be submitted with the EIA.

10 Rain Water Harvesting

S. No

Terms of Reference

10.1

Details of rainwater harvesting and utilization of rain water.

11 Baseline data

S. No

Terms of Reference

11.1

Examine baseline environmental quality along with projected incremental load due to the
proposedproject/activities.

12 Air Environment

S. No

Terms of Reference

12.1

1
[

ad

13 Environment Management/ Monitoring, Mitigative Measures and RiskAssessment detaNss '?l"

< QAT §
The air quality monitoring should be carried out according to the nofificat nz%su #‘ﬁ;ﬁ_t oA
November, 2009. x [ W0 z\E
Gl E \ \“ : |
- I\\\':'l.. T
G ot 5 .".:I'f] Z

Reg , }lﬁ-’\/,- \':1:;"

kA .
S.N Terms of Refere X OF MAYY
. No erms of Reference n \<_/
131 Examine separately the details for con%ti’dction and operation phases both for
' EnvironmentalManagement Plan and Environmental Monitoring Plan with cost and parameters.
13.2 Submit details of a comprehensive Risk Assessment and Disaster Management Plan
’ includingemergency evacuation during natural and man-made disasters.
13.3 Details of desalination plant and the study for outfall and intake
IA/MH/INFRA1/426533/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change Page 8 of 9
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14 Court/ Litigation records

S. No Terms of Reference

14.1 Details of litigation pending against the project, if any, with direction /order passed by any Court
’ ofLaw against the Project should be given.

15 Environment Responsibility

S. No Terms of Reference

As per the Ministry’s Office Memorandum F. No. 22-65/2017-1A.111 dated 30th September, 2020,
the project proponent, based on the commitments made during the public hearing, specific studies
shall include all the activities required to be taken to fulfill these commitments in the Environment
15.1 Management Plan along with cost estimates of these activities, in addition to the activities proposed
as per recommendations of EIA Studies and the same shall be submitted to the ministry as part of
the EIA Report. The EMP shall be implemented at the project cost or any other funding source
available with the project proponent.

Additional Terms of Reference

1. A detailed draft EIA/EMP report shall be prepared in terms of the above additional TOR and should be submitted to
the State Pollution Control Board for Public Hearing. Public Hearing to be conducted for the project in accordance
with the provisions of Environmental Impact Assessment Notification, 2006 and the issues raised by the public should
be addressed in the Environmental Management Plan. The Public Hearing shall be conducted based on the TOR letter
issued by the Ministry and not on the basis of Minutes of the Meeting available on the website.

2. The project proponent shall submit the detailed final EIA/EMP report prepared as per TOR to the Ministry for
considering the proposal for environmental clearance before expiry of validity of TOR.

3. The consultants involved in preparation of EIA/EMP report after accreditation with Quality Council of India/National
Accreditation Board of Education and Training (QCI/NABET) would need to include a certificate in this regard in the
EIA/EMP reports prepared by them and data provided by other Organization(s)/Laboratories including their status of
approvals etc. vide notification of the MoEF dated 19t July, 2013,

4. The prescribed li“OR'wquld be valid for a period of four years for submission of the EIA/EMP Reports.

Annexure 2

TRUE COPY
g3

For Vidhii Partners
Advocates

Signature N rified

Digitally Signe “DyAmardeep Raju
Member Secretary, WOEFCC (EC)

Date: 01/09/2023(_]
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514 EXHIBIT 7 Shbit F

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 i S Kalpataru Point, 2nd and
Fax: 24023516 N 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in e Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in “9 Sion (E), Mumbai-400022

RED/L.S.l (R46) Date: 23/10/2023
No:- Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000175946/CE/2310001655

YL
M/s. Jawaharlal Nehru Port Authority- \ I

Nhava Sheva Freeport Terminal Pvt. Ltd. ﬂ astylefor Mm“
At Sheva, Tal. Uran, Dist. Raigad. Sromet stk

Your Service is Our Duty

Sub: Consent to Establish for Expansion for widening of existing
container berth Under Red Category.

Ref: 1. Board's existing consent to operate vide No. Format1.0/CAC/UAN
No.MPCB-CONSENT-0000097172/CR/2103001085 dated 19.03.2021 valid
up to 30.09.2025

2. Proposal submitted by MCZMA under CRZ Notification, 2011 to MOEFCC
vide No. CRZ2022/CR312/TC4 dtd.14.02.2023

3. Minutes of CAC meeting held on 26.09.2023

Your application No.MPCB-CONSENT-0000175946 Dated 10.07.2023

For: Grant of Consent to Establish for Expansion under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous &

the schedule |, II, Il & IV annexed to this order:

1. The consent to establish is granted for a period up to co
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.196.82 Crs. (A pgr
submitted by pp Existing Cl is of Rs. 3640.5 Crs + Proposec EX|
by Rs. 196.82 Crs = Total C.l. will be Rs. 3837.32 Crs ) ¢

Consent is valid for handling of:

Y

Maximum

Product Quantity
Products

Widening of existing container berth by 15.0 Mtrs towards land side for smooth
vehicles maneuvering for keeping hatch covers.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
SrNo Description Permitted (in CMD) Standards to Disposal Path
L, Trade effluent 0 As per Schedule-I|Not Applicable

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB-
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SrNo  Description Permitted  Standards to Disposal
2. |Domestic effluent| 50.0 As per Schedule-| On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emission

S:

S stdck No Description of stack / Number of Standards to be
No. 4 " source Stack achieved

E\(/EASet (1500 KVA & 1000 As per Schedule -1

Non-Hazardous Wastes:
SrNo Type of Waste Quantity UoM Treatment Disposal
Metal Scrap : Sale to authorized party

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

s; Category No./ Type Quantity UoM Treatment

Disposal

Sale to authorised
party

(The Applicant shall ensure disposal of all recycle-reprocessing of hazardous

waste to the actual user having permission under Rule 9 of Hazardous &
Other Waste (M & T M) Rules, 2016.)

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. PP shall obtain environmental clearance and CRZ Clearance.

11. This consent is issued pursuant to the decision of the 12th Consent Appraisal
Committee Meeting held on 26.09.2023.

12. PP shall strictly comply with the recommendations of t
Management Authority. 7

13. PP shall not take any effective steps towards imp!f
project before obtaining Environmental Clearance {

5.1 Used or spent oil MT/M [Reprocessing

14. The applicant shall obtain Consent to Operate
Board before actual commencement of the Unit/Ac

531e¢5c44
406cae0
fe03b5a6
cldée450
2f57adb4g
a749d8o?2
d82616c?
9dla342f
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
393640.00 |MPCB-DR-20167 14/07/2023|RTGS
Copy to:
1. Regional Officer, MPCB, Navi Mumbai and Sub-Regional Officer, MPCB, Taloja
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CAC Cell - for record & updation purposes.
Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB- Page 3 of 8
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)
C]

B]

Cl

3. The Board reserves its rights to review plans, specific
plant setup for the treatment of waterworks for the puy
for the disposal of Séwage or trade effluent or in &6
consent conditions. The Applicant shall obtain prio
to establish the unit or establish any treatment anj
addition thereto. ’

|
4. The industry shall ensure replacement of pollutid
expiry of its expected life as defined by manufactul
of standards and safety of the operation thereof,  \

5. The Applicant shall comply with the provisions of the Wafe PrE ton & Control of

Sr. No. Purpose for water consumed

SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:

Generation - As per your application the treated effluent generation is Nil.

Treatment - NA
Disposal - NA

As per your application, you have provided Sewage Treatment Plant of designed

Capacity 60 CMD for the treatment of 50.0 CMD of sewage.

The Applicant shall Operate the sewage treatment system to treat the sewage so

as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
Total Suspended solids Not to exceed 50
BOD (3 days 27°C ) Not to exceed 30
COD Not to exceed 100

The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing,air conditioning,cooling tower make up.firefighting etc. and remaining
shall be utilized on land for gardening and connected to the sewage system

provided by Local body/disposed into creek.

=
r

Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

(CMD)

Industrial Cooling, spraying
or boiler feed

in mine pits 0.00

ation Jer data relating to

Ardgo take steps
& Brextension or

Water consumption quantity

Domestic purpose 80.00

Processing whereby water gets polluted

& pollutants are easily biodegradable 0.00
Processing whereby water gets polluted

& pollutants are not easily 0.00
biodegradable and are toxic

Gardening 0

conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB-
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1. As per your application, you have proposed to provide the Air pollution control (APC) system
and also to erect following stack (s) to observe the following fuel pattern:

APC System Stack Type

Stack > . ; Sulphur
No. Source provided/prop Height(in of Content(in %) Pollutant Standard
osed mtr) Fuel
DG Set Acoustic HSD 19.83
S-1 | 1000 Enclosure 10.00 |41.315 1 502 K lba
KVA Stack Kg/Hr wLay
DG Acoustic HSD 31.72
S-2 | 1500 Enclosure 30.00 (66.104 1 S02 K Ii:)a
KVA Stack Kg/Hr groay

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP

guidelines.

3. The Applicant shall obtain necessary prior permission for pre i control
equipment with necessary specifications and operatio he : n or
replacement/alteration well before its life come to an end or &f€ ' :
equipment. \

4. The Board reserves its rights to vary all or any of the conditip
technological improvement or otherwise such variation (inch
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Consent
(C2E/ Amt of BG Submission Compliance Validity
c20 Imposed Period Purpose of BG Period Date

/C2R)

Sr.
No

Towards
compliance of
consent to
establish and EC
& CRZ Clearance

COU OR 5 years,
whichever is
earlier

COU+6
months

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History

st Amountof o . . cion Purpose Amount of Reason of

(C2E/C20/C2R)

BG
imposed

BG BG
Forfeiture Forfeiture

Srno. Period of BG

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

1 NA NA NA NA

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB-
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically,

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss

Ient noise standards, whichever is on higher side. A Suitable

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with di

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory pre HEERING3
of scientifically so as not to cause any nuisance / - t;{;hall take
Necessary permissions from civic authorities for dispo

6. The applicant shall not change or alter the quantitt
temperature or the mode of the efﬂuent/emissions\
equipments provided for without previous written permissidw
not carry out any activity, for which this consent has not be
of the Board.

7. The industry shall ensure that fugitive emissions from the actﬁi‘tykare-controlled S0 as to
maintain clean and safe environment in and around the factory premises,

8. The industry shall submit.quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB. ‘

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB- Page 6 of 8
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11. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused Jrecovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the colleetion-system with
arrangement for measuring the flow. No effluent shall be admittgd J.Qq)e[p' zewers
downstream- of the terminal manholes. No effluent shall fifd jts [
designed and provided collection system.

21. Neither storm water nor discharge from other premises 9
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding

23. The industry shall take adequate measures for control of \0oke TS ﬁ“o{vn
sources within the premises so as to maintain ambient air qus anda) c\j_r?{e's;'pect
of noise to less than 75 dB (A) during day time and 70 dB (A) duing-nfghLti v
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt. Ltd./CE/UAN No.MPCB-
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24,

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, S-2, etc. and these
shall be painted/ d isplayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March In Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves jts rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of Seéwage or trade effluent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office; the 30th day of September every year, the
Environment Statement Report for the financial year endin
prescribed FORM-V as per the provisions of Rule 14 of the En
(second Amendment) Rules, 1992

31. The Applicant shall obtain necessary Prior-permission for proy,
equipment with Neécessary specifications and operation tiere
replacementyalteration wel| before its life come to an end orf pric,
control equipment,

32. The Board reserves its rights to vary all or any of the conditio
any technological improvement or otherwise such variation (
any control equipment, other in whole or in part is necessary). 9

33. The applicant shall provide facility for collection of environmen
samples of trade and Sewage effluents, air emissions and '

Board staff at the terminal or designated points and shall p

services rendered in this behalf.

This certificate is digitally & electronically signed.
TR ) " i s cat bl petigiios
TRUE COPY
For Vidhii Partners
Alvocates
]

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

Jawaharlal Nehru Port Authority- Nhava Sheva Freeport Terminal Pvt, Lt ./CE/UAN No.MPCB-
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ISl @l a7 SWTeTdter 9|y, " SETEd et
TATAU S AT Fha ST T HT0, S Afrrgor Fraar
ATATHT FgE; FTAST, 00 % TATL & T H&b TAATAT 2.
AT IR(AATEAT gF B N, A, S ARAmHs &
STAATAVT AT FToATAR A Frreriqar Srearfaar
FTATTATATRA TEATAT FHTHS T AT ST ST 307,
T AT AT AHENT TS ITAEET TGt ST
AR g™l Aifdl 0 Ufea ae. @89 yearaq
THATHD q4 AGAF TeHia FGUsT GUTae qrogTEaT, qIorav,
T@ET ATEIH GRETAT  aaeqdias,  AqsasToiay,
TLIEAT ST qROMH ErET g7 Agarer WgiRTg Yguw faes
TSI AT FaX ATAIT TR BraT 718 Ay, a8 57
Tehed STTR &rATq AR L0E & HEARTaTior I e, a7 @t=aT
AT AT T AT Fror TS 2.

T AT raT e & A7 Al wrarT A= e
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AL gId. T SATHAT ATET 3T T TIH TATGLT STETT HoFTohel
HZAT BT TATIHAHAT ITASH FE IO AF9TH gId.

Sregifaard gi=a19e Riege I J@q. 9% AL
Sregrtaa giaT @t g i 799 &7 aFiarauas g
SAEATAv g TE FOGTT qTEr. HEIg Wgur FEaAur gear
Fzr=AT d1 faad sRTex AT G=T YHiaa Fer, fg fkaa g
FIATAAT HTHHRTSATT FEU FLTF AT, FO [RATSIET qTH
fea® qg1 9 3a% g1 93T 9 FA1 faaw sa9 faara. ab
T AT AT STAgATav faaT=a1 FTHFHTST=AT 9715 feaw
TR JAYATT AT AT Q0T AFLTF gId. AX Flgl GSAT Mg
ST ATFEAT ATed.

st fasraTer Ay 9rEt, 9 gauETd Sea| g99r 9
TR ATTH Mg STAGATAv ATaTad St qad g, ATarad
SASIRAT B0 RS g, TSI Agarararad  JTHTHT
HATATTSTT FXO ATYIF I, T g TAGATVT gI T 378 ATAT
B STHATAT STl 3g 318 qTRIa.

Ta= IqT SIEEVCIIH% qTUgTA e Ao (Rt et @ﬁ,
FAETATAL I TITOMTH, FA% & ITT1ad (HATS g Thed Jadh
S.09. 91,0, T AERTY g HA=0r HEa SATHEH AT daTq Fiad
U AALTF gId. FILO IY a7 g A.9.[7.55 arg. Frarad Srpdt

FLOGTT ATAAT ATal, FgUA Bl STAQATAT STqul 3fTg. a<t ATAT 4T
STAGATINE ghd g, q8= S HI=gHIL aTiad grdrer, it
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IO AT . ST M A=, 97 B 7 aar=y fAegare Heft
ATIUITT A ATt ATt wrfasim arfgdt 30 sraeas a2,

ATAST FTal IURIAAHT AT =aehre el 397 2vaT=t 7
SUFRATAT A=A FAT, AT FTFATT HISTIT=AT TFHAT FedT,

AT, FeTT A AT s Aa e, £ ff gatardt Frow .
T T AEHT S ATEATY Foret g, B gFe g g
ATa 9rEe FefT fRomger 29 g ft w=ma: Ao sg i i,

R T e o R o O e P e B R R

wErgTer wRo A =7 e wgfEemr A e
AT FTRT AT JTTAET ¢,3,3,% TE AFRT FLoarq sy
ARd. wiq 7 e fAFfa wamr wwfE gedy 7 @y
SeTfAETg FIOMRT, SATH S AT FFAr-aAraw g, 97 wfmET
HHTST HISIT FHTITET AT FTerelT e, STReTET ©/¢ 2 =97 39T
ST, T AEATRT 879 9/¢R =T IATT 494, 54 AT
THATT ATATH ITAT ATAAThSA TRATATAITE (Wb d, FigqTaeT
ATYHN. THRATTACATE Aad T, 3% srers am mus
TRfRrdt e sfafRefim aieset s 3% somsT Gy
TTRATRE TZe T AfSamT FT0T o . SHETITE 4T |re
AT, AT GIATERT qA(dedT FTq AGd. ATHD ATAT THIT
TR 9 TEOIT-AT AT Ao ST,
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=T s Ay 9@ 9o fAEETar qEmE)
TRYTRE Jedid Af>gqr F0M GHTs 9hE gl 49 a9
qifrae.

LT AT STAGATAVIT AHAT T AW g AT S TRATE
TEad I ASEHT Fd aiegd, T E=9 F8d i IR T
Q| gIu ATG9TF g,

AT qATaLeET A= Fear off gt weeEr g, |t
o gra srg. T@T &% T 7T o q9= g7 A ot
FIIHEEAT AT T F&A AT (A4 519 g [l

S.UA. 9T AT 80 et SATeedT SEnaTEr e,
HTAT T g7 A.0A. 9.0, sufor enmaehiar srferar-aiamer s, sra=m
EATAET BT ¢ 0 0 % JATTAT 3Ty i ATET ITH ITL HAT ATA. ATB!
Tohed Yad® Ji+T ST faet T aarerar g e s,

ATIBT FAATHRL Tt AT FiRIaer it =1 Hldr
TATSITAT 15T HHAUE ATAAT 3ATg. ATFGIAT AATTATATST 33.8%
F ATAT faerelt SIdT. STH=T FHAF ATAL hi AHHAT T4 2T T2l
THETHEY FHTAAT YA IATT FATHT 3 gL ol . UA.GL.T. =T
ATSATT ST, AT SATHT AFGIAT I Hiel At ST o= qra e+
Y Freol ITo IAL AT 474,

T Yadd AT FATde Sl qaTd STHT ATAAZT g e
FAd g, TL T T Aewhar @F=mr a7 grea. s fEae
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sifae faeft, a2 @ FraTgaTad .Uy, yorE § AR
A= #F4.

ATABr AT FAATHRT GET AT Fifaer F s T
Stafrradt fenfis @ 9 Suafio ¥ /R @
S.oA.dLT. § s fErer 9w @de. w aRer e
STLHERT AT Hearer iRt FTaTad IIgl TTHATHS Furer
et 7 S.uA..u. F3 s Merger s

T T AT AT9ET BT {0 0% HISZHIL =T 7 31974-
AT FT THATTALITE BT ATEN? A= wiF 5o
AT I TERIAT T AT ATEN? T AHCHTATTHERT Aregie
YT AT I ATel. qET AT ST & SuadU=T
TSt feerelt Freft. @Trft Fehearamdt fRereft egdt. Sruadio
aifor fSregr woraT ¥ A YRR GEAUE Fd ag, HT
Wﬁwwamﬁw@ﬁaﬁwmwm.
TS U] THETAEATAT AThLT JUAT SATerelt ATEY, 9% ST
TR AT eie] g, T QAT BT ¢ 0 0 % ATIAT HATAT T
THITT ATHSAT AATTETHT 34 % T TAAT 2. AT 900%
faeefia et s st sweaTa s w@ e
ATRTIUATT AT AT,

T AT FEATfAT ToheaTs A= Aot By ST 9% yEew
AT IS QUITLH ATl Wheq AT HUATHT TIS FoqTH AT
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¢) #t. Y3 B, TEIR-SH9ETE T4, 15 -, Sea-aarE:-

HT TIH= FETAT i T Thed 1] Ar9=T A0y g, ST9am e
T RIS d Hald g™ ME g, HH=AT ATETAT
qUardaarad Y&ed Yads g quiaor [After srg. T a9 au
SHFTT M g UTadTedTd qTvaTd SITd. Wed® |ad 9T S,
TS T, TEGH THAT 21d e, JTETEd HI0= A& < ATl
SO, T, FITE T i a9 6 ATFTHT od i ATeAT Saih<0r
FLUATT TS, TEAT AL VAT TS, AT AT FHAUF gld Az

TS T .00 § STHET ATAT=AT gad U Fa0 Tohed
FTATTead AT 3ATg. ATHT &7aT et g g AT ATigd ATal, 40
AT YFATT FAL g LU0 IT0TAT AT g, AT FAL FT=ATHgA
STATSHT STd ATgl. st AT S, UA.G1.T. FH-ATAT ART AT,
TfOr AT ST BT STH=AT ATATAT Brdl. AT SAH=AT ATaTd e
9 00-300 FTHh g GIFHeATT AL ARG T8 AT,

%) ﬁwﬁmtﬂ.ﬁ.w" — v-
W‘W‘W@:-

STET WA T AT O FA AT fAug gie,
ToT A.OA.R.U. FEd T TFEr JET YFed AR AT Al
ATSETS=AT ATl FEEERT "R 3glid. d¢ Jigar 99
3.0 9.0 T g T @ AU KU, SETaariy o L J AT
AAAT AT FT F. .M. T, Toeq 07 ATATHAL Flglal HLT ATal.
AT .U, 9.0, FH-FTAT SIRT ATEATd, T ATHS TTaTd el JE&IAT
T ATH Al TaTdie Al JTqqr ST e 311%1_\
.09, Sl aET 99 agly, feafe s arsad ' N
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=T, G AT AT FAT gravevil FaT I AT, 7 e
faeaTizor AreaTaT F#u arareht Feft Forre? A5 aaE A
ST AT Seifad 7 qea AT, T2 Areat a4 qi=ar A1
THITH HHAT UITT ATT.

ST ATTET FTAT T = =} T 312, TFY FgTa
SATEENT FATA. AT TeAheeT AVt T2, ft S Freasey, 72 arest
F FIAA? AFEAT ST AW SR, WA AT ST =T
ATel. SLUA.H.CSAT sATENTS STH=gT TET=aT qoET ST
RTAT AT SYAE! AFEIT FIEET fHarerer ATy, e
qA-Hefl fOForcfiom el vaear waermey arwsar arde
e, HTEATHERT AXIE S, 0 S0 JIEarie &4t sraaret
e,

LT SATFGIT =TT 20T 74T,

2 %) AT SA<hY, FATARIBIATET, qzb TF FAAThrbaT=T.

T T S0 THAHT T ST AT, AT T4T F947 347,
%WWWWW.WWWW
@W?Wﬁ-ﬂéﬁﬁ,ﬂﬁﬂﬁ%m,
ST TETITOATHT 57 3MTg S8 qvarer, T8 Frer et 29-9 9-
203 A1 Sregrfaslt ai=amaiay 435 areht, a7 R

It wiftge At F SHgATET g qrEt. ax
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FLOGTT AL, AT Sohig IURgd Jux Sregrfeard sfor
TEHIARTT BId, T Bl SAGATAv FHeft AT AG? AH=AT AATAT
T TRedTd I fAry g, Sfor Sradq 99 A [qaad gra

9 3) #ft. EHT sreqe, AEH HITgel:-

ST THATHTST g STAATA0N I TIora HL0GTT AT, T AT
YFEIEIBTHAT IO Fefl 3ATg FHT? AT IAL a0GTq IT4.
FT FAT THeT FTALT AGA T THeT 20T ATg, TATHN €4 qTgoit
FLOGTA ATl 3Tg.
G, TATA LT AT AT T TAGATAVT FIAT AT TTSTHTT oot
FT Toheq FTATead A AT THATHT AT ITigaa! e,

Tt =t fren g i Fiffraer; fit Tefter s Afzsmr
AT, AT TRt 28 ATH-AT J0ATT TA 1A ?

AL, TATT O ATAF STET TAGATAVT FIHAT FTT TS
FY TSRTETEd o U9 .0, 9T 3T ad 1.

Tohed Tadawr= ATARTET AT ARG FiT dohiq Iufeerd
FLOGTT AT AT, AET FT=T g HATT I HGA ATarad
3.0, 9.0, ST SFEEITIATT FA T FI0ATT A5 F qHaEaArEaHid
ATLd HLEHTT JT=97 AT (el FTIaTel 9% e,

AT gIHT T TAT IURATTHT ATaTad & Aiafad qRTidt i
HAIT=AT FAAGATEUE g9 I0L 0T A F FATAHAT TohedTd
TS G ¥ OATEG. S #I RR-29-R0%3 TS
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FIRT AT STAATAVT & I3 =T L. TS FTAAAT ST
5T TG FIET AT AT AT Fifraer.

ATABT THT ITRIATAT s7eqer a1 I F=meaT 7 Frersar
JEHTT ATIOTET ZIAT 7 ATTOT ITFRAT TEOML ATEY 1 FiFraer 2ray.
AT AT FETE, TATEATIF FTET TAGATof afddt i
fSregTferTdT ai=ar smeema €Y dofie 2o s Fifiae.

FET ITFRATTAT Fo7 FAT HT 23-29-2033 AT AHATHAR
HIRTAe I, FUS A= HHAUE FIT M@, 3¢ T TH
TATHT=T FHAUF FLq 9M1g. T & STTATIOT 77 F7og7a 7
1. STETE AT il T Sroer Fgorer YFvATHISS & STAaTavny
e,

FTEl T2 AT Afgem IufReraiet wwfEaaor grrft = £
Sqfeerd & SgaTavlt SFERdT sE & @ Foar ardt g
AT F3q gl
TR QT8 Faea Yo A9t arrft q2q Ff 7 55 7 Fevars

FIGT TR ATEA TR By ¥ sr9rT Freftadt qemaoar 7
FEHT AT 3¢ TT AT AR, T ATHH TTEET ST AT,

FIET STFRAT 9T AT TR AT ¥ o7 RregraeTiermer
ST, SATIOT AU FHAVF FTT AT, T STTA F 079 (e

543



544

Flel AlgaT THHAUO H=T By g 9 g qrrd
AT, da¥ agaey Iufea sra=T fady ey, srw=n Ay ong
A AT gId. T FHTEIS0T TATHA T HIAT T FIEl 34 A4A
9 TR BT, AT AT AAT TAGATEVT T FOAET T
HTTOfT e,

FTEIAT ATAT ATFET AT ATSHT ATAT AT T UM AT
Fifiraer, T gwa et F3a SAagaaeit & 7 FLoaTEr AR
FeAl, ATIST GAATRIBT AT a4F Flaiaigd e FId
EEIVEEIASIE

¢ 3) ATAST AISH ITHTIH S

AT qelT SRENTTEAT |9 = greAT, AT HIAT e
ITETGH AT, AT AT HT ITF SATOT ST Fefier sre=at
ST a7 WG TR, HEIY ATEATY TReqTETsl HadedT
A2, W I Thedr™ ATAFT TFe @I Frerarg S g1 @i
AT TR (HedT o ared, #t 32 a¥ TShod g -3
Ao se. AR ThedThed FoTal HL (Heod ATel. FgUA AT
qfFer arEr IF ohd AR AUAHHT FAree HAETt
TS S AT SATTOT §=T AT ITATA IS SITH=AT fAva =47 qToT=a1 AT%rd
qrewar argd. .99, ver. a1 Frared o= i@, T T@e od AR,
AT EATIAHTAT TSHITT ITETT JUATT AT ATgl. TATAHAT
TISHITETT AT ATel. T FTarad TATHATT q@d =qTal, =90
AT ThouTH faLre e,

9%) =t g BT, STHER —

AT T FY AT THETRTETT Iradr F A= qwﬁ




BT TOft ST, TS e W9 THRET 8T S, AraTEd 94
FregraomaeTe e FfEe g, ..U, 7 gear e
FLUATT AT, ST TEATIEA Yo FeiasT STTHTHT 7aT 37
AT Yo FETaed THT AodT 3. STHFLT TaTder g7 a2
oot rga. Fefier wRY, =¥ & wevar=AT WA sy, SRR
o ATETR |IAR] T @IeT AgaTer ST F@ae T q977
FAAT Mg, ATH=AT ATATAT e ST AFET T Forer hge
mmﬁﬁﬁ%aﬁa.aﬁqmwww,?ﬁﬁﬁnﬁ
ﬁmw.mwaﬁ@rwm&wﬁrm

IS TFT TadH FEAFHE @1 T 39T 0T
HATT Fedl, ATAST ALAL T GoT Felt AT IURIATT w7
AT, e e A=t e srEr g, a6 aror s ¥

ATeH Y. At fRen w2, ITETy, STHRTL T, T HT-
qﬂéﬁ,ﬁ@-muﬁmm@vﬂ?ﬁmﬁ%@tﬁqu
ATATHIL FIH STATTITLY S AT

SFCTT=AT H1.C8. A, et = marem F1EE e
ATEL. HL T STaT I g TraTeher At s s
TSt T T AT, Fefter erforast=m Dsmrr=h S Sore i
ATE!. T AHFT ALATT T 7 THhoqare T yTem=s T
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qETET M@ aTeAl ATHe VTl A& ATal. ATHD
A=A 7 TAT qrEdq e AT graTa. I v drefavard
eIy

FTel ITFRIATHT FETT TTAT ATET=AT I g srorerer
g, o RammuaT=t AT el 7 FHET 2FaL ATS9 @l [Haad
qTaT Fe,

ATAAL THeTGTLHRT=AT adi+ 1. g« avq Su=gaeama+
.U, 9T, AT QHaaATAT arEadid % AqaedT W= sgare
AqTeT FAT. FTAY ATEA TE AT d7 FwEATRI gE OATe.
TFTUEIT=AT AFEeqTd Joraarsft =97 &4 I a1 |40
FTEAT TS TH =T el

AT, qATEACEyg® et SagamEet qidt Tt
qifraer 1 SAgATEAvia -39 FTAEAT A @=T, g1/,
ATITE o AET TR HIGL FE AFKATT. gl STAGATAVT FEITI AT
fAEaTRETor e SIVT-AT 9T TATa<uid AraTararst e,
AT, TATILOT AT ST T STAEATAUT FIRAT AT Firae i
Iufedi=T IURaa FeredT TAAT, AT FT=T FIg AT SAAAT
IGF AT FShr=aT TfAGATa THTAYT FIOATT ASA F SSHiA
g qefia watawor srama qeaisa agard, ITH ATaedr O i
TIAT, AT THE AT, LT, TATFATIF ATgL TAgATav
TT=ATd% JATAL, a9 d gATHI aad HATAT, HIXd GLh1L, T4l
et T 9Tex FvATT 9. Jfte a5 GiEdt FrEEd @i
77 ar Ao 9ga,
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Draft for Approval

MINUTES OF THE ENVIRONMENT PUBLIC HEARING FOR PROPOSED
PROJECT OF WINDING OF EXISTING CONTAINER BERTH AT JAWAHARLAL
NEHRU PORT (CARGO HANDLING CAPACITY 22.1 MTPA) -

A) INCREASE OF CRANE RAIL SPAN FROM 20.0 METER TO 30.50 METER
FOR BERTH LENGTH OF 680.0 METER,;

B) INCREASE OF DECK WIDTH OF THE BERTH BY 15 METER ON LAND
SIDE;

C) UPGRADATION AND STRENGTHENING OF EXISTING 530 METER BERTH
AND 150 METER WHARF

AT VILLAGE - NHAVA SHEVA, TALUKA - URAN, DISTRICT - RAIGAD ,
MAHARASHTRA BY PROJECT PROPONENT M/S JAWAHARLAL NEHRU PORT
AUTHORITY (JNPA), URAN, MAHARASHTRA

The Environment Public Hearing in respect of proposed project of -
a) Increase of crane rail span from 20.0 meter to 30.50 meter for berth length of
680.0 meter;
b) Increase of deck width of the berth by 15 meter on land side;
c) Upgradation and strengthening of existing 530 meter berth and 150 meter
wharf.

At Village — Nhava Sheva, Taluka - Uran, District — Raigad, Maharashtra by
Project Proponent M/s Jawaharlal Nehru Port Authority (JNPA), Maharashtra
was conducted on Friday, the 01! December, 2023 at the site of the said industry
on 12.00 noon at Bahuuddeshiya Sabhagraha, Sector -02, J.N.P.T. Colony,
Jawaharlal Nehru Port Authority, Taluka -Uran, District -Raigad.

Representative, Sub Regional Officer, Maharashtra Pollution Control Board,
Taloja and Convener of the Environment Public Hearing Committee welcomed Shri.
Sandesh Shirke, Additional District Magistrate, Raigad and Chairman of the
Environment Public Hearing Committee; Shri Satish Padwal, Regional Officer,
Maharashtra Pollution Control Board, Navi Mumbai and Member of the Environment
Public Hearing Committee, Environmentalists, NGOs, Journalists, Representative of
media channels and Company Officials and local people/participants who were

started the proceedings.




Representative of Convener, Environment Public Hearing Committee informed
that as per the Environment Impact Assessment (EIA) Notification of Ministry of
Environment, Forest & Climate Change, Govt. of India, (i.e. MoEF & CC, Gol) dated
14 September, 2006 as amended on 1% December, 2009, it is mandatory to conduct
prior public consultation to certain projects which are covered in the schedule of the
said Notification.

He informed that Maharashtra Pollution Control Board was in receipt of
application from Project Proponent M/s Jawaharlal Nehru Port Authority (JNPA), Navi
Mumbai, Maharashtra to conduct Environmental Public Hearing for their proposed
project of -

a) Increase of crane rail span from 20.0 meter to 30.50 meter for 680 meters berth
length.
b) Increase of deck width of the berth by 15 meter on land side;
¢) Up gradation and strengthening of existing 530 meter berth and 150 meter
wharf.
At Village - Sheva, Taluka — Uran, District — Raigad, Maharashtra.

Representative of Convener further informed as per EIA Notification, 2006 the
category of proposed project falls under Category A — as Cargo Handling Capacity is
>5.0 MTPA - Schedule - 7 (E)- Ports, Harbours, Break Waters, Dredging, which
requires to obtain prior Environmental Clearance from the Ministry of Environment,
Forest & Climate Change, Govt. of India, New Delhi for which prior environmental
consultation is mandatory.

Representative of Convener informed that the aim of conducting prior public
consultation is to make aware, local people who can be participant in the hearing and
they should know the developmental activities and Environment Management Plan of
the unit.

Project Proponent had submitted online prescribed application alo
feasibility report to obtain ToR to Environment Appraisal Commi
Environment, Forest & Climate Chage, Govt. of India, New Del
considered and given online approval on 01-09-2023.

After sanction from District Collector, Raigad  to corlduct the Physical
Environment Public Hearing on Friday, the 015t December, 2023 at 12 00 noon and-."' 74 :
as per the Notification dated 14-09-2006 issued by Ministry of Envitonment, Ferest& -
Climate Change, Gowt. of India, (MOEF & CC, Gol), New Delhi and subsequent

amendment on 01-12-2019, Member Secretary, Maharashtra Pollution Ccm:ml Board,
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Mumbai has constituted Environment Public Hearing Committee vide Board's Office
Order No. E- 80 of 2023 under letter no. BO/JD (WPC)/PH/B- 231110 FTS- 0097 dated
10/11/2023 as under:-

1)

2)

3)

District Magistrate-Raigad Chairman
or his representative not below .

the rank of an Additional District

Magistrate

Representative of Maharashtra Member
Pollution Control Board, Mumbai -

Regional Officer — Navi Mumbai,

Maharashtra Pollution Control Board,

Pune

Sub Regional Officer, : Convener
Maharashtra Pollution Control Board,
Taloja

As per said Notification, 30 days’ advance public notice was published by Sub

Regional Officer, Maharashtra Pollution Control Board, Taloja in the Local
Newspaper in Daily Sakal and Krushival for Marathi and in National Newspaper
Indian Express for English on 29™ October, 2023. The public were appealed to send
their suggestions, views, doubts or objections regarding the proposed unit.

Also copy of ElA report and executive summery were made available in Marathi

and in English at various notified Government offices as under:-

1)
)

3
4)
5)
6)
7)

8)

District Collector Office, Raigad, Alibag.

Ministry of Environment, Forest & Climate Change, Zonal Office, Western-
Central Zone, New Secretariat Building, Ground Floor, East Wing, Civil
Line, Nagpur-440 001;

General Manager, District Industries Center, Raigad, Alibag,

Chief Executive Officer, Zilla Parishad Office, Raigad, Alibag,

Sub Divisional Officer, Panvel, District — Raigad;,

Tahsildar, Tahsil Office, Uran, Taluka — Uran, District — Raigad;

Block Development Officer, Panchayat Samiti — Uran, Taluka - Uran,
District ~ Raigad;

Chief Officer, Nagar Parishad, Uran, Taluka — Uran, District — Raigad;
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9) Gram Panchayat Office ~ Sonari, Jaskhar, Dongari, Funde, Sheva,
Hanuman Koliwada, Panje

10) Group Gram Panchayat, Gharapuri, Karan, Nhava,

11) Director, Environment & Climate Change Department, Maharashtra
Government, New Administrative Building, 15% Floor, Mantralaya, Madam
Kama Road, Mumbai — 400 032;

12) Joint Director (WPC), Maharashtra Poliution Control Board, Kalpataru
Point, 15,2 3 4" Floor, Sion-Matunga Scheme Road No.8, Opp. Cine
Planet Cinema, Near Sion Circle, Sion (East), Mumbai - 400 022;

13) Regional Officer, Regional Office, Maharashtra Pollution Control Board,
Raigad Bhavan, 7™ Flocr, Sector 11, CBD Belapur, Navi Mumbai — 400
614;

14) Sub Regional Officer, Sub Regional Office, Maharashtra Pollution Control
Board, Raigad Bhavan, 7" Floor, Sector 11, CBD Belapur, Navi Mumbai
- 400 614;

15) Website, Maharashtra Pollution Control Board, Mumbai;

Representative of Convener informed that 32 suggestions / objections have
been received by Sub Regional Office, MPCB, Taloja regarding the proposed project.

Representative of Convener informed that an opportunity is given to all
participants to raise any doubts, suggestions or objections regarding the proposed
project in environmental angle, which can be submitted by orally or in writing also.

Representative of Convener asserted that this Committee is only for recording
public opinion, views, suggestions, objections regarding the proposed project in
environmental angle only and the Committee has no right to approve, reject or
recommend the project. The suggestions/objections raised by the participants in the

~ Similarly, the revised Environmental Assessment Report of the Project P C
‘minutes of the meeting after approval of Chairperson will be submitted Aret 1’&
Head Office to the Environment, Forest & Climate Change, Government §f Iheta,
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regarding the same. He requested Chairman of the Environment Public Hearing
Committee to inform Project Proponent to start the presentation.

With the permission of the Chairman, the Environmental Consultant of the
project made a presentation on the entire Environmental Management Plan (EMP) for
the proposed project. Itis informed that the proposed cost for the proposed project is
Rupees 196.82 crores. 6.3 lakh rupees will be spent for environmental management
in the project during the implementation phase of the project.

For the said project, during the construction phase, around 360 contractual
manpower and 10 regular manpower employment opportunities will be available. After
the implementation of the project, 15 regular manpower and 360 contractual
manpower will be required. Preference will be given to project affected and local
people. Similarly, due to the said project, there will be a huge increase in the indirect
business in the area.

After the Presentation, Representative of Convener, Environment Public
Hearing Committee appealed all participants to raise their suggestions, objections in
respect of proposed project in environmental angle only. While asking questions, full
name and residential address should be informed.

Views, questions, suggestions/objections raised during the Environmental
Public Hearing and the answers/promises given by the Pro nt/

Project Environment Consultant / Environmental Public Hearing Committee :-

1) Shri Bhushan Patil, Leader of Workers, Representative of Project Affected
Persons :-

Earlier there was a container terminal, it was called Nhava Sheva Port.
Jawaharlal Nehru Port Authority (JNPA) has awarded the existing terminal to Nhava
Sheva Free Port Terminal Private Limited to increase crane rail span from 20.0 m to
30.50 m for 680 m berth length, shock deck width 15.0 Meters extension and
improvement and strengthening of existing 530.0 meter berth and 150.0 meter wharf
is proposed for which public hearing is now conducted.

So one has to study and know what is the socio-economic effects of any project
will be. Our city of Uran is the Most Polluted City in the World. Also, Uran city has
become Most Accident Prone Zone. Most of the accidents are happening in Uran ci
After few days, the container handling capacity will be one crore i.e. ten million

annum.




So what effect it will have on environment, human life and what is expected
from JNPA should be noted.

The first effect is that there are many casualties. When we obtained information
under Right To Information (RTI), 2005, mere than two hundred people died in the
year 2020, 2021 and 2022, 2023 only due to accidents. A large number of two-wheeler
accidents take place here and no one takes responsibility for it.

Many lives are being lost due to this container transport. So, the important
question here is who should rehabilitate the family after the breadwinner of the family
leaves. The pollution that occurs here — the Air Quality Index here is the highest. So it
is getting difficult to breathe here. By watching the containers, journalists brothers
says- containers are Uran's death. Here, responsibility for the accident should be
fixed.

Another thing is that the wetlands here will be destroyed due to pollution.
Various birds used to come here. They will not come, so indirectly it will affect human
life.

Here comes the important question - i.e. the question of rehabilitation. So, in
this container terminal which was transferred to Nhava Shewa Free Port Terminal
Private Limited, 600 of our workers were working in permanent cadre. There is an
investment of 900 crores. If Rupee One Crore is ear-marked for every person, then
nine hundred local people affected by the project should get employment in permanent
cadre.

A few days ago, JNPA has called applications for the jobs, while applications
from 1,200 local and Project Affected People (PAPs) have been received, the list has
been prepared by JNPA. This project will be developed in two phases. So, how many
PAPs and local people will be employed in regular and contractual serviet

they should get employment as they used to get regular se -

were displaced. Two villages viz - Navin Sheva and

displaced. They were not given job opportunities. 5. -
Hanuman Koliwada village is still not legally rehabilitated. Ahey-sa

still in the transit camp. Both those villages and other project aﬁe&a@(%’
be rehabilitated and should be given compensation also. Emp ent/job
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opportunities should be created. We are not against development, but the local people
must get employment.

Effective measures must be taken to control the pollution caused by the project.
Also, the jobs which are available in contractual cadres should be given exclusively to
local people and PAPs.

However, it is our humble request that these demands should be considered by
the Environmental Public Hearing Committee.

2) Shri. Manoj Koli, Residence — Gavhan village, Taluka — Panvel, District —
Raigad :-

Despite being an affected village, the name of Gavhan village is not in the list
of project affected gram panchayats. However, this point should be noted. Gavhan
village is a village of Koli community. Maharashtra Pollution Control Board published
a public hearing a notice in vernacular language (here Marathi) and one in national
newspaper for English. There is no mention of the name of Gavhan Gram Panchayat.
However, this should be clarified, then only | will raise my suggestions.

Because 1,035 people of Gavhan village have received compensation from
JNPA. So, it should be informed why Gavhan village was neglected, because you will
take any decision without our knowledge.

Project Proponent said that thirty days prior to the public hearing day,
Maharashtra Pollution Control Board had published a public notice in a vernacular |
newspaper (here in Marathi) and in a national newspaper in English for the information
of the public. So. we assume that it reached to the local people.

We welcome your arrival. However, if you have any environmental suggestions
or objections regarding the proposed project, you can raise them.

JNPT was started in 1978. There was no mention of Gavhan village at that time.
Gavhan village is “Project Affected Village”. So when we demanded to give a
certificate as “Project Affected Persons (PAPs)”, we said that only those whose land
was acquired will be given “project affected certificate.” So why this is?

Why person is not considered as PAP, whose trees are acquired? Won't you
give him a job? When we apply for jobs in JNPA, a question is asked whether there is
a project affected certificate. Hence, whom should we ask for a certificate?

| turn forty, | won't have a job, but what will our next generation do? Whom
should fishermen contact for a PAP certificate? There are 1,035 natives fishermen in




our village, why are they not given project affected certificates? So, the explanation
should be given immediately.

If the land is acquired for the project, he is the victim of the project, then if the
fishing of the fishermen is lost due to the project, then why are they are not considered
as Project Affected Persons? So, we should be informed about who will declare us as
PAP.

The next point is our Gavhan village creek will be affected. So how many
channels are going to be kept for boats to go there? Many of our boats have sunk.
Similarly, the silt there has also not been removed by the Project Proponent — JNPA
Fertilization of fish does not take place without removal of sediment. We have to write
complaints to the Konkan Commissioner.

Our boats hit the rocks there. Till date, our demands have not been considered.
The silt in our Gavhan Creek is not removed. Just like Kalamboli Creek, the water
there smells because of not removing the silt. People do not eat the crabs there.
Hence, here also it will happen.

Hence, the residents of Gavhan should get the “project affected certificate”’, the
people of Gavhan should get priority in the jobs and by which method the project
affected persons will be granted certificate, it should be informed. Also the affidavit
which is taken from residents of Gavhan should be returned back to us. Project
Proponent should be compensation to us.

The houses of Hanuman Koliwada have been infested with termites. They are
also our brothers. When they will be rehabilitated? Copy of minutes of this meeting
should be made available at each project affected grampanchayats.

3) Shri. Paramanand Deo Koli, Sarpanch, Grampanchayat Hanuman Koliwada:-

My question to the Project Proponent — JNPA is Whether Rehabilitation first or
Project first? He requested Environmental Public Hearing Committee to give an
er in this regard.

S35



556

is no project. Later many new projects have been started here. Since last 38 years,
we are fighting for rehabilitation.

Project Proponent do not implement rehabilitation work. So many projects have
come up here, they are not giving jobs to the local people and to the PAPs. Hon.
Collector-Raigad, Alibag had informed that on yesterday i.e. 29th November, 2023
that the public hearing would be postponed. But today the public hearing is going on
here, which means that everything is going to be done by keeping the local people in
the dark.

At that time, Chairman, Environmental Public Hearing Committee inform that
as per EIA Notification, 2008, thirty days prior to the public hearing, public notice was
published by MPCB in a local newspaper in Marathi and in a national newspaper in
English for the information of the public. Similarly, environmental documents about the
proposed project were made available in Marathi and English at Gram Panchayat
Offices in project affected villages.

The said public hearing is an Environmental Public Hearing for the proposed
project. Rehabilitation is a completely different subject. A rehabilitation meeting will be
arranged soon. Shri Koli objected that we are fighting for rehabilitation since last 38
years.

Shri Koli inquired whether joint site inspection of the proposed project was
carried? He alleged that there was no joint inspection. A joint site inspection of the
proposed project was required to be carried by the District Administration, other related
government departments, Maharashtra Pollution Control Board along with the
fishermen.

He alleged that the government is working in favor of the project keeping the
local people, fishermen in the dark. However, joint site inspection should be done first,
then further action should be taken.

Chairman, Environment Public Hearing Committee directed to record the
suggestions raised by Shri Koli.

4) Shri. Lakhapati Asharam Patil nch Panje Villge Gram Taluka-
Panvel District-Raigad

JNPA has developed a port as new terminal of BMCTPL. My village is next to
it. JNPA has given a notice to our village that we should not carry fishing activities.
Our village lives on the fishing. Even the people of our village have not been given

jobs yet in the project.




Young boys and girls of our village has not been included in any project. If the
fish is going extinct, how can we live? We have to remain starve. This should be
explained.

5) Shri. Dasharath Sitaram Magar, Residence — Vashi village, Navi Mumbai,
Taluka — Thane, , District - Thane :-

| have already submitted my application. According to the Environmental
Public Hearing Notice, the environmental impact of this project will be on Raigad
District, Thane District and Mumbai District. There are three districts, many talukas,
many villages near this project. There are many industrial estates. A large community
living in this area lives on fishing. Hence, they owns the water, forest, land. Be it in
the creek or in the forest.

Then providing Environmental No Objection Certificate to the proposed project,
these villages are indigenous tribes as per Land Acquisition Act as well as Forest
Rights Act, 2006. Their livelihood rights are on water, land, forest. Therefore, before
conducting this public hearing, it is necessary to study the social impact that is going
to be caused by the proposed project through the Collector's office according to the
above laws.

However, according to the above laws, the Collector is expected to call the
Gram Sabha of the affected villages and inform about the Environmental Impact
Assessment (EIA) report in the gram sabha.

Also, Maharashtra Pollution Control Board should have pasted the EIA report
at the entrance of each village informing about the effects of the proposed project on
all the natural elements i.e. sea water, fish, silt as well as on the surrounding
vegetation, human beings and birds.

followed by the Prolect Proponent. Further the Municipal Cgfperg

in this meeﬁng
Howeyer, we object that the first Environmental Impact™AsSe5s
should have made available to the local people.

10
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District Collector has the guardianship of the district. Hence, Hon'ble Collector
is requested to cancel this environmental public hearing first.

Maharashtra Pollution Control Board has published a notice thirty days before
the meeting. Thirty days should be official working days. Because if the five days of
Diwali holiday and other holidays are calculated/considered, people get fewer days.
Hence, it was necessary to give prior sixty working days public notice in the newspaper
prior to the of public hearing on environment. We think there is some conspiracy here.

We are not against the development, but it is necessary to create public
awareness about the deadline for public notices and environmental public hearings in
the circular. A Gramsabha was required to be held regarding the EIA report. Hence, it
should be noted that process of this public hearing is incomplete.

Similarly, public awareness has not been done in villages, so process of this
public hearing is incomplete.

Also, Project Proponenti.e. JNPA and the Maharashtra Pollution Control Board
should inform the local people about how much oxygen in the water will decrease due
to this project, how much fish will die due to it, air quality, its effect on people, crops,
plants, and then planning ahead. Because expert agency here is MPCB.

Awareness has not been created about this, so the process of this public
hearing is incomplete. So, | object to this public hearing. Also, information about the
number of fishermen who will be affected and how much they will be compensated
must be told in the public hearing meeting. It is necessary to inform the local people
about the amount of sludge that will accumulate and how it will be disposed of.

At this time, some of the participants suggested the concerned person to talk
briefly and give others the opportunity to speak.

Convener, Environment Public Hearing informed concerned participant
to present their suggestions and objections in brief.

Shri Dashrath Magar objected that | am speaking for all. He said | myself a
fisherman and have carried fishing activities. | myself have experienced how much
damage is done and how the government misguides it.

6) Shri. Sandip Patil, Residence — Mukutban, District - Raigad :-

Maharashtra has a very beautiful sea shore of 720 km. It has a beautiful
beaches. JNPA has developed Ports 1, 2, 3, 4. But the development of this port has
greatly affected the traditional fishing techmquis/
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community, whose life is on this coast. Land has 7/12 certificate, but fishing
area/ground does not have 7/12 certificate. Just as a farmer grows grain on his farm,
a fisherman does not.

Farmers get compensation from the government in case of loss of crops due to
drought or flood, but fishermen do not.

The main thing to say here that there is tragic situation of the fishing
communities at Hanuman Koliwada, Belpada village, Gavhan village, which has been
presented by their representatives. There were thousands of traditional fishermen
here. The creeks which have formed from the sea are also being buried in the name
of development. So, it has a serious effect on the livelihood of fishing communities
living there.

We are not against development. But traditional fishing communities should not
be destroyed in the name of development. However, our only demand in this public
hearing is that those who are doing traditional fishing should be considered and
properly rehabilitated.

Now considering the environment, now traditional fish is getting rare. Earlier
64 types of fish were available. It is also requested that the coast should be made safe
for traditional fishermen and a permanent plan should be made for the rehabilitation
of traditional fishermen.

7) Shri. Kamalakar Patil, Residen: d:-

cheated. We were given 33,64 hectares of land for Sheva. We werk
village is built in 10 hectares and remaining land of 23 hectares i
of JNPA. An answer should be given that when we will get that land bg

be rehabilitated. : \\m/
Project Proponent- said that the land acquisition was originally done by CIDCO.

So it would be appropriate to ask this question to CIDCO. If CIDCO hands over the
land, the JNPA administration will definitely consider the further course of action.

12
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At that time Mr. Kamlakar Patil said that our village was displaced for JNPA, the
money was given by JNPA, then it would be right for JNPA to ask CIDCO. So, we
should also get the answer to the first question. In this regard, we should get from both
administrations i.e. CIDCO and JNPA.

Second Question, Our Sheva was 100% fishing community village and import-
exporter. Also, if other villages got compensation, why didn't Sheva get
compensation? Why didn't you want to fill the form from us? Also we are nof given
priority in recruitment.We had given the land for the project of JNPA. It was not given
for a private project. JNPA and District Administration are cheating us again, because
the land is going to be used for a private project of JNPA. Also, not a single project
victim has been given a job, instead people from other States have been recruited.

Sheva is 100% affected and 35% of our Sheva land has been lost in the project.
We are 100% displaced and we have also been denied employment contract in the
project.

However, we are completely against this proposed project and if the efforts are
made to start the project, we will protest against any attempt to start the project. An
answer should be given as to why we are not given justice

8) Shri. Pradip Mhatre, Residence-Jaskhar, District- Raigad:-

I am saying for the first time that we are against this project. Jaskhar village is
the nearest village to the project. Project Proponent is completely inactive regarding
the safety of our village. For the last three years, Jaskhar village has been flooded
during monsoons. Every house gets water, houses and domestic articles are getting

damaged. No one pays attention to this.

JNPA administration for the last three years only promises that the canal will be
widened, the road will be constructed. But we are being cheated.

Next Question JNPA has installed a garbage project in Jaskhar village limits. |
don't know what its capacity is, but in that project, the waste is completely coming from
the Uran. It is not handled by them. Every night, JNPA sets fire to garbage, and our
village suffers because of it. 100-200 people in our village are sick with this cough.

13




askhar village

As Pradeep Mhatre raised the issue of solid waste management, JNPA says
that such a big project is coming and we are going to take responsibility of the
surrounding villages. So the first question is to JNPA whether JNPA really takes
responsibility. So our experience is that JNPA does nothing after project completion.

Now the JNPA sets the garbage on fire, causing great distress to the elderly
people of our village. No. People have increased, who suffer respiratory diseases.
We are frequently sending letters, videos to JNPA. If they complain, they deny setting
the fire and take the name of the garbage cleaning person. So if they can't handle the
waste now, how will they handle the waste after the project is expanded? If the pending
issues of our village are not resolved for the past several years, we will not give
consent to their new project.

10)_Sarpanch, Gharapuri Grampanchayat, District -

Today our Gharapuri village is surrounded on all sides. You are blasting in the
sea. The village has Elephanta Cave. If it collapses, what do we do? We have a boat
route. But there is no road to the village. Due to JNPA blasting, the houses of our
village have developed cracks.

e
People of Nhava-Sheva are going to get money, but we have Bt T

N

There are many fishermen in our village, there is also plenty

have banned fishing. \
Hence, we should be given justice.

1)E Person from Hanuman Koliwada, Native

For one, our rehabilitation has gone wrong. These new companié? OREIR:
they dump right into our fishing grounds. So where we should go for fishing? If they do
not give us jobs, what will we do, our livelihood is affected and hence our survival has
become a problem. =

Yesterday on 29-11-2023, there was a meeting with Hon. District Collector and
he said that this public hearing will not bé"heid. So how the hearing was started by
defying the Order of District Collector, Raigad, Alibag, though Additional Collector and

14
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Tahsildar were present in that meeting, how is this public hearing going on? Our village
is totally opposing this project and until all villages are rehabilitated, we will not allow
any new project.
12) Shri. Hanuman, President,Fishermen Society:-

Whether the project site has been inspected for which this environment public
hearing is conducted. Give the answer. s

Member, Environmental Public Hearing Committee answered that the project
is currently operational and the site where the project is to be carried out has been
inspected. At that time, some of the attendees raised objections.

At that time, Shri Kishore Mhatre said that what percentage of jobs will be given
to the fishermen there?

Chairman, Environment Public Hearing Committee said that the JNPA
administration will give answer regarding job opportunities.

Officials of the Project Proponent said that the suggestions and objections
raised in the meeting are being recorded and will be discussed with the management
of JNPA.

Shri Hanumant and others present objected to this and said that the same
answer was given in the last public hearing and they are not giving job opportunities
to the local people in the project. Although, yesterday on 29-11-2023 Hon. District
Collector, Raigad, Alibag said that there will be no public hearing, public hearing is
going on here. That is, everything is going on keeping the public in the dark.

At that time, one of the participants asked a question to Chairman, Environment
Public Hearing Committee that he was also present in yesterday's meeting and had
said that he would not be present.

At that time, Chairman of the Environment Public Hearing Committee said that
| am attending the meeting on the Order of the Collector and after coming, | sent an
SMS to him that | am here in the meeting. Chairman, Environment Public Hearing
Committee said that the said public hearing is an environmental public hearing and we
have come to record the thoughts, suggestions or objections about the proposed
project. ;

Some participants questioned that on 29-11-2023 Collector, Raigad, Alibag had
told us that they do not want to hold public hearing. You are cheating us. Government
has been cheating the locals for 38 years. However, this public hearing should be
cancelled. The President said that this is a public hearing to hear your views.

15
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Some of the men and women present together demanded that permission
should not be granted until complete rehabilitation was achieved. Many of the
participants were calling for the public hearing to be illegal and to call it off.

A woman was saying that our life is boring. They say that there will be no public
hearing in the collector's office, but a public hearing is held here. Some said that here
we have a conflict with the government.

Shri Parmanand Koli, Sarmpach, Gram Panchayat Hanuman Koliwada
reiterated the demand of the project only after the first rehabilitation and suggested to
cancel the meeting. Many participants were shouting in union to make their point.

Some of the participants were shouting that many such hearings and meetings
have been going on for the last 38 years, but we have not been rehabilitated.

Some of those present shouted back that you are the District Magistrate, and if
you are the one who is cheating, then who should the people believe. We will bring
this matter to the attention of the government.

Some women were shouting together that they are against the project. Later,
the majority of those present were chanting “We are opposing, we are opposing.”
Some were saying that the administration and the company must have decided
something. He again demanded Chairman to cancel the public hearing..

Some said that now we will go to the channel and inform about it. He again
requested to cancel the public hearing.

At that time, many fishing community members/Kolibandhus of Hanumankoli
walked out of the hall in protest.

anch ri-

‘wife was Sarpanch of Dongrigaon, now my son is the Deputy Sarpanch. He
."ur lands at Panje and Dongri have been taken by the Government of India,
!ixt of Maharashtra for the project. But here the project officials lie so much
‘ | they are getting paid to lie.

A have been in politics for 32 years. There are 2-3 subjects. We do not get any
m the project. So the civic facilities cannot be given to people. Our drinking water
lines in villages Panje. Dongar have been-cut for JNPA compound wall. Wrote a letter
to BPCL regarding this, they are not taking any notice. Local people are not given
priority in employment in the project. Natives have no place in employment. However,
the administration should take notice of this, otherwise we are against the project.
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14) Shri. Harshal Thakur, Jaskhargaon —

For the last five years, rain and tide water has been accumulating in our
Daskhar village. So there are 250-300 houses in the village that get water 4-5 times in
their houses, so they are suffering a lot. We have informed all District Administration
about this. JNPA is also followed up.

JNPA road is passing 50 feet from our village. There, a road has been made
cutting the mangroves and by filling the materials. The road has passed 50 feet from
the house in our village, hence houses in Daskar village are cracked. The temples and

houses there are on the verge of collapse.

Despite repeatedly telling the JNPA, they have given a false report to the
government and constructed the road. We have surveyed every house in our village
and every house is cracked. However, at present the road should be withdrawn from
where it passed. Also, the project should give compensation for the loss that has been
incurred for so many years. Only then will the project be approved.

At that time Executive Director of the Project Proponent started to answer, at
that time Chairman, Environment Public Hearing Committee suggested that the
suggestions and objections raised by the participants should be recorded, but you
should not answer.

At that time Mrs. Pranayi Kishore Mhatre, Dy. Sarpanch, Jassar Village, Taluka-
Panvel, District-Raigad objected back that JNPA does not take any responsibility after
the completion of the project.

15) Shri. Rajesh Mhatre, Dy. Sarpanch, Nhave, Taluka — Panvel, District — Raigad
Nhava village has not received anything from the CSR fund of the project.
Another thing is that now the people's representatives of all the villages have

expressed their grief that in the recruitment of workers, the locals are not being given

employment contracts. Locals and project victims should be given priority in

recruitment.
No one is paying attention to the removal of the silt. This creates obstacles in

fishing and other matters. However, the question should be resolved.

Some of the participants brought a statement on behalf of the village to
Chairman, Environment Public Hearing Committee, requested him to accept it and
went on stage to present a written statement to him.__
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Mr. Vishvnath Gharat, DGM, J.N.P.A answered the questions raised by the
persons which are present in the hearing. He reported that, issue of rehabilitation and
land will be sorted out. Regarding employment they will discuss issue with higher
authority and resolved the problem raised by villagers.

Chairman, Environmental Public Hearing Committee said that many local
people have registered their thoughts, suggestions and objections in the public
hearing. If anyone still wants to register suggestions, objections, they can submit them
in written form. This public hearing is for the potential environmental impacts of the
proposed expansion project.

Convener, Environment Public Hearing Committee informed that the
suggestions, objections as raised by the participants have been noted and it will be
included in the minutes of meeting and minutes of meeting alongwih Revised EIA,
written suggestions and objections after approval of Chairman, Envionment Public
Hearing Committee will be submitted through Head Office, Maharashtra Pollution
Control Board to Environment, Forest & Climate Change, Govt. of India, New Delhi.
An Expert Committee there will be take further decision.

Convener said many participants have raised suggestions and objections in
respect of rehabilitation, job opportunities to local and PAPs. They have been noted
and will be included in the minutes of the meeting.

Convener, Environment Public Hearing Committee thanked all and on behalf of
Chairman, Environment Public Hearing Committee declared that the meeting is
concluded.

Meeting ended extending thanks to the Chair. Enclosed 32 written suggestions,
objections as received.

B

(Satish Padwal)
Member, airman,
Environment Public Hearing Committee  Environment PUblic Hearing Committee
And And
Regional Officer, dditional District Magistrate, Raigad,
Maharashtra Pollution District - Raigad
Control Board,

Navi Mumbai TRUE COPY
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AdVOCates 18

565



E"-_-.,-‘ ‘ ) : %
566 o Echil

Government of India
Ministry of Environment, Forest and Climate Change
IA Division
(INFRA-1)
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Minutes of 356thmeeting of Expert Appraisal Committee to be held on 06th-07th
February, 2024 for Projects related to Infrastructure Development, All Ship  page: 14/02/2024
breaking yards including ship breaking units 7(b); Industrial
Estate/Parks/Complexes/Areas, Export Processing Zo meeting INFRA-1 held from
06/02/2024 to 07/02/2024

MoM ID: EC/MOM/EAC/687764/2/2024
Agenda ID: EC/AGENDA/EAC/687764/2/2024

Narmada Conference hall, Ground floor, Jal wing, Indira Paryawaran Bhawan,

Meeting Venue: iy of Environment Forest Climate Change, Jorbhag, New Delhi

Meeting Mode: Physical

Date & Time:
07/02/2024 10:30 AM ~ 05:30PM
06/02/2024 10:30 AM 05:30 PM

1. Opening remarks

At the outset, Shri. Manmohan Singh Negi, Chairman, EAC welcomed the Members of the EAC ai &"5i'equested Shri
Amardeep Raju, the Member Secretary of the EAC to initiate the proceedings of the meeting with a brief account of the
activities undertaken by the Ministry under Infra-1 Division.

2. Confirmation of the minutes of previous mce@g St
| EAC meeting held on 10th and 12

The Committee confirmed the Minutes Ofg )

3. Details of proposals considered by the committee

Day 1 -06/02/2024
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

BrnEE ¥ 1 Pa 34T
Widening of Existing Container Berth At Jawaharlal Nehru Port, Navi Mumbai, Maharasthling
Capacity=22.1 MTPA) by JAWAHARLAL NEHRU PORT AUTHORITY located at
RAIGAD,MAHARASHTRA
Proposal For Fresh EC
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IA.III

; P Activity
Proposal No File No Submission Date (Schedule Item)
(L/INFRA 1/458254/2024 File no: 10/48/2023- 16/01/2024 Ports, harbors, breakwaters,

dredging (7(e))

3.1.2. Project Salient Features

S.no

Landuse/Land cover

Area(ha)

Percentage (%)

Remarks, if any

1

Non Forest Land

54

3.1.19. Details of Court cases: The proposed project does not involve any court cases.

3.1.3. Deliberations by the committee in previous meetings

N/A

3.1.4. Deliberations by the EAC in current meetings

3.1.5. Recommendation of EfAC

Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Specific

Specific Conditi.ons

I;

3.1.6.2. Standard

7(e) | Ports, harbors, bréikwaters, dredglng :

Air quality monitoring and preserviﬂbﬁj :

17 The Vessels shall comply the emission norms prescribed from time to time.

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current level of
service of the roads within a 05 kms radius of the project is_maintained and improved upon after the
implementation of the project. This plan should be based on cumulative impact of all development and
increased habitation being carried out or proposed to be carried out by the project or other agencies in this 05
Kms radius of the site in different scenarios of space and time and the traffic management plan shall be duly
validated and certified by the State Urban Dévelopment department and the P.W.D./ competent authority for
road augmentation and shall also have their consent to the implementation of components of the plan which
involve the participation of these departments.

: Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to
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Minutes of the 356™ meeting of Expert Appraisal Committee held on 06"™-07"February,
2024 at Narmada Conference Hall, Ground Floor, Jal Wing, Ministry of Environment,
Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bhag Road, New Delhi for
the projects related to Infrastructure Development, all Ship breaking yards including
ship breaking units 7(b); Industrial Estate/Parks/Complexes/Areas, Export Processing
Zones, Special Economic Zones, Biotech Parks, Leather Complexes 7(c); Ports,
Harbors, Breakwaters, Dredging 7(e) and National Highways 7(f).

The 356™ Meeting of Expert Appraisal Committee (EAC) of Infra-1(IA-III) held at Narmada
Conference Hall in the Ministry of Environment, Forest & Climate Change (MoEF&CC),
Indira Paryavaran Bhavan, New Delhi during 06™-07"February, 2024 under the
Chairmanship of Shri. Manmohan Singh Negi. A list of participants is annexed as Annexure-
A.

1. OPENING REMARKS OF THE CHAIRMAN.

At the outset, Shri. Manmohan Singh Negi, Chairman, EAC welcomed the Members of the
EAC and requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the
proceedings of the meeting with a brief account of the activities undertaken by the Ministry
under Infra-1 Division.

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING.

The Committee confirmed the Minutes of 353" EAC meeting held on 10" and 12* January,
2024.

% AGENDA WISE CONSIDERATION OF PROPOSALS
Agenda wise details of proposals discussed and decided in the meeting are as following:

Agenda Sr. No.3.1

Subject: Widening of Existing Container Berth at Jawaharlal Nehru Port, Navi
Mumbai, Maharashtra (Cargo Handling Capacity of 22.1 MTPA). The project site is
Iocatgd at Village Nhava, Navi Mumbai, District Raigad, and State Maharashtra by M/s
Jawaharlalnehru Port Authority-Environmental and CRZ clearance regarding.

Proposal No: IA/MH/INFRA1/458254/2024; File no: 10/48/2023-1A.I11.

“The EAC noted that the Project Proponent and the consultant have given undertaking that
the data and information given in the application and enclosures are true to the best of their
knowledge and belief and no information has been suppressed in EIA/EMP report. If any part
of data/information submitted is found to be false/misleading at any stage, the project will be
rejected and Environmental Clearance gwen if any, will be revoked at the risk and cost of the

project proponent.” o=t

e
w Uran
Raigad
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3.1.1. The project proponent along with the EIA consultant M/s Mantec Consultants Pvt.
Ltd. Noida made a presentation in the Ministry and provided the following information
before the Committee:-

3.1.2. Environmental clearance for the then called Nhava Sheva Port was accorded by
Ministry of Environment & Forest vide Office Memorandum no. J-11013/21/88-1A dated
16™ Sept 1988 for entire development of Nhava Sheva Port. NP Container Berth with a quay
length of 680 m was constructed in 1989, subsequently the port was renamed as Jawaharlal
Nehru Port Trust (JNPT) on 26" May 1989. The Environmental Clearance for Port was
issued as per the extant rules prevailing then i.e. 1988 prior to the EIA notification 1994. The
JNPT has a valid Consent for Operations (CFO) issued by Maharashtra State Pollution
Control Board (MSPCB) vide consent No. Format 1.0/CAC/ UAN/No.0000097172/CR-
2103001085 dated 19" March 2021.The consent for operation of JNPA Container Terminal
berth having length of 680 m is valid up to 30.09.2025.

3.1.3. The instant proposal is for ‘widening of existing container berth at Jawaharlal Nehru
Port, Navi Mumbai, Maharashtra (Cargo Handling Capacity of 22.1 MTPA). The project site
is located at Village— Nhava, Navi Mumbai, District— Raigad, and State-Maharashtra by M/s
Jawaharlal Nehru Port Authority’. The expansion proposal will have the following facilities:

i.  Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.
ii. Increase of deck width of the berth by 15 m on land side for smooth vehicle
maneuvering & for keeping vessels hatch covers.

iii.  Up-gradation and strengthening of existing 530m be
accommodate design vessels of size 12200 TEU
originally designed & commissioned.

iv.  Up-gradation of Fenders and Bollards.

v.  Repairs and strengthening of existing damaged portj

vi.  Underdeck repairs of the existing structure.

vii.  The proposal is for Widening of Existing Containe
Port, Navi Mumbai, Maharashtra (Cargo Handling Caph

a
3.1.4. The proposed project falls under 7(e)-Ports, harbours, break\waters’, "drcdging
Category-A, as per EIA notification 2006. The total cost of the existing project is Rs.675.34

crores, proposed project cost is Rs.196.82 crores and the total cost of the project is Rs. 872.16
crores.

3.1.5. Public Hearing: The public hearing was conducted on 01°' December, 2023 at project
site, Bahuuddeshiya Sabhagruha, Sec.-02, J.N.P.T colony, Jawaharlal Nehru Port Authority,
Tal-Uran and Dist. Raigarh. Maharshtra.

3.1.6. Landuse land cover: Land use/ Land cover of project site is as following:

S.no | Landuse/Land cover Area(ha) Percentage (%) | Remarks, if any

1 Non Forest Land 54 3 5

569
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3.1.7. Terrain and topographical features: The district has three physiographic divisions i.e.
(i) Coastal zone in west covers about 20% percent of the district (ii) Central zone covers
about 1/3rdof the district, consisting of fertile land in low lying area (iii) Hilly zone in the
eastern part highly uneven in altitude and covered with forest. This hill range is characterized
by ruggedness and uneven topography, with crestline of peaks and saddles forming the
eastern horizon. Ulhas, Panvel and Patalganga are the three main rivers in northern part.
Kundalika River is the main river in central part whereas in the southern part Savitri River is
the main river.

3.1.8. Details of water bodies, impact on drainage: the instant proposal is for widening of
Existing Container Berth. There will be no adverse impact on drainage system due to
widening of existing berth terminals at JNPA.

3.1.9. Water requirements: Total water requirement for existing would be 50 KLD and 30
KLD for expansion phase which will be sourced from M/s Maharashtra Jeevan Pradhikaran /
City and Industrial Development Corporation of Maharashtra Limited (CIDCO) through
JNPA and no ground water is envisaged.

3.1.10. Diversion of Forest Land: The project does not involve any diversion of forest land.
The project is not located within 10 km of Protected Areas (PA) including National Parks,
Sanctuaries and Tiger Reserves etc and Eco-Sensitive Zone (ESZ) or Eco-Sensitive Area
(ESA) notified by the MoEF&CC.

3.1.11. Waste Management: 10 MT/Day Solid Waste Management Facility commissioned in
the month of February 2021 as per SWM rule 2016 for port users, Port Township and certain
villages within port estate. All ships bound for JNPA are registering in Swachh Sager Portal
and Port Reception Facility are being provided as requested. Reception facilities for
MARPOL annex - 1, 2, 5 & 6 are provided to vessels calling INPA.STP details: The treated
sewage water of STP is being used for the gardening purpose of JNPA township and about 1
MLD treated water is being used which reduced the burden on use of drinking water. The
port has further planned to increase use of recycled water for tank farm area.

3.1.12. Details of tree cutting and Green belt development: the proposed project does not
involve any trees cutting.

3.1.13. Ericrgy conservation measures with estimated saving: 4.10 MWp. 38% of avg. power
requirement is from renewable energy. Upcoming solar plants of 1.5SMWp storage type.

3.1.14. CRZ Details: The entire project alignment falls under CRZ IV(A) Area as Per CRZ
Notification 2011. Maharashtra Coastal Zone Management Authority vide letter
n0.CRZ2022/CR 312/TC4 dated 14™ February, 2023 recommended the proposal.

3.1.15. Details of Shoreline changes: The instant proposal will not having any additional
changes to the existing Channel, shoreline changes, breakwaters, dredging and land
reclamation. o
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3.1.16. Land acquisition and R&R issues involved: The project for widening of existing
container berth at Jawaharlal Nehru Port Authority at Sheva, Navi Mumbai. No R&R issues
involved in the instant proposal.

3.1.17. Employment potential: During construction Phase the proposed project will get 10
persons job opportunity permanently and will get 360 persons will get contractual
employment. During operational stage total 15 persons will get permanent job opportunity
and 360 persons will get contractual employment.

3.1.18. Benefits of the project: Modernizing and expanding the port's infrastructure is
essential to keep pace with global standards and technological advancements in the maritime
industry. This includes upgrading container terminals, enhancing transportation connectivity,
and improving logistics efficiency. JNPA is facing congestion issues due to its high
utilization. Expanding the port can help alleviate congestion, reduce waiting times for
vessels, and cnhance the overall operational efficiency of the port. The expansion of INPA
will lead to increased economic activity in the region, which, in turn, can create jobs and
stimulate economic development in the surrounding areas.

3.1.19. Details of Court cases: The proposed project does not involve any court cases.

3.1.20. The EAC, taking into account the submission made by the project proponent has a
detailed deliberation in its 356" meeting on 06 and 07" February, 2024 recommended the
proposal for grant of Environmental and CRZ Clearance with the specific conditions, as
mentioned below, in addition to all standard conditions applicable for such projects.

1. Construction activity shall be carried out strictly according to the provisions of the
CRZ Notification, 2011. No construction work other than those permitted in Coastal
Regulation Zone Notification shall be carried out in Coastal Regulation Zone area.

ii.  All the recommendations and conditions specified by the Maharashtra Coastal Zone
Management Authority vide letter no.CRZ2022/CR 312/TC4 dated 14™
2023 shall be implemented.

iii.  The Project Proponent shall ensure that no creeks or rivers ar
activities at the project site and free flow of water is maintained

iv.  Necessary approvals to be taken during implementation and' ¢o
statutory bodies concerned. :

2

v.  Construction spoils, including bituminous material and other hazz}d :
must not be allowed to contaminate watercourses and the dump sites for such
must be secured so that they should not leach into the ground water.

vi.  No underwater blasting is permitted.

vii.  Necessary approvals be taken during implementation and commissioning from

571
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statutory bodies concerned.

viii.  Continuous monitoring of the ecological characteristics of the habitat during and after
the construction, to assess the changes in the water quality, coastal hydrology, bottom
contamination and diversity & abundance of marine organisms. The report of the
monitoring report shall be submit to the concern IRO, MoEF&CC along with six
monthly report.

ix.  All the commitments made to the public during public hearing/public consultation
meeting shall be satisfactorily implemented and adequate budget provision shall be
made accordingly.

X.  All the commitments made as part of EMP with the budget provisions shall be
implemented.

xi. The project proponent shall install system carryout to Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.g. PM10 and PM2.5 in reference to PM emission, and SO2 and NOx in reference to
SO2 and NOx emissions) within and outside the port area at least at four locations
(one within and three outside the port area at an angle of 120°each), covering upwind
and downwind directions.

xii.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed fugitive emission standards.

xiii.  The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with
sixmonthly monitoring report.

xiv.  Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high level of particulate matter such as
around loading and unloading point and all transfer points. Extensive water sprinkling
shall be carried out on haul roads. It should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board in
this regard.

xv.  Risk assessment for spill scenarios and Disaster Management Plan as prepared shall
be in place in the environment Management cell with all SOP’s for various scenarios.

xvi.  Spillage of fuel/engine oil and lubricants from the construction site are a source of
organic pollution which impacts marine life, particularly benthos. This shall be
prevented by suitable precautions and also by providing necessary mechanisms to trap
the spillage. o
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Xvil.

Xviii.

XixX.

Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/contamination, action plan shall be prepared to clean the site by adopting
proven technology. The recyclable waste (oily sludge) and spent oil shall be disposed
of to the authorized recyclers.

All the recommendations mentioned in the risk assessment report, disaster
management plan and safety guidelines shall be implemented.

As per the Ministry’s Office Memorandum F. No. 22-65/2017-IA.111 dated 30th
September, 2020, the project proponent shall abide by all the commitments made by
them to address the concerns raised during the public consultation. The project
proponent shall initiate the activities proposed by them, based on the commitment
made in the public hearing, and incorporate in the Environmental Management Plan
and submit to the Ministry. All other activities including pollution control,
environmental protection and conservation, R&R, wildlife and forest
conservation/protection measures including the NPV, Compensatory Aforestation etc,
either proposed by the project proponent based on the social impact assessment and
R&R action plan carried out during the preparation of EIA report or prescribed by
EAC, shall also be implemented and become part of EMP.

Agenda Sr. No.3.2

Subject: Development of Greenfield Port at Vadhavan, District Palghar, Maharashtra
by M/s Jawaharlal Nehru Port Authority (JNPA)-Environmental and CRZ clearance

reg.

Proposal No: IA/MH/INFRA1/460537/2024 ; File No :10-52/2020-IA.III.

“The EAC noted that the Project Proponent and the consultant have given undertaki

the data and information given in the application and enclosures are true to
knowledge and belief and no information has been suppressed in E
- of data/information submitted is found to be false/misleading at an
- rejected and Environmental Clearance given, if any, will be revok
project proponent.”

32.1.

Private Limited made a presentation in the Ministry and placed the%<

The project proponent along with the EIA consultant M/

before the Committee:- + ¢

3.2.2. Jawaharlal Nehru Port Authority (JNPA) has proposed ‘Development of Greenfield
Port at Vadhavan, District Palghar, Maharashtra by M/s Jawaharlal Nehru Port Authority
(INPA)’. The total area of the project is 17,471 ha out of which 16,900 ha has been declared
as Port Limit and 571 ha outside Port Limit for the Road and Rail Connectivity. The
proposed port is located near Dahanu, abutting northern boundary of Palghar district of
Maharashtra at co-ordinates Latitude 19°55.8’N and Longitude 72°39.6’E. A natural water
depth of around 20.0 m below Chart Datum (CD) is available at 10 km from Vadhavan point

S73
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and 15 m contour is available at a distance of 6 km which will allow safe voyage and
mooring for the new generation vessels up to 24,000 TEU’s. The cargo handling capacity of
the port would be 298 Million Metric Tonne per Annum (MTPA). The site is about 150 km
north of Mumbai and about 150 km west of Nashik and about 180 km south of Surat
respectively.

3.2.3. The Port Limit have three components namely (i) Waterfront area 15,363.5 Ha, (ii)
Reclamation and land filling of 1,448.0 ha for inter tidal zone with 200Mcum, (iii) Berth area
63.5 Ha. The requirement of land for rail and road is 571 Hectares will be met through the
acquisition of land as per the applicable rules and regulations. In addition to the above an area
of 1,000 ha. Government land is available for port-enabled services and port related
infrastructure.

3.2.4. As a part of Vadhavan Port the following Infrastructure are proposed:

The basic infrastructure of the port necessitating upfront investment such as breakwater, rail
and road linkages, power, water lines and common infrastructure and services will be
developed by the port/ SPV whereas all cargo handling infrastructure will be developed and
operated by Concessionaires.

I. Inside Port
i. Breakwater of total length 10.14 km.
ii. Dredging 6.98 Million cum in Phase-1 and 21.5 Million cum in Phase-2.
iii. Annual maintenance dredging of about 6.5 Million with its disposal at designated
dumping ground in the sea or coastal area.
iv.  Port craft/ Tug berth of 200 m. iy
v. Total Reclamation area inside the port 1448 ha. with 1162 ha. in Phase-1. :
vi. Road inside the port 32 km
vii. DFC rail yard 227.5 ha. / *
viii. Buildings with area of 23,500 sq.mts

I1. Outside Port \ a C
1. Land acquisition 571 ha. (For road and rail connectivity) o s
1. External road connectivity of 33.4 km, 120m wide corridor with alternativ
ii.  Rail linkage area length 12 km 60 m wide corridor with alternative routes

iv.  Water pipeline from Surya river which is about 22 km from port site his

v.  Power line from PGCIL line/Tarapur Boisar power station 20 km from port.

III. Terminal Operators — Concessionaires

1. Container terminals including storage yard, equipment, terminal pavements, drainage,
utilities networks etc., with total berth length of 9000 m (4 terminals in Phase-1 and 5
terminals in Phase 2 each of 1000 m length) capable of handling vessels of 24,000 TEU
and above with 24,000 TEU design container vessels.

1. Multipurpose berths of 1000 m (4 berths each of 250 m) including equipment, storage
yard/ shed
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v,

375

1 Ro Ro berth of 250 m including storage and onshore facilities Four (4 Nos) Liquid
cargo terminals including pipelines and tank farms.

Vadhavan is 12 km away from Vangaon Railway Station along Mumbai-Surat Western
Rail Link and will be linked to DFCC line at New Palghar Station. The port location is
33.4 km away from NH 48 and 22 km away from Vadodara Expressway from Port. All
roads will be merging with the road connecting port to the NH-48 and Mumbai
Vadodara expressway.

IV. The final master plan layout incorporates the following:

i

11

iii.

v.

vil.

Viii.

xi.

Xii.

xiil.

9 container terminals each with a straight 1,000 m long marginal quay. 7 terminals
have the container storage yard located directly behind the quay apron whilst for two
of the terminals the container yard is located about 1 km behind the quay.

A total of four multi-purpose berths each 250 m long at the southern end of the
reclamation

Four liquid bulk berths located on the leeside of the breakwater

A Ro-Ro berth at the south-west end of the offshore reclamation with adjacent
vehicle parking

Small craft (pilot boats and tugs) and coastguard berths at the southern end of the
reclamation.

Additional berths for small craft may also be provided at the northern end of
the reclamation.

Rail terminal located along the eastern side of the offshore reclamation

Onshore reclamation for liquid bulks storage (Except LPG and LNG and other
petroleum products) and administrative facilities.

Water depth in the channel is around 17 to 18 m depth below CD. +2.0 m tidal
advantage has been considered as the MSL is about +2.8 m w.r.t CD.

The diameter of the sheltered turning circle with tug assistance is 700 m. The main
emphasis while developing the port layout is given to balance the cost of dredging
and reclamation land area developed.

It is cstimated that approximately 200 million cum of reclamation material would be
required for the proposed port development and the material will be brought from
the borrow pit located at off shore Daman coast at around 50 km into sea from the
proposed Vadhvan port. The marine sand will be dredged using Trailin
Hopper Dredger (TSHD) and the sand will be transported and
reclamation location. The Ministry of Mines vide its GR dated 2
issued order for reservation of the site for dredging. _
The dredged volume of 7.01 M cum comprising of soil and roc
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with serious investment in technologies, systems, and manpower in order to achieve
the objective set out in developing the vision of the port by JNPA. These sustainable
solutions will range from analysis of climate change risk and resiliency at the
planning stage for; (i) Renewable energy, (ii) Alternative energy sources, (iii) Cold
Ironing / Shore power supply, (iv) Efficient port operations, (v) Other green
initiatives thereby achieving reduction in carbon footprints and energy costs during
the operations phase.

xiv.  The required electrical system for the project will comprise incoming electrical
supply at 80 MVA level. 220/33 kV substations containing transformers,
switchboards, control equipment, etc. to supply the electrical power to various parts
of the site at the required voltage levels of 11kV or 6.6 kV & 0.415 kV as well as
requisite control and Monitoring systems.

xv.  Two locations of the nearest 220 kV source from PGCIL line/ Tarapur Power Boisar
and Dahanu have been identified to be provided by MSETCL. The PGCIL
line/Tarapur Boisar power station is located 20 km away from Vadhavan site by
overhead 220 KVA HT Line to Vadhavan port site.

xvi.  Water requirement is around 6.8 MLD (million litres per day) and for the master
plan phase, the anticipated demand is at 13.3 MLD. Out of this, the potable water
demand for port usage is 1.8 MLD in Phase 1 and 2.8 MLD in master plan phase,
with the balance being the demand for raw water and supply to port township to be
met by Surya River about 22 km away from the proposed Vadhavan Port

3.2.5. The proposed project falls under 7(e)-Ports, harbours, break waters, dredging and 7(f)
Highways as Category-A, as per EIA Notification 2006. The total cost of the project is
Rs.76,220 Crores.

3.2.6. Terms of Reference (ToR): ToR proposal was considered by the Expert Appraisal
Committee (EAC) in its 241* meeting held on 25" -26™ August 2020, Ministry granted the
ToR vide No. 10-52/2020-IA.111 Dated 7" October 2020. Amendment in ToR proposal was
considered by the EAC in its 318" meeting held on 12"-13" January, 2023, 321* meeting
held on 28"February-1* March, 2023 based on the reply submitted to the queries raised by
the EAC, the proposal was again placed in the 324" EAC meeting held on 19"-21% April,
2023. Amendment in ToR was granted vide letter even no dated o June, 2023.

3.2.7. Public Hearing: The Public Hearing was conducted on 19/01/2024 at the District
Sports Complex Ground, Tembhode, Palghar, Maharashtra and on 22/12/2023 at Conference
Hall Collector and District Magistrate Office, Bhitwadi Road, Municipal Market, Dholar,
Moti Daman, Daman Dadra and Nagar Haveli and Daman and Diu.

3.2.8. Regarding the issues raised in the public hearing related to fisheries and related
activities, JNPA mentioned that they will prepare a Fisher-folks Compensation Policy (FCP)
for VPPL project in consultation with all stake holders and fishermen community. Further
JNPA also proposed the construction of fishing harbor and development of Sea Food Park in
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with the aim of employment to the marginalized. Furthermore, JNPA also proposed to
develop the Skill development centers for fisheries and container operation related logistic
courses. Regarding shoreline changes, Mathematical Modelling studies for shoreline changes
has been carried out by CWPRS as well as Hydrodynamic and siltation studies are carried out
by CWPRS for port development. There is no high eroding zone in the vicinity of Vadhavan
port location and declared as stable cost. Regarding coastal erosion and mining activities,
mining is proposed 5-60 km off coast Daman. IIT Madras has carried out the sediment
dispersion study which indicates that there will not be any dispersion of sediment towards
coastal areas by the dredging operation. There will be temporary increase in turbidity of sea
water which will be minimized after short duration of construction phase, which is localised.
Moreover, the borrow pit area size is 15x5km and dredging will be done for 2-3m depth and
it is likely to be filled by natural oceanic processes within few years. Regarding sound
pollution undersea and the impact of the fisheries National Institute for Oceanography (N10)
has studied the sound pollution aspects and provided management plan. INPA will follow all
the mitigative measures suggested by the Central Marine Fisheries Research Institute
(CMFRI) and NIO. Regarding impact on the Coral, NIO in their study concluded that no
corals are found in the port limit area. INPA will follow mitigative measures suggested in the
NIO report. Regarding tree cutting, NHAI will develop the road all the rules and
regulations related to improvement, development, widening etc will be followed by NHAI
and their agencies. The compensational plantation and Geo tagging will be done as per
requirement of approving Authorities for tree plantation and tree relocation.

3.2.9. Land use/Land cover of project site: The project envisages reclamation of 1448 Ha
and Acquisition of 571 Ha, reclamation of 1448 ha in inter-tidal zone proposed near the shore
in levels ranging from +4.2m CD to -2m CD and -6 m CD to -15 m CD offshore and
acquisition of 571 ha land for road and rail linkages is proposed.

3.2.10. Terrain and topographical features: Topography of the intertidal zone is rocky and
highly undulated. Casuarina plantations are observed along the shoreline. The bed levels in
inter tidal zone are sloping west. The slope varies from 1:350 to as gentle as 1:2000 in some
section. Most of the rock at Vadhavan point and offshore comprises rock of basaltic
composition. The basaltic rock is dark grey, black and hard, tough and compac '
susceptible to superficial weathering. Most part of the hard rock under the
and degree of weathering varies from exposed rock to subsurface rock wi
more weathered than the exposed one.

3.2.11. Details of water bodies, impact on drainage: Port project is loca
reclaimed land. Changes in water bodies or the land surface affecting
have not been envisaged in this project. It is proposed to lay the RCC tren
the proposed internal road. All the drains will be via trenches and buried pipelined.,
be discharged out into the sea through various outfall points. These drains are Conm
through various cross drains bringing the water from the different areas of the terminals
covering the port operational buildings. A drainage system will be provided below the
stacking area, with buried perforated drain lines. An impervious layer will be placed in the
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ground below these transverse drain lines. The storm water runoff from the yard area and
adjacent roads will be collected, via trenches and buried pipelines and will be connected to
storm water drain. The wastewater collected from the workshop will be treated in an oil
skimmer before disposing off to the storm water drain.

3.2.12. Water requirements: The requirement for Drinking purpose is 105KL/day (2630 peak
manpowerX40 lit/day). Drinking water requirements will be met from State water supply
Board i.e Maharashtra Jeevan Pradhikaran (MJP). Water required for Construction Peak time
is 4MLD Maharashtra Jeevan Pradhikaran (MJP) will be provided. During Operation phase:
For the master plan phase, the anticipated demand is at 13.3 MLD. The water source
identified for the port operations is Surya River about 22 km away from the proposed
Vadhavan Port. Maharashtra Jeevan Pradhikaran (Government of Maharashtra) will be
facilitating the required water supply to Vadhavan Port. No ground water extraction is
envisaged.

3.2.13. Diversion of forest land: The diversion of forest land is required in case of road and
rail connectivity pass through the Forest Land for which about 86.82cha of forest land needs
to be diverted. However, as per OM no. J-11015/200/2008-IA.1I(M) dated 19.03.2013, PP
has presented 5 alternative alignments and justified that it is technically feasible to execute
the project along an alternate alignment in which diversion of forest land is not required. The
road will be developed by MoRTH/NHALI as per the Gati Shakti initiative of the Government
as a Green Fiend Highway and land acquisition will be as per NHAI Act for Highways and
user fee will be collected by NHAIL Accordingly road and rail connectivity is being proposed
through alternate alignment not passing through forest land.

3.2.14. The proposed project is not located within 10 km of Protected Areas (PA), National
Parks, Sanctuaries and Tiger Reserves etc. However, Dahanu Taluka in Palghar District of
Maharashtra is declared as ecologically fragile area in 1991. DTEPA is the Monitoring
Authority and DTEPA has granted permission to establish a major port at Dahanu Taluka in
the off-coast of Vadhavan on 31* July 2023.

3.2.15. Biodiversity Study for the proposed borrow pit region in Arabian sea with reference
to development of Vadhavan Port was carried out by the Zoological Survey of India and it
was observed that since the proposal is for making temporary borrow pit in Arabian sea for
dredging/ sand mining for the development of the port, the environmental impact would to be
temporary in nature and would get naturally be restored and marine creatures will adopt to
the location as soon as the dredging and mining activities are completed. There is no
significant nesting / breeding grounds for any endemic or threatened marine species including
turtles, dolphins, pelagic or shorebird and fishes etc. reported and or observed in the proposed
project areas. Nevertheless, there may be stray movement of turtles and dolphins as are they
are reported in the eastern Arabian sea. As these animals are highly mobile, translocation of
the habitat may be a feasible solution, if encountered during dredging and sand mining
operations and they can be relocated to safe and suitable places. Also, although the proposed
site falls under the migratory rout ince there is no land mass for roostmg/
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on migratory birds seems to be very unlikely due to the proposed dredging and sand mining.
All the suggested mitigation measures shall be followed rigorously in order to safeguard the
marine life as well as their feeding, breeding and migratory path and future survival.

3.2.16. Impacts on Biodiversity due to the proposed port development was carried out by the
CSIR — National Institute of Oceanography. The present marine biodiversity study revealed
that at Shankodhar point few species of flora and fauna are abundant in the exposed rock
patch. In total, 12 species of fauna and one species of crustose coralline algae were recorded
during the survey. Though only 12 species of fauna and one species of flora was recorded, the
number of organisms within the given area were abundant supporting the fact that
Shankodhar point is biologically rich. The rocky outcrops at Shankodhar point serves as a
habitat for variety of organisms including the barnacles, molluscs, hydroids, and corals.
Presence of molluscs egg capsule mass over the rocks indicates that this site could be the
breeding ground for those organisms. In addition, there are numerous tide pools and tide
channels which provide additional niches for more marine organisms. Majority of rocks were
smothered with a thin tube like structures which are found to be inhabited by Tanai dacean
crustacean. In addition to this, a school of three dolphins were sighted in the subtidal area of
the Shankodhar point indicating the presence of cetaceans in the vicinity of Shankodhar
point. As proposed by the PP Master plan was devised to preserve the existing Shankodhar
Point and provides for unimpeded access to it.

3.2.17. Waste Management: The solid waste generation will be basically from 2 sources —
cargo handling and the garbage/ human waste. It is estimated to be 2000kg/day of Municipal
waste generation from port operations, which shall be disposed off as per the Municipal Solid
Waste Management Rules 2016 and the amendments thereof. The cargo envisaged at the port

is primarily container cargo. The garbage and human waste generation will be minimal and is
proposed to be disposed off using the normal measures. Hazardous wastes, if any generated
during construction phase shall be sent or sold to an authorised actual user or shall be
disposed of in an authorised disposal facility in conformity with the environmental norms in
this regard. Hazardous and other wastes during operation phase shall be transported from port

to an authorised actual user or to an authorized disposal facility in accordance with_the....
provisions of Hazardous and Other Wastes (Management and Trans boundary Me
Rules, 2016 & amendments. STP details: During construction phase mobile toil
be provided for construction workers and site office/ premises staff. The
collected regularly by authorized vendor. The treated water will be reused~1
premises. Under no circumstances, treated or untreated water will be discharg_éd;i
water. Sewage generated during operation separate STP of 5000 KLD shall be prey
system will be designed as per design criteria stipulated in the “Manual for .g@e ]
Treatment” published by the CPHEEO (Central Public Health and Environment “ TIperii e,
Organization), Ministry of Urban Development, Govt. of India, IS-SP/35 (S&T)-198Li_ __}‘/
National and International practices on the subject. The treated water properties shall meet

the CPCB norms and the requirements of re-use.

3.2.18. Details of tree cutting and Green belt development: 10179 trees are envisaged to be
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cut. Tree cutting shall be done as per the guidelines of Government of Maharashtra. Due
permission shall be obtained before cutting of trees. The green belt area will be developed
within port area as well as along the road and rail connectivity. Green belt of 2 meter width
will be developed along the entire alignment of the Rail & Road. About 16467 no of
indigenous plant will be planted and their regular monitoring shall be carried out by the
project proponent to ensure their survival. Additional greenbelt will be developed in the
township area outside port limit.

3.2.19. The details of CRZ area: A layout superimposed on HTL/LTL map has been prepared
by Institute of Remote Sensing, Anna University, Chennai, based on CRZ Notification 2019.
The proposed details viz Approach Trestle, Breakwater, Navigational Area, Offshore
Reclamation Area, sheltered Area within Vadhavan Port Limits lies in CRZ-IVA and the
reclamation area near shore within Vadhavan Port Limits lies in CRZ-IB,CRZ-I11(200m to
500m from HTL), CRZ-III(No Development Zone), CRZ-IVA, and outside CRZ areas as per
CRZ notification, 2019.

3.2.20. The remaining area where there is no development proposed within Vadhavan Port
Limits lies in CRZ-IA, CRZ-IA (50m Mangrove Buffer Zone), CRZ-IB, CRZ-III (No
Development Zone), and CRZ-IVA areas as per approved CRZ notification, 2019.

3.2.21. The proposed road and rail alignment for the port connectivity out side the port limit
lies in CRZ IB, CRZ-ITI(200m to 500m from HTL), CRZ-III(No Development Zone) and
outside CRZ areas as per CRZ notification, 2019. The details are as following:

S.no | Description Project details | CRZ Area in | Total Area
Classification | Acres in Acres
1 Area for Proposed | Approach CRZ-IVA 45.26 8763.2
Development within | Trestle
Vadhavan Port Limits | Breakwater CRZ-IVA 444 36
Navigational | CRZ-IVA 3004.28
Area
Offshore CRZ-IVA 3388.87
Reclamation
Area
Reclamation | CRZ-IB 131.67
area near | CRZ-III(200M | 12.14
shore to 500M from
HTL)
CRZ-III(NDZ) |22.86
CRZ-IVA 417.8
Outside CRZ 49.56
Sheltered CRZ-IVA 1246.41
Area
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2 Remaining area | Nil CRZ-IA(50m | 126.48 33214.37
within Vadhavan port Mangrove
limits Buffer)
CRZ-1A 98.25
CRZ-IB 426.28
CRZ-III-NDZ | 19.71
CRZ-IVA 32543.64
Grand Total 41977.57 41977.57
S.no | Description Project CRZ Length  in | Total
Details Classification | Meters Length in
meters
3 Proposed road | Proposed road | CRZ-IB 277.29 34033.32
alignment for the port CRZ-TTT (200m | 257.89
connectivity te” 508m frof
HTL)
CRZ-III-NDZ | 491.77
Outside CRZ | 33006.36
4 Proposed rail | Proposed CRZ-IB 217.26 21735.45
alignment for the port | Railway Line | CRZ-III (200m | 355.71
connectivity to 500m from
HTL)
CRZ-III-NDZ | 514.39
Outside CRZ | 20648.1
Grand Total 55768.77 55768.77

3.2.22. Maharashtra Coastal Zone Management Authority recommended the proposal vide
letter no.IA/MH/CRZ/439228/2023 dated 06 February, 2024.

3.2.23. Shoreline Changes, hydrodynamic and siltation studies: Mathematical Modell
studies for Shoreline Changes as well as Hydrodynamic and Siltation studies are ¢ ']
by CWPRS for Port development. The studies carried out reveal that maximum 6:\
harbour entrance, stoppage distance and turning circle are similarto that fi Ma Y
Layout. The total quantum of likely siltation in the dredged areas will be abot 6. &.‘m%ﬁ
cum per annum. The current strengths at the berths are well below the permibsﬁal %_niﬁ:b
PIANC guidelines. \ <2\, o’
\ O b
3.2.24. To assess the impact of proposed port development at Vadhavan on %in i \\2\
Dahanu creek & nearby control area under cyclonic conditions, Central Water an Pf‘u}&‘ \\‘ : /
Research Station carried out Mathematical Model Studies using local model to assess the™
flooding in Dahanu creek & control area due to cyclonic storm events with the storm tides
(Maximum rise in water level + estimated tidal level) as boundary conditions along with
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runoff discharges at various locations with two scenarios Scenario-1 & Scenario-2 each for 1
in 25 yrs, 1 in 50 yrs & 1 in 100yrs return periods. The model studies reveal that for all
combinations/cases there is practically no variation (less than 15 c¢cm) in extent of flooding /
water levels within control area (10 km radius from headland at Vadhavan) due to proposed
development of port at Vadhavan (about 6 km offshore of headland at Vadhavan) as
compared to the extent of flooding observed for the existing condition (without port).

3.2.25. The dredged volume of 7.1 M cum comprising of soil and rock is required to be
dredged. The rocks might be encountered while dredging the rock strength shall vary from 6
to 51 Mpa with an average of 19MPa. Based on the mathematical model studies on siltation,
the average rate of siltation in the dredged areas will be about 6.45 million cum. The siltation
rates are not uniform as it may vary based on the prevailing hydrodynamic conditions. The
dredged material in channel and harbour basin would be disposed at the designated dumping
site offshore. The location of the disposal site is in deep water (beyond 25m contour). The
disposal site is spread over an area of about 20 sq.km and the depth of dumping will be
restricted to only 0.5m. The reclamation quantity of dragged material expected from the
project is 200 Million cum. The quantity of reclamation is much greater than the dredging
quantity which in turn is dependent on the suitability of dredged material for reclamation,
JNPA has identified a borrow pit offshore Daman coast at around 50 km into sea from the
proposed Vadhavan port for obtaining sand for creating reclaimed land at the proposed port.
The marine sand will be dredged using Trailing Suction Hopper Dredger(TSHD) and the
sand will be transported and dumped at the reclamation location.

3.2.26. The existing studies carried out in regard to hydrodynamics, morphology, and
shoreline change analysis for the proposed Greenfield port at Vadhavan in Maharashtra were
analysed for the impact of the port on the adjacent coast by the National Centre for Coastal
Research (NCCR) & Indian National Centre for Ocean Information Services (INCOIS). The
study indicated that the presence of offshore breakwater has less impact on the coastline
compared to shore connected breakwater. However, 0.15 Mm3 of the 645 Mm3 of
maintenance dredging can be used for beach nourishment towards the immediate North of the
port. The shoreline morphology and maintenance dredging are to be monitored periodically.

3.2.27. Further, Dept. of Ocean Engineering IIT Madras, carried out simulation studies to
assess the impact of sediment plume transport from the marine borrow pit towards the coastal

sediment loss. As the marine borrow pit location is approximately 50km to 6
from the coastal region with high tidal range and associated strong currents, the gen,
of the sediment plume gets weakened immediately during the dredging actirivisy. /e nidean
simulation shows that the turbid plume does not reach the shore. Basg ;e aﬁgad
scenarios, it can be observed that, the plume trajectory of the dredged se{fie
move towards the coast, and they appear not to cause any impact on the shore \*

0

3.2.28. Ministry of Earth Sciences vide letter No. D.O.F.No.MoES/Misc/14/2015= M“ }\q:
258 May 2023 recommended to conduct the comprehensive EIA studies and sugg
draw the mitigation measures for protection of marine ecosystem pre and post dredging.
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Ministry of Ports, Shipping and Waterways (MoPSW) has requested for reservation of the
offshore area for the purpose of central Govt. under section 8 of the OAMDR Act, 2002 for
grant of composite licence in favour of JawaharLal Nehru Port Authority(JNPA) for mining
sand from offshore for reclamation purpose for the proposed development of Greenfield Port
at Vadhavan at District Palghar, Maharashtra. Ministry of Mines has reserved the proposed
area vide notification dated 21.12.2023.

3.2.29. Handling of each cargo, storage, transport along with spillage control, dust preventive
measures: Cargos are potential sources of dust and would contribute to fugitive dust
emissions. The impacts due to emissions could be substantially managed by containment and
reduction of emissions. The reduction in the emissions is achieved by continuous spraying of
water so that the surface remains moist and the dust gets suppressed. In materials where the
water spray would change the characteristics of the material by making it muddy and slushy,
foam facility, both water sprays and foam suppressants and the other associated equipment’s
such as hoppers, belt conveyors, stackers cum declaimers along with integrated dust
suppression systems will be used.

3.2.30. Details of fishing activity in the vicinity: Vadhavan village and other nearby villages
are known as Fishery villages. Major occupation of the villagers is fishing which is likely to
be impacted by the construction activity of the port. Construction of Vadhavan port will
likely to create impact on fisheries in that region. After examination of fishing activity in the
Vadhavan area, it is understood that Vadhavan shoreline have good fish catch and lobster
culture practices. JNPA (earlier known as JNPT ) appointed Central Marine Fisheries
Research Institute (CMFRI) to study the possible impact on Coastal fisheries and to suggest
alternatives for fishing activities. Total number of villages within 10 kms radius of proposed
Vadhavan port site is 25 and 16 villages are affected because rail and road connectivity pass
through these villages, namely, Agar, Narpad, Dahanu, Dhakti-Dahanu, Gungwada,
Tarapore, Varor, Dandepada, Chinchani, Ghivali, Kambode, Tadiyale, Dhumket, Abram,
Asangaon and Matgaon falling within 10 kms radius of the proposed Vadhavan Port site.
Total fishermen population residing in the identified 16 fishing villages is nearly 20,809 with
5,333 households. Considering the customary rights to fishing of traditional fishermen and
livelihood issues due to loss of fishing area by the proposed port, it is suggested tha
affected fishers be supported for sustainable alternative livelihoods and practical- '

of their fishery assets and investments. In this regard possible alternative livel; Jeierae
have been suggested in CMFRI report and as a first step, ICAR-CMFRI 4 Akt &gfegll/,f_
training on open sea cage culture (farming) to 20 young fishers from the affidcted’ &mﬂ& %,
shall ensure that such training is impacted free of cost to other fisherman al¢é. © = -3@'6 N o
g AR
3.2.31. Energy conservation measures with estimated saving: Roof top Solag ad 9p N
space will be utilized for energy generation for renewable energy sources. Encqur

parties (Vessel operator’s / Terminal operator’s) to take power from clean ener(gx‘
providing incentives and integrating clauses in Lease and Concession agreemen
operators to purchase power through Open Access and from renewable sources so as to
achieve the target of minimum 60% of energy from renewable sources. Alternative energy

~
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sources such as Electric Rubber-Tired Gantry (RTGs), Intra-Terminal Vehicles (ITV), Usage
of E-buses and E- cars within the port for port operational personnel shall be used. Provision
of necessary EV charging infrastructure shall be made, Electric Quay Cranes, All equipment

including Auxiliary equipment shall be operating on either electric or non-conventional clean
fuel.

3.2.32. PP has submitted that the total project cost is INR 76,220 Crores in which PP has
proposed the following budget provisions for component wise the details are as following:

Budget for Environmental Management Plan- Port Area

Construction Phase: Capital cost: 302 Lakhs | O & M Cost per Annum: 197.35
Lakhs

Operation Phase Capital cost: 443 Lakhs | O & M Cost per Annum: 404.5
Lakhs

Budget for Environmental Management Plan -Rail-Road phase

Operation phase Capital cost: 222.12 O & M Cost per Annum: 73.17

Lakhs Lakhs

Budget for Environmental Management Plan -Residential Area

Operational Phase Capital cost: 212 Lakhs | O & M Cost per Annum: 55 Lakhs

Offshore monitoring cost 500 lakhs

3.2.33. Land acquisition and R&R issues involved: Vadhavan Port is being developed in
offshore area without affecting the coastline. An area of 571 Ha for rail and road connectivity
to the port will be required and the same is proposed to be acquired for the project through
acquisition of land as per the applicable rules and regulations. In addition to the above, an
area of 1,000 ha. land for Port enabled services and port related infrastructure and other allied
services of port i.e., Solar power, corridor for power and water pipelines, public amenities,
housing of employees and emergency personnel etc. will be required & the same will be
acquired as per rules. The resettlement and rehabilitation (R&R) benefits shall be extended to
all the Project Affected Families (PAF) whether belonging to below poverty line (BPL) or
non-BPL.

3.2.34. Apart from the above, the INPA will prepare a Fisher-folks Compensation Policy
(FCP) for VPPL project in consultation with all stake holders and fishermen community and
a Fisher-folks Compensation Committee (FCC) will be set up by JNPA/VPPL with Dy
Chairman, JNPA as the Chairman, and members from Fishing Community, Departme
Fisheries, Revenue, MMB, Police, Fisheries Scientist and JNPA/ VPPL o
members. The Committee will conduct meetings for formulating the policy
Stakeholder’s meeting will also be conducted by the Dept. of Fisheries. F
proposed to construct the Construction of fishing harbor and Development ¢
in the association of State Government for export- oriented value addi
resources with the aim of employment to the marginalized Further it is
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nos. Post project completion, it is estimated that more than 1.0 Lakh of in-direct job
opportunities will open up.

3.2.36. Details of Court cases:

i.  Civil Appeal No(S). 5718-5719/2021 in the Hon’ble Supreme Court. Jawaharlal
Nehru Port Authority Appellant(S) Versus National Fishworkers Forum & Ors.
Respondent(S). Tentatively case may be listed on 08-02-2023. Category: 1503-
Appeal Against Orders of Statutory Bodies: Tribunals.

ii.  Writ Petition no.(L) no.17261 of 2023 National Fishworkers Forum & Ors Vs
Ministry of Environment forest and Climate Change was file filed before the Hon’ble
High Court of Bombay.

3.2.37. Benefits of the project: The development is envisaged to play a significant role in
strengthening connectivity along the Maharashtra coastline. The port is likely to generate
large scale employment during construction phase of port. Direct and indirect employment
would be generated for people working on the project for construction of civil infrastructure,
installation of mechanical and other utilities infrastructure. The material handling equipment
for container terminal are likely to be imported. However, all other equipment and
machineries would be procured locally. These would add to growth in the local economy.
Indirect impacts occur through the supply chain in the activities of businesses that supply
goods and services to support operations, leading to more economic output and jobs.

The operation of port will lead to large-scale direct and indirect employment. Vadhavan port
would have similar market focus of INPA. This would be handling containers and other clean
cargo. Hence, the direct employment generation of Vadhavan port would be similar to JNPA.
JNPA had an employee base of around 1,500 personals in the financial year 2020 for
handling close to 10 million tonnes cargo directly by port and balance 56 million tonnes by
PPP operators of JNPA. It is estimated that around 8% to 10% of the officers were involved
in monitoring and facilitating PPP operators. Rest all of 90% to 92% of the workforce was
involved in cargo handling operations to achieve a traffic throughput of 10 milli
This excludes the subcontractors hired by INPA for operating its termjnal./
with around 400 million tonnes of Trade volume at its peak would handlg
JNPA current terminal traffic.

3.2.38. Observations made by EAC

I.  There may be stray movement of turtles and dolphins reported in th 3
sea and suitable mitigation measures will be taken for its protection. 0O FM

ii. As per the MOEFCC Memorandum dated Ist May, 2018 JNPA has prop-;)_;em
amount of Rs. 190 Crores under Corporate Environment Responsibility (CER). The
committee suggested the same shall extend as additionalities to the proposed
EMP (Environment Management Plan budget at 3.52).
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iii.

Maharashtra Coastal Zone Management Authority recommended the proposal vide
letter no.IA/MH/CRZ/439228/2023 dated 06th February, 2024.

Dahanu Taluka in Palghar District of Maharashtra is declared as ecologically fragile
area in 1991. DTEPA is the Monitoring Authority and DTEPA has granted
permission to establish a major port at Dahanu Taluka in the off-coast of Vadhavan
on 31st July 2023.

The committee found that as prescribed by the ToRs, PP has carried out the following
studies:

No

Studies Carried out as Per approved ToR for
EC&CRZ from EAC MoEF&CC

Name of Agency

Hydrodynamics study on impact of dredging on flow
characteristics

Central Water and Power
Research Station

2 Flooding and related impact on creek and control area | (CWPRS), Pune
during the cyclonic storm should be studied.
3 Study the impact of dredging and dumping on marine | CSIR - National Institute
ecology of Oceanography (NIO),
- To prepare a detailed biodiversity impact assessment | Goa
report and management plan
5 Impact of undersea noise on cetaceans needs to be
studied
6 | The concentrations of Petroleum Hydrocarbons in
seawater at low tide and high tide conditions
7 Assessment of the cumulative impact of all | Indian Institute of
development and increased inhabitation Technology, Bombay
8 Traffic forecast and congestion studies at roads
connecting arterial roads
9 | Wind data & Wave data as required by CWPRS for | Indian National Centre
model study for Ocean Information
Services  (INCOIS),
Hyderabad
10 | Topography survey, Borehole survey for the alignment | M/s. Composite Combine,
of rail and road connectivity for additional 20 mtrs | Thane, Maharashtra
strip including realignment if any & Land Acquisition |
proposal.
11 | Impact study of proposed Vadhavan Port on Coastal | ICAR-Central Marine
Fisheries. Fisheries Research
Institute, Kochi
12 | NOC from Dahanu Taluka Environment Protection | Dahanu Taluka
Authority (DTEPA) Environment Protection
Authority (DTEPA),
’ Mumbai
13 | Rainfall data for last 50 years India Meteorological
. Department, Pune
14 Survey of India,
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3.2.39. The EAC, taking into account the submission made by the project propopcft&l;{—‘\
detailed deliberation in its 356 meeting on 06™ and 07" February, 2024 recp' 16 ¥

proposal for Environmental and CRZ Clearance with the specific cond1t1on ) a ibne
below, in addition to all standard conditions applicable for such projects:

i

Hyderabad
15 | Drone survey for the catchment area of Dahanu Creek | M/s. Vefes Engineering
Pvt. Ltd, Mumbai
16 | Demarcation of HTL and LTL Institute  of  Remote
Sensing (IRS), Chennai
17 | Collection of Culverts Bridges and obstruction in | M/s. Vefes Engineering
Dahanu Creek Pvt. Ltd, Mumbai
18 | Carrying out bathymetry survey for Dahanu Creek Maharashtra ~ Maritime
Board (MMB), Mumbai
19 | Biodiversity study of sea sand area at Daman by | Zoological Survey of
Zoological Survey of India. India (ZSI), Kolkata
20 | Socio-economic studies fisherman community both in | ICAR-Central Marine
Dahanu and Daman. Fisheries Research
Institute, Kochi
21 | Mining Ministry allocation of mining of sea sand at | Ministry of Environment,
Daman & Comments from the CRZ division in this | Forest and  Climate
regard. Change, New Delhi
22 | Zoological Survey of India on offshore marine | Zoological Survey of
mammals movement and fish aggregation sites India (ZSI), Kolkata
23 | Impact of breakwaters and transport carriageway on | National Centre  for
the erosion/accretion by NCCR Coastal Research (NCCR)
& Indian National Centre
for Ocean Information
Services (INCOIS),
Hyderabad
24 | Traffic assessment on NH-8/Vadodara Expressway Royal Haskoning DHV,
Mumbai
25 | Mathematical model studies to assess the impact of | Central Water and Power
finalised layout of proposed port at Vadhavan on | Research Station
Tarapur Atomic Power Station for INPA (CWPRS), Pune

(Conservation) Act, 1980 for the proposed road alignment if the pro
is to pass through the forest area. Proponent shall submit an undertaki
non-forestry land may only be executed upto such point (to be selected b
agency) on either side of forest land if it is explicitly certified by the user ag

S87

in case approval under the Forest (Conservation) Act, 1980, for diversion of forest
land is declined, it is technically feasible to execute the project along an alternate
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alignment without involving diversion of forest land. Details of all such stretches
along with alternate alignment identified to bypass the forest land should be explicitly
provided in the proposal seeking approval under the Forest (Conservation) Act, 1980
and the EIA Notification, 2006. Commencement of work in non-forest land will not
confer any right to NHAI for granting approval under the Forest (Conservation) Act,
1980.

ii.  No Petroleum Oil (POL) Jetty shall be established in the port area.

iil.  No liquid petroleum product storage and handling shall be carried out in the port
facility.

iv.  Safety standards both during construction stage and operational stages should be of
highest standards incorporating latest safety measures.

v.  Transportation of containers will strictly be through new green fields roads and not
through existing high density highways and sufficient provision should be made for
smooth flow at intersections and turnings.

vi.  Time-bound Livelihood Opportunities Plan (LOP) based on the socio economic
studies shall to be prepared and submitted along with the implementation plan with
the 6 monthly compliance report, as the impact on communities is not uniform. The
LOP need to adequately factor in these impacts. Core principles of engagement need
to be developed which can be applied consistently, depending upon impact and ensure
engagement done directly with communities (represented by legitimate
intermediaries).

vii. PP to ensure that contractors/labours working on Project/Construction sites are
provided with working/living conditions and social infrastructure as per applicable
standards in this regard.

viii.  In second year of operational phase of the project, baseline data on the status of faunal
communities be collected and compared for assessing the environment and for
ensuring that environmental plans are corrected/managed sustainably to restore the
pristine ecosystem though proper conservatory measures.

ix. Temporary halting of dredging / sand mining activities shall be practised to the extent
possible especially during fish breeding period which is active breeding and spawning
period for many marine organisms.

X.  Activities shall be avoided during night hours at probable areas which will pave the
way for the movement of turtles, dolphins and other nocturnal fauna which may be
using this shallow area for their feeding and breeding.

for waste collection credits
g,verifying and validating

the reduction of plastic usage collegtorts - Iglj/d}spose plastic in an
QA) C

xi. PP to develop/ follow existing mechanism/methodolo
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environmentally friendly manner over and above the existing BAU (Business As
Usual) scenario.

xii.  As per the MOEFCC Memorandum dated 1st May 2018 JNPA, has proposed an
amount of Rs. 190 Crores under Corporate Environment Responsibility (CER).
However, the committee suggested the same shall extended as EMP (Environment
Management Plan) as per the Ministry’s Office Memorandum F. No. 22-65/2017-
IA.III dated 30th September 2020, wherein the project proponent shall abide by all the
commitments made by them to address the concerns raised during the public
consultation. The project proponent shall initiate the activities proposed by them,
based on the commitment made in the public hearing, and incorporate during the
Environmental Management Plan and submit to the Ministry. All other activities
including pollution control, environmental protection and conservation, R&R, wildlife
and forest conservation/protection measures including the NPV, Compensatory
Afforestation etc, either proposed by the project proponent based on the social impact
assessment and R&R action plan carried out during the preparation of EIA report or
prescribed by EAC, shall also be implemented and become part of EMP.

xiii.  All the recommendations mentioned in the Biodiversity study for the proposed
Borrow pit region in Arabian sea conducted by ZSI and Marine Biodiversity at
Shankodhar Point, Dahanu Taluk, Maharashtra conducted by CSIR — National
Institute of Oceanography shall be implemented. The compliance to the
recommendations shall be submitted along with 6 monthly compliance report to the
regional office of MOEFCC. The borrow pit area shall be monitored by a specialized
agency during and after construction of port for 3 years.

xiv.  Although the proposed borrow pit site falls under the migratory route of the birds,
since there is no land mass for roosting/ resting of birds and to transit during their
flying close to the proposed borrow pit, during such period proper ry_itigatian\
measures shall be implemented in consultation with the national rep% | tlgtkri/
like ZSI. / %Q -

xv.  ZSI report emphasized a rich biodiversity in the inter-tidal regid/;{; th
suggested that a state-of-art research Institute/laboratory shall be d §_opg§'\ 4.\ ’é
maintained by the PP in the proposed project area in consulte\\tfo wzgl @Eﬁ“.{‘ ;
scientists to monitor the ecosystem with greater emphasis on breedi: o K
fishes and shellfishes, their health and population status. N =

o
; NLOF Mm! >
xvi.  Mitigation measures should be followed rigorously in order to safeguard t

life as well as their feeding, breeding and migratory path and future survival.

xvii. -, Continuous monitoring of the ecological characteristics of the habitat before, during
" and after the port construction shall be conducted by specialized agency. Further,
continuous monitoring of activities related to dredging and land reclamation to assess

the changes in the water quality, coastal hydrology, bottom contamination and
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XViil.

KiK:

XX.

XXI1.

XXIi.

XXiil.

XX1V.

XXV.

XXVI,

XXVII.

diversity & abundance of marine organisms shall also be conducted. The suspended
sediment concentration at borrow pit, reclamation areas both in offshore and
nearshore area shall be monitored using automated system to ensure no adverse
effects on adjoing areas. PP shall hire the services of specialized agencies of the
aforesaid and such other monitoring tasks or for conducting required studies as
mandated by EAC.

Deployment of artificial reefs as a measure of compensation for the loss of fishing
grounds, if any, due to dredging and land reclamation shall be made.

Measures recommended in the EIA and other studies carried out for the project to (i)
prevent water pollution; (ii) limit disturbance of sediment, and (iii) limit the
movement of barge/vessel movements shall be included in the mitigation plan.

Underwater noise shall be minimized by using bubble curtains which can reduce the
noise emission up to 95% and ensure that marine mammals reliant on sound wave
communications are not distressed.

Establish ‘no wash zone’ based on the local hydrodynamics between the port and
Shankodhar point to prevent the introduction of marine pests due to washing/cleaning
of ship hulls and release of ship waste.

All vessels coming to the port shall be checked for the presence/absence of invasive
species on the hull as per MARPOL convention and applicable laws.

Master plan shall preserve the existing Shankodhar Point and provides for unimpeded
access to it for the local population.

No mangrove shall be cut or affected due to port construction.

The marine fisheries management cell shall be established by the project proponent as
part of environmental management plan near by the site in consultation with and
under the supervision of CMFRI and marine fisheries management activities shall be
taken up by the cell for the local communities as part of EMP with separate budget.

The Wildlife Management & Conservation Plan for Schedule-1 species like Indian
Swiftlet Aerodramus unicolor, Gull-billed tern Gelochelidon nilotica etc shall be

Management & Conservation Plan shal] be implemented in letter and Etgl ’l;he
of implementation of Wildlife Management & Conservation Plan s @ eﬁubﬁa

to the Regional Office of the Ministry along with 6 monthly compli ort. = Exn. July 24

Risk assessment and disaster management plan should be prepared C
site for implementation exclusively along with emergency preparednes \ﬂla}‘

’SW
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the port is an offshore port, state of the art disaster management plan incorporating
both on-site and offsite disaster management plan shall be prepared by the of the pp
with the help of specialized agency and necessary security drill shall be conducted as
per the provisions of National Disaster Management Act. All necessary equipment’s
and skilled manpower shall be provided for this purpose by the PP,

Emergency response system for oil spillage and oil spill contingency plan, any other
hazardous material spillages shall be in place at the site leve], The mock drill in this
regard shall be conducted regularly and the same shall be documented and made
available during inspections of local pollution control board, port authorities and
MoEF&CC.

All vessels movement offshore and inside the harbour should be through automoated
vessel management system and controlled at port monitoring station,

Tide gauge and wave gauge shall be installed permanently at the port premises for
long-term monitoring for assessing impact of sea level rise and extreme events like
cyclones.

Conservation plan for the marine mammals shall be prepared and implemented in
consultation with the forest department which includes recovery of the species
conservation and management, protection of corals other rare and endangered species
etc with specific budget provisions and the annual report for the same shall be
submitted along with the certified compliance report. The annual status report shall be
prepared in consultation with the reputed institute like ZS/WII/NIO ete.

Pollution control and abetment plan for Ballast waters, marine corrosion, tugging, etc
shall be placed in the site as a part of environmental management system. The same
should be exclusively spell in the corporate environment policy which should be
disclosed at the site. : —

Adequate mitigation measures should be taken to protect Shankodar,
phenomenal changes in coastline due to port activity. The mitigation m’ a
be recommended duly by the NIOT during construction and operation pefi

Construction activity shall be carried out strictly according to the proizis@ glq_\‘}
CRZ Notification, 2019. No construction works other than those permittcd\ia‘% taReg e
Regulation Zone Notification shall be carried out in Coastal Regulation Zon%'\\{ X . \\3‘
NLOFM i
All the recommendations and conditions specified by the Maharashtra Coastal Zone———
Management Authority vide letter No. IA/MH/CRZ/439228/2023 dated 06"
February, 2024 shall be implemented in letter and spirit.

-~
N/
iy

Consent to Establish/Operate for the project shall be obtained frdm the State Pollution
Control Board as required under the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974.The project
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proponent shall comply with the air pollution mitigation measures as submitted.

xxxvii.  The Project proponent shall ensure that no creeks or rivers are blocked due to any
activities at the project site and free flow of water is maintained.

xxxviii. PP shall take all necessary statutory/regulatory approvals and clearances before the
implementation and commissioning of the project from the concerned
authority/statutory body.

xxxix. The risk assessment and management plan being drawn up with regards to the
environmental impacts of natural disasters, oil spills and other waste, dredging and
dumping on marine ecology shall scrupulously implemented. It shall be ensured that
the marine ecology in the area of influence shall not affect. The monitoring and
compliance status of the marine ecology management plan shall be submitted along
with the six monthly EC compliance reports.

xl.  Detailed comprehensive Disaster Management Plan considering earthquake, flooding,
cyclone, Tsunami, landslides, fire etc including emergency evacuation for natural and
man-made disasters shall be in placed before the start of the construction of the port.
A comprehensive cyber risk assessment and a cyber crisis management plan shall also
be prepared. All the recommendations mentioned in the risk assessment report,
disaster management plan and safety guidelines shall be implemented.

xli.  Shoreline should not be disturbed due to dumping. Periodical study on shore line
changes and coastal geomorphology shall be conducted through NIO/NIOT/NCCR
and mitigation measures like living shoreline and beach nourishment carried out in
line with conservation plan. The details shall be submitted along with the six monthly
monitoring report to the regional office of MoEFCC.

xlii.  As recommended by NCCR 0.15 Mm3 of the 6.45 Mm3 of maintenance dredging
shall be used for beach nourishment towards the immediate North of the port. Pre and
post beach nourishment study shall be conducted and a report this regard shall be
submitted with 6 monthly compliance report.

xliii. PP will establish an independent Monitoring Committees to oversee the (i)
implementation of the specific and general conditions of the EC-CRZ clearance, (ii)
the Environmental Management Plan including those arising out of CER (iii)
implementation of recommendations of various studies carried out by appointed
institutions/organizations for the project including dredge spoil management (iv) any
other issues deemed necessary by the PP including grievance redressal of local
community. The committee must meet quarterly during the construction phase of the
project and at least twice a year during the operational phase of the project to monitor
the implementation of various environmental safeguards and also look into the
)mpiemem&non of R&R measures. The committees will review of the progress of
5 ~.w‘ork “fefx ﬁc\;bove components and advise further on its implementation. Minutes of

/ * / \L Tlhe \
xS, / < Uran
> (= Raigad
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the meetings, site visit reports by the committee and recommendations of the same
shall be uploaded on the website of the JNPA. The tenure of the committee wil] be till
the completion of the final phase of the project. However, the tenure of every
individual expert in the Committee shall not exceed three years, and accordingly,
Committees should be reconstituted every three years. Sufficient budget allocation
shall be provided by the PP to meet the expenses for providing logistics and
manpower support for the functioning of the committee. The committee shall have the
following members:

L Member Secretary, Maharashtra Pollution Control Board (MPPCB) shall be
the chairman of the Committee.
ii. Representative of MPPCB shall be the Member Secretary.
iii. Directors of Zoological Survey of India (ZSI)

iv. Representative of PP

V. Representative of the Collector, Palghar District.

Vi. Representative, CSIR - National Institute of Oceanography (NIO)
Vii. Representative, ICAR-Central Marine Fisheries Research Institute
viil. Representative, National Centre for Coastal Research (NCCR).

ix. Representative of IRO, Nagpur

The Committee can Cco-opt expert members as and when required for technical support.

Agenda Sr. No.3.3

Subject: Development of Harohalli 4™ Phase Industrial Area in an area of 142.59 Ha at
Cheeluru and Rampura Villages, Kanakapura Taluk, Ramanagara District, Karnaiaka
by Karnataka Industrial Areas Development Board-EC regarding, -

Proposal No: IA/KA/INFRA]/448728/2023; File No: 10/30/2022-1A.111.

/
3.3.1 The above mentioned proposal was earlier considered by 345th mect{
Appraisal Committee held on 09%-10™ November, 2023 and the proposal was,
proposal for the want of requisite information/documents. At this i\g\
aforementioned proposal was placed before the EAC during its 356" meeti
Appraisal Committee held on 06-07" February, 2024

3.3.2 The Member secretary informed to the committee that Ministry issued a Standard
Operating Procedure (SOP) dated 7™ July, 2021 for identification and handling of violation
cases under ETA Notification 2006 in compliance to order of the Hon'ble National Green
Tribunal in Appeal No. 34/2020 (WZ) titled Tanaji B. Gambhire Vs Chief Secretary,
Government of Maharashtra.

3.3.3 However, the Hon'ble Supreme Court in W.P.(C) No. 1394/2023 titled Vanashakti
vs. Union of India, has stayed the operation of both the Office Memoranda dated 7th July
2021 and dated 28th January 2022 issued by this Ministry.

TRUE COPY

D

—
For Vidhii Partners
Advocates
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File No: File no: 10/48/2023-1A.111
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
* k%

Date 15/03/2024

To,

JAWAHARLAL NEHRU PORT TRUST
Jawaharlal Nehru Port Trust Admin Building Sheva Uran Navi Mumbai-400707
cmppd.jnpt@gmail.com

Subject: Widening of Existing Container Berth at Jawaharlal Nehru Port, Navi Mumbai, Maharashtra
(Cargo Handling Capacity of 22.1 MTPA). The project site is located at Village Nhava, Navi
Mumbai, District Raigad, and State Maharashtra by M/s Jawaharlalnehru Port Authority-
Environmental and CRZ clearance-regarding.

Sir/Madam,
This is in reference to your application submitted to MoEF &CC vide proposal number
IA/MH/INFRA1/458254/2024 dated 16/01/2024 for grant of prior Environmental Clearance (EC) to the
proposed project under the provision of the EIA Notification 2006 and as amended thereof.

Vo

2. The particulars of the proposal are as below :

(i) EC ldentification No. EC24A3501MH5578747N
(ii) File No. File no: 10/48/2023-1A.111
(iii) Clearance Type Fresh EC
(iv) Category A
(v) Project/Activity Included Schedule No. 7(e) Ports, harbors, breakwaters, dre
(vi) Sector INFRA-1
Widening of Existing Container Berth At
(vii) Name of Project Jawaharlal Nehru Port, Navi Mumbai, Maharashtra
(Cargo Handling Capacity= 22.1 MTPA)
(viii) Name of Company/Organization JAWAHARLAL NEHRU PORT TRUST
(ix) Location of Project (District, State) RAIGAD, MAHARASHTRA
(x) Issuing Authority MoEF&CC

(xi) Applicability of General Conditions as per

EIA Notification, 2006 e

3. The above mentioned proposal was considered in the 356th EAC meeting held on 06th-07th February, 2024. The
project proponent along with the EIA consultant M/s Mantec Consultants Pvt. Ltd. Noida made a presentation in the

IA/MH/INFRA1/458254/2024 Addrass: 1A Division, Ministry of Environment, Forest and Climate Change, Page 1 of 12
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Ministry and provided the following information before the Committee. ;

4. Initially Environmental clearance was accorded in the name of Nhava Sheva Port by Ministry of Environment & Forest
vide Office Memorandum no, J-1 1013/21/88-1A dated 16th Sept 1988 for entire development of Nhava Sheva Port. INP
Container Berth with a quay length of 680 m was constructed in 1989, subsequently the port was renamed as Jawaharlal
Nehru Port Trust (INPT) on 26th May 1989. The Environmental Clearance for Port was issued as per the extant rules
prevailing then i.e. 1988 prior to the EIA notification 1994. The JNPT has a valid Consent for Operations (CFO) issued by
Maharashtra State Pollution Contro] Board (MSPCB), vide consent No. Format 1.0/CAC/ UAN/N0.0000097172/CR-
2103001085 dated 19th March 2021.The consent for operation of INPA Container Terminal berth having length of 680 m
is valid up to 30.09.2025. Further PP submitted the vide letter no. PPD/VPPL/MoEF&CC/2023 dated 04.09.2023 inter-
alia stating that vide gazette of India (5.0.4504 (E) dated 29th October, 2021 the provisions of the Major Port Authorities
Act, 2021 have come into force. Subsequently, the Central Government in pursuance of Major Port Authorities Act.2021]
constituted the Board of Jawaharlal Nehru Port Authority with effect from January 2022 vide Gazette Notification G.S.R
No.59(E) dated 31st January, 2022. As per Gazette Notification of Government of Maharashtra dated 12th July, 2022,
‘Jawaharlal Nehru Port Trust’ is changed to ‘Jawaharlal Nehru Port Authority’.

5. The instant proposal is for ‘widening of existing container berth at Jawaharlal Nehru Port, Navi Mumbai, Maharashtra
(Cargo Handling Capacity of 22.1 MTPA). The project site is located at Village-Nhava, Navi Mumbai, District-Raigad,
and State-Maharashtra by M/s Jawaharlal Nehru Port Authority’. The expansion proposal will have the following
facilities:

(i) Increase of crane Rail span from 20 m to 30.50 m for 680 m berth length.
(i) Increase of deck width of the berth by 15 m on land side for smooth vehicle maneuvering & for keeping vessels hatch

(iif) Up-gradation and strengthening of existing 530m berth and 150 m wharf to accommodate design vessels of size
12200 TEU for which the facility was originally designed & commissioned.

(iv) Up-gradation of Fenders and Bollards.

(v) Repairs and strengthening of existing damaged portion of the berth structures.

(Vi) Underdeck repairs of the existing structure,

(vii) The proposal is for Widening of Existing Container Berth at Jawaharlal Nehru Port, Navi Mumbai, Maharashtra
(Cargo Handling Capacity= 22.1 MTPA).

6. The proposed project falls under 7(e)-Ports, harbours, break waters, dredging Category-
The total cost of the existing project is Rs.675.34 crores, proposed project cost is Rs.]19
project is Rs. 872.16 crores. The ToR for the proposal was granted by the Ministry on

7. Public Hearing: The public hearing was conducted on 01st December, 2023 at prof H‘lycs bEg‘ruha.
Sec.-02, JN.P.T colony, Jawaharlal Nehru Port Authority, Tal-Uran and Dist. Raigarh .
\I L_.‘
8. Landuse land cover: Land use/ Land cover of project site is as following: N.s\/
S.no Landuse/Land cover Area(ha) Percentage (% r{mklgfaf' any

1 Non Forest Land 54 . g e

ruggedness and uneven topography, with crestline of peaks and saddles forming the eastern horizon. Ulhas, Panvel and
Patalganga are the three main rivers in northern part. Kundalika River is the main river in central part whereas in the
southern part Savitri River is the main river.

|NMH/|NFRA1/453254/2024 Address: IA Division, Ministry of Environment Forest and Climate Change, Page 2 of 12
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“Limited (CIDCO) through JNPA and no ground water is envisaged.

12. Diversion of Forest Land: The project does not involve any diversion of forest land. The project is not located within
10 km of Protected Areas (PA) including National Parks, Sanctuaries and Tiger Reserves etc and Eco-Sensitive Zone
(ESZ) or Eco-Sensitive Area (ESA) notified by the MoEF&CC.

13. Waste Management: 10 MT/Day Solid Waste Management Facility commissioned in the month of February 2021 as
per SWM rule 2016 for port users, Port Township and certain villages within port estate. All ships bound for JNPA are
registering in Swachh Sager Portal and Port Reception Facility are being provided as requested. Reception facilities for
MARPOL annex - 1, 2, 5 & 6 are provided to vessels calling JNPA.STP details: The treated sewage water of STP is being
used for the gardening purpose of JNPA township and about 1 MLD treated water is being used which reduced the burden
on use of drinking water. The port has further planned to increase use of recycled water for tank farm area.

14. Details of tree cutting: The proposed project does not involve any trees cutting.

15. Energy conservation measures with estimated saving: 4.10 MWp. 38% of avg. power requirement is from renewable
energy. Upcoming solar plants of 1.5SMWp storage type is proposed.

16. CRZ Details: The entire project alignment falls under CRZ IV(A) Area as Per CRZ Notification 2011. Maharashtra
Coastal Zone Management Authority vide letter 1n0.CRZ2022/CR 312/TC4 dated 14th February, 2023 recommended the
proposal.

17. Details of Shoreline changes: The instant proposal will not having any additional changes to the existing Channel,
shoreline changes, breakwaters, dredging and land reclamation.

18. Land acquisition and R&R issues involved: The project for widening of existing container berth at Jawaharlal Nehru
Port Authority at Sheva, Navi Mumbai. No R&R issues involved in the instant proposal.

19. Employment potential: During construction Phase the proposed project will get 10 persons job opportunity
permanently and will get 360 persons will get contractual employment. During operational stage total 15 persons will get
permanent job opportunity and 360 persons will get contractual employment.

20. Benefits of the project: Modernizing and expanding the port's infrastructure is essential to keep pace with global
standards and technological advancements in the maritime industry. This includes upgrading oo/maingfj'ie“fm' Is,
enhancing transportation connectivity, and improving logistics efficiency. JNPA is facing congestion issyel du ' 3
utilization. Expanding the port can help alleviate congestion, reduce waiting times for vessels, aﬂi -

operational efficiency of the port. The expansion of JNPA will lead to increased economic activity in X iPRafhIc
turn, can create jobs and stimulate economic development in the surrounding areas. i' &) e Raigad 3
‘\ O Qﬁ_ C“G Ev&l" n‘s g
71 Details of Court cases: The proposed project does not involve any court cases. \4}; 4,; o ’\ ,Slt;)
: \ f' NO
Y. No.

22. The EAC, t'akiﬁg into account the submission made by the project proponent had a detailed d&'@ﬁiw i ii 4
meeting on 06th-07th February, 2024 recommended the proposal for grant of Environmental and CRZ C@M
to all specific and standard conditions applicable for such projects.

23. The Ministry of Environment, Forest and Climate Change has considered the proposal based on the recommendations
of the Expert Appraisal Committee(Infrastructure, CRZ and other miscellaneous projects) and hereby decided to grant of
environmental and CRZ Clearance for ‘Widening of Existing Container Berth at Jawaharlal Nehru Port, Navi Mumbai,
Maharashtra (Cargo Handling Capacity of 22.1 MTPA). The project site is located at Village Nhava, Navi Mumbai,
District Raigad, and State Maharashtra by M/s Jawaharlalnehru Port Authority’ under the EIA notification, 2006 as
amended and CRZ Notification, 2011 subject to strict compliance of the following specific conditions, in addition to all
standard conditions applicable for such projects.

24. This issues with the approval of the Competent Authority.

IA/MH/INFRA1/458254/2024 Address: |A Division, Ministry of Environment, Forest and Climate Change, Page 3 of 12
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Office, Ground Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur- 440001,

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun Nagar,
Delhi - 32.

4. The Member Secretary, Maharashtra Pollution Control Board, Kalpatru Point, Sion Circle, Sion (East), Mumbai-400
022, Maharashtra.

5. Monitoring Cell, MoE F&CC, Indira Paryavaran Bhavan, New Delhi

6. Parivesh Portal.

7. Guard F ile/Monitoring F ile/Website/Record File.

Annexure 1

Specific EC Conditions for (Ports, Harbors, Breakwaters, Dredging)

1. Specific Conditions

S. No EC Conditions

1 Construction activity shall be carried out strictly according to the provisions of the CRZ
Notification, 2011. No construction work other than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal Regulation Zone area.

ii. All the recommendations and conditions specified by the Maharashtra Coastal Zone Management
Authority vide letter n0.CRZ2022/CR 312/TC4 dated 14th February, 2023 shall be implemented.
iii. The Project Proponent shall ensure that no creeks or rivers are blocked d : it
the project site and free flow of water is maintained. 7 o 2
iv. Necessary approvals to be taken during implementation and c

bodies concerned. / =/ A
v. Construction spoils, including bituminous material and other h dolfﬂnat&}%ﬁnus@ \
allowed to contaminate watercourses and the dump sites for such mzﬁa n?gst%@ S -‘

= L Al B a0 /
they should not leach into the ground water. o) 9y, it

vi. No underwater blasting is permitted. \
vii. Necessary approvals be taken during implementation and commissi}) '
concerned. s
1.1 viii. Continuous monitoring of the ecological characteristics of the habitat durin;

points including fugitive dust from all vulnerable sources, so as to comply prescribed fugitive
emission standards.

xiii. The project proponent shall submit monthly summary report of continuous stack emission and '

IA/MHIINFRA1/458254/2024 Address: IA Division. Ministry of Environment, Forest and Climate Change. Page 4 of 12
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S. No EC Conditions

air quality monitoring and results of manual stack monitoring and manual monitoring of air quality
/fugitive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of
SPCB along with sixmonthly menitoring report.

xiv. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high level of particulate matter such as around loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads. 1t should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

xv. Risk assessment for spill scenarios and Disaster Management Plan as prepared shall be in place
in the environment Management cell with all SOP’s for various scenarios.

xvi. Spillage of fuel/engine oil and lubricants from the construction site are a source of organic
pollution which impacts marine life, particularly benthos. This shall be prevented by suitable
precautions and also by providing necessary mechanisms to trap the spillage.

xvii. Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/contamination, action plan shall be prepared to clean the site by adopting proven
technology. The recyclable waste (oily sludge) and spent oil shall be disposed of to the authorized
recyclers.

xviii. All the recommendations mentioned in the risk assessment report, disaster management plan
and safety guidelines shall be implemented.

xix. As per the Ministry’s Office Memorandum F. No. 22-65/2017-1A.111 dated 30th September,
2020, the project proponent shall abide by all the commitments made by them to address the
concerns raised during the public consultation. The project proponent shall initiate the activities
proposed by them, based on the commitment made in the public hearing, and incorporate in the
Environmental Management Plan and submit to the Ministry. All other activities including pollution
control, environmental protection and conservation, R&R, wildlife and forest
conservation/protection measures including the NPV, Compensatory Aforestation ete, either
proposed by the project proponent based on the social impact assessment and R&R -action plan
carried out during the preparation of EIA report or prescribed by EAC, _sh'nﬂ,\l‘;élgo ’bc\@?f ted
and become part of EMP. | %3 ?\\)TI c :

Standard EC Conditions for (Ports, harbors, breakwaters, dredging)

1. Statutory Compliance

-

S.No 2 EC Conditions

Construction activity shall be carried out strictly according to the provisions of CRZ Notification,
2011 and the State Coastal Zone Management Plan as drawn up by the State Government. No

1.1 . ; : : -,
construction work other than those permitted in Coastal Regulation Zone Notification shall be
carried out in Coastal Regulation Zone area.
12 A certificate of adequacy of available power from the agency supplying power to the project along

with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
1.3 Explosives, Fire Department, Coast Guard, Civil Aviation Department shall be obtained, as
applicable by project proponents from the respective competent authorities.

2. Specific Conditions
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indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



599

S. No EC Conditions
2.1
i Construction activity shall be carried out strictly according to the provisions of the CRZ
2.2 Notification, 2011. No construction work other than those permitted in Coastal Regulation Zone

Notification shall be carried out in Coastal Regulation Zone area.

3. Air Quality Monitoring And Preservation

S. No

EC Conditions

3.1

reference to PM emission, and SO2 and NOx in reference to SO2 and NOx emissions) within and
outside the project area at least at four locations, covering upwind and downwind directions,

3.2

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points
including fugitive dust from all vulnerable sources, so as to comply prescribed emission standards.

33

Shrouding shall be carried out in the work site enclosing the dock/proposed facility area. This will
act as dust curtain as well achieving zero dust discharge from the site, These curtain or shroud wil]
be immensely effective in restricting disturbance from wind in affecting the dry dock operations,
preventing waste dispersion, improving working conditions through provision of shade for the
workers,

34

3.5

T

3.6

Sk i

NGk

3.7

by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments,

4. Water Quality Monitoring And Preservation

fA/MH/lNFRA1/458254/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 6 of 12
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S. No EC Conditions

41 The Project proponent shall ensure that no creeks or rivers are blocked due to any activities at
) the project site and free flow of water is maintained.

Appropriate measures must be taken while undertaking digging activities to avoid any likely
4.2 degradation of water quality. Silt curtains shall be used to contain the spreading of suspended
sediment during dredging within the dredging area.

No ships docking at the proposed project site will discharge its on-board waste water untreated
4.3 in to the estuary/ channel. All such wastewater load will be diverted to the proposed Effluent
Treatment Plant of the project site.

Measures should be taken to contain, control and recover the accidental spills of fuel and cargo

44 handle.

The project proponents will draw up and implement a plan for the management of temperature
differences between intake waters and discharge waters.

Spillage of fuel / engine oil and lubricants from the construction site are a source of organic
4.6 pollution which impacts marine life. This shall be prevented by suitable precautions and also by
providing necessary mechanisms to trap the spillage.

Total fresh water use shall not exceed the proposed requirement as provided in the project

el details. Prior permission from competent authority shall be obtained for use of fresh water.
Sewage Treatment Plant shall be provided to treat the wastewater generated from the project.
4.8 Treated water shall be reused for horticulture, flushing, backwash, HVAC purposes and dust
suppression.
A certificate from the competent authority for discharging treated effluent/ untreated effluents
49 into the Public sewer/ disposal/drainage systems along with the final disposal point should be
obtained.
410 No diversion of the natural course of the river shall be made without prior permission from the

Ministry of Water resources.

4.11 shall be carried out to avoid erosion of soil from the shorelin
into the marine water body.

5. Noise Monitoring And Prevention

S. No EC Conditions

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be

N submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

Noise from vehicles, power machinery and equipment on-site should not exceed the prescribed
5.2 limit. Equipment should be regularly serviced. Attention should also be given to muffler
maintenance and enclosure of noisy equipments.
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S. No EC Conditions
3 Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating
= personnel shall be implemented as mitigation measures for noise impact due to ground sources,
5.4 The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz.

75 dB(A) during day time and 70 dB(A) during night time.

6. Energy Conservation Measures

S. No EC Conditions

Provide solar power generation on roof tops of buildings, for solar light system for all common
areas, street lights, parking around project area and maintain the same regularly;

6.1

6.2 Provide LED lights in offices and project areas.

7. Waste Management

S. No EC Conditions

71 Dredged material shall be disposed safely in the designated areas,

Shoreline should not be disturbed due to dumping. Periodical study on s
7.2 conducted and mitigation carried out, if necessary. The details shall be
monthly monitoring reports. /

/

|
Necessary arrangements for the treatment of the effluents and soliq L&GQ(
must be ensured that they conform to the standards laid down b

" including the Central or State Pollution Control Board and under the E\ Y/
1986. . A\
TaVINZ
Wy —
74 The solid wastes shall be managed and disposed as per the norms of the Solid Waste Management
’ Rules, 2016.
75 ' Any wastes from construction and demolition activities related thereto shall be managed so as to

strictly conform to the Construction and Demolition Waste Management Rules, 2016,

7.6 indicating the existing civic capacities of handling and their adequacy to cater to the M.S.w.

1.
& prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination

Oil spill contingency plan shall be prepared and part of DMP to tackle emergencies. The equipment
and recovery of oil from a spill would be assessed. Guidelines given in MARPOL and Shipping

7.8 Acts for oil spill management would be followed. Mechanism for integration of terminals o]
contingency plan with the overall area contingency plan under the co-ordination of Coast should be
covered.

'NMH/INFRAT/458254/2024 Address: 1A Division. Ministry of Environment, Forest and Climate Change, Page 8 of 12

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



602

8. Green Belt

S. No EC Conditions
8.1 Green belt shall be developed in area as provided in project details with a native tree species in
) accordance with CPCB guidelines.
8.2 Top soil shall be separately stored and used in the development of green belt.

9. Marine Ecology

S. No EC Conditions

9.1 Dredging shall not be carried out during the fish breeding and spawning seasons.

Dredging, etc shall be carried out in the confined manner to reduce the impacts on marine

9.2 ;
environment.

The dredging schedule shall be so planned that the turbidity developed is dispersed soon enough to

9.3 .
prevent any stress on the fish population.

While carrying out dredging, an independent monitoring shall be carried out through a Government
9.4 Agency/Institute to assess the impact and necessary measures shall be taken on priority basis if any
adverse impact is observed.

A detailed marine biodiversity management plan shall be prepared through the NIO or any other
institute of repute on marine, brackish water and fresh water ecology and biodiversity and submitted
to and implemented to the satisfaction of the State Biodiversity Board and the CRZ authority. The
report shall be based on a study of the impact of the project activities on the intertidal biotopes,

corals and coral communities, molluscs, sea grasses, sea weeds, sub-tidal habitats, fishes, other
marine and aquatic micro, macro and mega flora and fauna including benthos, plankton, turtles,
birds etc. as also the productivity. The data collection and impact assessment shall be as per
standards survey methods and include underwater photography.
Marine ecology shall be monitored regularly also in terms of sea weeds, sea/glﬂs' = ini)dﬂatg\,\sand
9.6 dunes, fisheries, echinoderms, shrimps, turtles, corals, coastal vegetati #, m , ther
’ marine biodiversity components including all micro, macro and mega ga
of marine biodiversity. / O«
9.7 The project proponent shall ensure that water traffic does not impact
’ that fall along the stretch of the river.
: 1‘1 1'. s
10. Public Hearing And Human Health Issues \iw_i}_}/ -

S. No EC Conditions

The work space shall be maintained as per international standards for occupational health and safety
10.1 with provision of fresh air respirators, blowers, and fans to prevent any accumulation and inhalation
of undesirable levels of pollutants including VOCs.
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S. No

EC Conditions

10.2

Workers shall be strictly enforced to wear personal protective equipments like dust mask, ear muffs
or ear plugs, whenever and wherever necessary/ required. Special visco-elastic gloves will be used

by labour exposed to hazards from vibration.

10.3

In case of repair of any old vessels, excessive care shall be taken while handling Asbestos & Freon
gas. Besides, fully enclosed covering should be provided for the temporary storage of asbestos

materials at site before disposal to CTSDF.

10.4

Safety training shall be given to all workers specific to their work area and every worker and

employee will be engaged in fire hazard awareness training and mock drills which

10.5

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and

Disaster Management Plan shall be implemented.

10.6

Provision shall be made for the housing of construction labour within the site with al] necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche ete. The housing may be in the form of temporary structures to be

removed after the completion of the project.

10.7

S. No

, O
L

1.1

.‘\

=
B
Directors. The environmental policy should prescribe for standard op &M A4 ve

conditions and / or shareholders / stake holders. The copy of the board resolution in this regard shall

be submitted to the MoEF&CC as a part of six-monthly report.

1

11.2

A separate Environmental Cell both at the project and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will directly report to the head

of the organization,

11.3

11.4

12. Miscellaneous
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S. No EC Conditions

The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently advertising
12.1 it at least in two local newspapers of the District or State, of which one shall be in the vernacular
language within seven days and in addition this shall also be displayed in the project
proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the
12.2 Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
123 clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
12.4 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in Form-
12.5 V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The criteria pollutant levels namely; PM2.5, PMI10, SO2, NOx (ambient levels) or critical
12.6 sectoral parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

The project authorities must strictly adhere to the stipulations made by the State Pollution

had Cont'rolriBoard and the State Government.
The project proponent shall abide by all the commitments and recommendations made in the
12.8 EIA/EMP report, commitment made during Public Hearing and al'sgﬁ-_t,hgj__‘guring their
presentation to the Expert Appraisal Committee. = //ﬁ 0 TA -
12.9 No further expansion or modifications in the project shall be ca

of the Ministry of Environment, Forests and Climate Change (

Concealing factual data or submission of false/fabricated data t

12.10 environmental clearance and attract action under the provisions, € Eb rolimedl LPToIQ)
Act, 1986. o /lfc\ \“‘\3
“SYAH 2

b
The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory under the provisions of the Environmental (Protection) Act, 1986,

12.11 Al 3 . .
to ensure effective implementation of the suggested safeguard measures in a time bound and
satisfactory manner.
12.12 The Ministry reserves the right to stipulate additional conditions if found necessary. The
I Company in a time bound manner shall implement these conditions.
12.13 The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
' project authorities should extend full cooperation to the officer (s) of the Regional Office by
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S. No EC Conditions

furnishing the requisite data / infonnation/monitoring reports,

The above conditions shall be enforced, inter-alia under the provisions of the Water { Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

%M Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 199] along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts and any other Court of Law relating to the subject matter.
12.15 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
) period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
(]
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